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.Mr. Sarkar requests for ad;ournment\
on beha;f f Mc, B K Sharma. The }

matter was—passeed today for consi-

Vderatlon of interim relief. The

appllcant has prayed that during

.the _pendency of the application

his serv1ce m3y not be terminated,

'It appears from the records that

the period of his engagement had
expired after-six months from

8.4, 94. Today the respondent No. 3
'who is present

instructs the
ledrned Sr, C.G §.C. to inform the
Court that the term of engagement
of* bhe applicant has béén”extended
for a period of six months from
December 1994 snd he has been

posted at Nagaland Sub-station

but the applicant had not so far
joined in that post, He further -
stéteshif the applicant reports

for duty he will be allowed to jcin,
In view of this situation no interim
relief is called for save and except
to-record the above information,

The applicant is at liberty to join
in:the post where he is given the
endagement without prejudice of Lo
rights and contentions in the
application. The respondents are
given eight weeks to file .written
stdtement from today. To be listed
for hearing on 8.5.92{&%(:\\‘\~
Membér Vice~Chairman
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\ T 8.15.195 \ Mr,B.K,'Sharma for the applicant.
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1m Member

for counter. Adjourned to 4-9-95,
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Im Member
| - |
4.9.95i To be listed for hearing on 13.11.95
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;" MIR..S All, Sr.ClJIS'\II Seé‘blme

“for counters. AdJQurned t: 21—8~95 for
orders. Sd%gect to’ Qgrv1ce of rotlce.

Vice~Chairman

lember

. Leave note of Mr B.K. Sharma, learned
counsel for the applicant. Mr S. Sarma prays
for adjournment on his behalf. Mr S. Ali, learned

Sr. C.G.S.C., is present for the respondents.

1

List for hearing tomorrow, 31.5.96.
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Member(])
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31.5.96 | - + Learned - counsel for the parties - are
present and have made thelr submissions "in part. -
Hearmg adjourned :to 10.6.96. The ‘respondents
are dnrected .to produce the copy of the Merit
and Normal Assessment Scheme (MANAS) for
~Scientific, Technical and Separate Staff Revised

and Effective from 1.4.1992 and also the instruction
circulated in May' 1991. mentioned in para 6
"Contractual Service", of Annexure-B to the rejoin-
'\A; . , ' L def, namely record note of discussion held between
..:the DG and SWA representatives on 28.9.1994.

a S 1 + Copy of the order may be furnished
to Mr'S. Ali, Sr. C.G.S.C.
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Mer:gﬁ/r(A)

Member(])

10.6.96 | Learned Sr. C.G.S.C., Mr S. Ali, for the !
s o respondents. Learned counsel Mr B.K. Sharma for
AP

svioy Lo+ the applicant., -

-
L
*
(2]
-

S R LETEE B -+ Mr Ali has submitted a ’copy of letter
. 0% BRI No.17(197)/90-ETl dated 14.5.1991 together with
) cee Ils the guidelines mentioned .therein. Mr B.K. Sharma

submits that he requires time to go into the same
and. also to ascertain whether those instructions
and guidelines are the same as mentioned in item

6 "Contractual Service" of the resolution dated 28.9. 1994.

Mr Ali also submits copy of the revisedj

MANAS effective from 1.4.1992. In this respect
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0.A.No.16/95 B |
, :
10.6.96 also Mr Sharma submits that he require

nkm *

15=7=96

time to examine the documents. He, theréfore, _seek
time for examination of the aforesaid two document

and reply if considered necessary.

List for fresh hearing of the O.A. o
15.7.96.

‘In our order dated 15.5.1996 in M.P.No.60/!
we have directed the respondents to allow the applice
to continue in the same post till 15.6.1996 or disposal
of the O.A. whichever is earlier. Since the O.A
cannot be disposed of within the stipulated dat
of 15.6.96 and after considering the submission o
the counsel for the parties we consider it fair an
just to direct the respondents to continue the applica:
in the same post under the same terms and condition:

~until further orders. They are accordingly directed.

Liber& to the respondents to apply.

Member(A

)y

Member(]

Learned counsel Mr.B.,K.Sharma for
the applicante Sre.C.GeS.Ce Mr.S.All

- for the respondents.

List for hearing on 12-8«96,

b
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_ Me'gber -

Heard Mr B.K. Sharma, le:;rn‘ed
counsel for the applicant, and Mr S. jAli,
learned Sr. C.G.S.C., appearing on behalf
of the

respondents. concluded.

Hearing
Judgment delivered in open court, kept

in separate sheets. The application is

Vice-Chairman_

allowed. No order as to costs.
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) “O-LB_;J}_Q. 16 of 1995, O.A.No.17 of 1995, O.A.No.18 of 1995 &
T.A. NU. 0.A.No.241 of 1994
Shri Dulal Sahu (O.A.No.16/95) DATE OF DECISION M_”___J__
Shri Paresh Kalita (0.A.No0.17/95)
Shri Pabitra Pran Sarma (0.A.No.18/95) :
Shri Shantanu Dutta (O.A.N0.241/94) (PETITIONER(S)
AT L G o SO - SO 138 Saiind . « ‘j
—
g ADVOCATE FOR THE
© Mr B.K. Sharma and Mr §. Sarma ‘PETITIONER (S)
VERSUS
Union of India and others . RESPONDENT (8)
Mr S. Ali, Sr. C.G.S.C. and - (\
Mr A.K. Choudhury, Addl. C.G.S.C. ADVOCATE FOR THE

- RESPOMDENT  (S)

-

4

THE HON '_BLE MR JAUSTICE D.N. BARUAH, VICE-CHAIRMAN
THE HON'BLE MR G. L. SANGLYINE, ADMINISTRATIVE MEMBER

‘1; Wnether Reperters of lqcal papers may be alloued to

sce the Judgment ?

To be referred to the Reporter oOT not 7 e |

Whether their Lordships uwish to see the fair copy of

the judgment 7

4. Whethe® the Judgment is to be circulated to the other
Benches ?

Judgment delivered by Hon'ble Vice-Chairman %W,



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Original Application No.16 of 1995
Original Application No.17 of 1995
Original Application No.18 of 1995
" Original Application No.241 of 1994

Date of decision: This the 14th day of May 1997

. The Hon'ble -Mr Justice D.N. Baruah, Vice-Chairman

0.A.No.16/95

Shri Dulal Sahu,

Ex-Project Assistant,
Geo-Science Division,

Regional Research Laboratory,
Jorhat. :

By Advocate Mr B.K. Sharma and Mr S. Sarma.
-versus-

1. Union of India, represented by the
Secretary to the Government of India,
Ministry of Science & Technology,
New Delhi.”

9. The Director General,
Council of Scientific & Industrial Research,
New Delhi.

3. The Director,
Regional Research Laboratory,
Jorhat.

4. The Joint Secretary,
Council of Scientific & Industrial Research,
New Delhi. '

5. The Controller of Administration,
Regional Research Laboratory,
Jorhat.

By Advocate Mr S. Ali, Sr. C.G.S.C.

oooooooo

0.A.No.17/95

Shri Paresh Kalita,

Project Fellow, Grade-lil,

Geo-Science Division,

Regional Research Laboratory, under CSIR,
Jorhat.

By Advocate Mr B.K. Sharma and Mr S. Sarma.
-versus-

1. The Union of India, represented by the
Secretary to the Government of India,
Mmlstry of Science & Technology, New Delhi.

The Hon'ble Mr G.L. .Sanglyine, Administrative Member

....... Re

ooooooo

Applicant'

spondents

Applicant

<)



2. The Director General,
Council of Scientific & Industrial Research(CSIR),
New Delhi.

3. The Director,
Regional Research Laboratory, Jorhat.

4. The Joint Secretary, -
Council of Scientific & Industrial Research
New Delhi.

5. The Controller of Administration, :
Regional Research Laboratory, Jorhat. ...eessRESPONdents

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.

0.A.No.18/95

Shri Pabitra Pran Sarma,

Project Fellow-III,

Geo-Science Division,

Regional Research Laboratory,

Jorhat. «sesss Applicant

By Advocate Mr B.K. Sharma and Mr S. Sarma.
—versus—'-

1. Union of India, represented by the
Secretary to the Government of India, °
‘Ministry of Science & Technology,

New Delhi.

2. The Director General,

Council of Scientific & Industrial Research (CSIR),
New Delhi.

3. The Director,
Regional Science Laboratory, Jorhat.

4. The Joint Secretary,
Council of Scientific & Industrial Research,
New Delhi,

5. The Controller of Administrai:ion,

Regional Research Laboratory, Jorhat. .....Respondents

By Advocate Mr S. Ali, Sr. C.G.S.C.

esscssscse

0.A.No0.241/94

Shri Shantanu Dutta,

Project Fellow, Grade-III, A @
Applied Civil Engineering Division,

Regional Research Laboratory, Jorhat, «...Applicant

By Advocate Mr B.K. Sharma and Mr S. Sarma.

-versus-
1. The Union of India; represented by the
Secretary to the Government of India,
Ministry of Science & Technology, New Delhi

~ 2.  The Director General,

Council of Scientific & Industrial Research(CSIR), New Delhi.

3. The Director,
Regional Research Laboratory, Jorhat.

4. The Joint Secretary, |
Council of Scientific & Industrial Research New Delhl.

5. The Controller of Administration,
Regional Research Laboratory, Jorhat. ......RESPONdENts

By Advocate Mr A.K. Choudhury, Addl. C.G.S.C.
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ORDER .

BARUAH.]. (V.C.)

The above applications involve common questions
of law and similar facts. Therefore, we propose to dispose of

all the applications by a common judgment.

© 24 Facts for the purpose of disposal of the applications

are.

All the applicants were appointéd in the ‘Regional
Research Laboratory by respohdeqt No.3 on various dates and
they have been continuously working as such. Initially, all the
applicants had been appointed -‘Project: Assistant at a consolidated

pay of Rs.500/-. The consolidated pay was enhanced from time

‘to time and at present the pay is Rs.1800/-. They were so

appointed in sponsored project. In 1981 a scheme was prepared
by‘the respondent No.2, namely, Council of Scientific and Industrial

Research (CSIR for short). The said scheme was known as Merit

“and Normal Assessment Scheme (for short MANAS). The period

of the said Scheme expired and again reintroduced in a revised
form and became effective from 1.4.1992. The contention of
the applicants s> that they fulfilled all the conditions laid .

down in the Scheme for regularisation of their servicesinasmuch as they

had completed more than three years of service. However, the

. authorities refused to regularise them on the plea that the Scheme

was no longer in. existence. Hence the present applications.

3. We have heard Mr B.K. Sharma, learned counsel for
the applicants, and Mr S. Ali, le'arr'led Sr. C.G.S.C., for the
responde'nts in O.A.Nos.16 and 18 of 1995; and Mr A.K. Choudhgry,
for the respondents in O.A.Nos.17/95 and 241/94. According
to Mr Sharma the applicants were discharging their duties
continuously except only for short axsifkaiet breaks. The learned

couﬂsel further submits that those breaks were artificially created



just to deprive the applicants from the benefits of the Scheme.
Mr Ali and Mr Choudhury, on the other hand, submit' that
the applicants are not entitled to get their services regularised

in view of the fact that their services were not continuous

. inasmuch as there has been breaks in their services from time

to time. However, the allegation of Mr B.K. Sharma is that
the breaks were artificial and not for any bonafide necessity.
The learned. counsel for the respondents are not in a position

to refute this submission.

4. On the.submission of the learned counsel for the pafties

it is now to bé seen whether the respondents' refusal to regularise
the services of the applicants can sustain in law and whether

the applicants are eligible to be regularised in their services.

5. ' It is an admitted‘ fac£ that the applicants had
been  working for several' years with, ‘however, short breaks
of oﬁe or two days. According to the learned counsél for the
épplicants, these breaks were artificially created just to deprive

them from the benefit of the Scheme.

6. We have perused the application as well as fhe
written statément and heard the learned counsel for the parties.
We find that these one or two days breaks are not for any
administrative necessity. At least there is nothing on the record

to indicate ‘that. The learned counsel for the respondents have

also not been able to -show that those breaks were necessary

for administrative purpose.

7. In view of the above_ we -hold that the applicants
were working continuously for more than three years which
was a condition for the purpose of regularisation of their
serices. ‘From the pleadings and other records available before
us, we are of the opinion that the short breaks were artificially

created - there was no administrative necessity. These artificial
7/

breakS.eeeses

V
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breaks cannot deprive the applicants, the benefit of the Scheme
(See AIR 1990 SC 2228, 1992 (2) SCC 29, and 1987(3) SL]

(CAT) 569). An attempt has been made by the learned counsel

for the respondents to show that at times the applicants were.

not in service for a long time, and therefore,: they would not

be regarded as being in continuous service. But, if Annexure-

A to the rejoinder, the revised Schéme of MANAS effective
from 1.4.1992, is taken into consideration this will show that
the applicants had been working for more than three years,
with, however‘, short breaks as indicated above. Therefore,
they arc”entitled to the benefit of the Scheme. It may be

mentioned here that the respondents have clearly stated in

 paragraph 32 of the written statement in 0.A.No0.16/95 that

fhe name of the applicant was sponsored by the Employment
E;«:hange and after having selected by the Selection Committee,
he was appointed as Project Assistant for six months only
on contractual basis. This itself" indicates that the app(licafnt
fulfilled the requirements mentioned in ~the Scheme. Similar
averments have been® made in the written statements of the

other applications also.

8. Considering all the aspects of the matter we hold
that. all the applicants. are entitled to be regularised in their
services as per the Scheme (MANAS) prepared, and more
specifically as‘ per the revised Scheme eff>ective from 1.4.1992.
Accordingly we direct the respondents to regularise the services
of the applicants within a period of one month from today
in terms of the Scheme. If at the time of regularisation the
épplicants are found to -be overaged that should be ignored
and this shall not be a bar for regularisation. Till regularisation

the applicants should not be removed from their services.

[
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9, The applications are accordingly allowed. However,

considerihg all the facts and circumstances of the cases we

make  no order as to costs.

( G. L. SANGLYINE )
MEMBER (A)

Hha

( D. N. BARUAH )
VICE-CHAIRMAN
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‘ e IN THE CENTRAL ADMINISTRATIVE TRIBUNAL::GUWAHATI BENCH 4 ;i E
- — ego 8
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e 0.A. No, ~ of 1995 .
l " . ' .
{ ‘ BETWEEN

Shri Dulal Sahw, S

Ex-Project Assistant, _ _ : i
Geo- Science Division, '
Regional Research Laboratory,

Jo rhato .

Resident of Village & PQO.FPachupathargaon,
via - Kamargaon, Dist. gorhat.

r— —— - AND

{ Contral Adiministrative Tripunsi | . :
il ‘WE_ Sfawy 1. Union of India, .
| ‘ rep;esented by the Secretary to the
a1 8 Govermment of India,
31 JANISSS Ministry of Science & Technology,
. : New Delhi., . :
_ Guweghati goni b r /
i I 2. e 2. The Director General, '
/ Council Scientific & Industrial Research,

Rafi Marg, New Delhi.’.

3, The Director, .
Regional Research Laboratory, Jorhat.
’ i

4. The Joint Secretary, -
Council of Scientific & Industrial Research,
Anusandhan Bhavan, Rafi Marg, New Delhi.

5. The Controller of Administration,
Regional Research Laboratory, Jorhat.

see ReSDOndentS

DETAILS OF APPLICATION

1. PARTLCULARS OF THE @QRDER AGAINST WHI CH
THE APPLLCATION IS MADE :

The appiication is not made against any particular

order but is directed against the deemed- rejection of repre-
séntationnof the application for reguiarisation of services.
However, the applicant is also aggrieved by different o}dars
of his appointment since 1984 tili date by which he has also
been appointed on temporary basis on differenﬁ spells and

thereby adOpted.an unfair labour practice b§ the respondents.

S , Contd. « P/ 2

'ﬁn“#r
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4.3 That pursuant'to an advertisement and indent placed

-2 -

7, JURLSDICTICN OF THE TRIBUNAL :

\

The applicant declares that the subject matter of
the instant application is within the jurisdiction of the

Hon'ble Tribunal.

'3, LIMITATION :

The grievances of the applicant is a contijnued wrong

meted out to him and now as a last resort, he has come under

the protective hands of the Hon 'ble Tribunal.

4, FPACTS OF THE CASE :

4,1 That the gpplicant is a qitizen of India and a
pe rmanent resident of Assam and as such he is entltled "to
all the rights, protectlons and privileges guaranteed by the

Constitution of India.

4,2 That the applicant is a Bachelor Degree holder in

Sclence (B. Sc.) and fully quallfled to hold the post of °

' project Assistant/Junior Scientific Assistant/Junior Techni cal

Assistant, Grade-III under the Regiocnal Research Laporatory
(R.R.L.).Jbrhat, He is alsb diploma holder in Computer
Programming (D®) from Coﬁputer Education‘and:Software
Develmeéht Centre, CGuwahati. |

X .

by the RRL, Jorhat with the Employment Exchange with whom

the name of the applicant was registered, the Employment /

‘Exchange sponsored the name of the applicant alongwith many

others for the post of Project Assmstant in the RRL, Jorhat.

- After 'such sponsorsblp,of the name Of the applicant, he-

alongwith many others appeared before the Selection Committee

for selection and the applicant Came out successful in the .

_Contd..P/3.
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selection, It will be pertinent to mention here that neither
in the advertisement/indent placed with the-Employmént Exchange
nor in the interview call letter and not even during the
course of selection, the applicant was ever told that his
assignment would be temporary. It was the bonafide belief of
the applicant that his sponsorship and selection is for

permanent absorption,

4.4 That pursuant to the aforesaid sponsorship and

" selection, the applicant was appointed as Project Assistant

| on a consolidated pay of Rs.500/- for a pericd of six months

by an order No,RRLJ-9(59)-Estt/79 dated 24.9.84. The

applicant was so posted in the Seismic Surveilllance Station
(Geo-Science Division) of the R.R.L., Jorhat. His initial

posting was at Hamren, West Karbi Anglong District. The

- applicant was completely taken aback to receive such an’

appointment order inasmuch as stated above, it was his
legitimate -expectation that his appointment would be 6n
pemanent basis. However, in these hard days of lievlihood
and derth of employment, the applicént had no other altérné—
tivé ik than to accept the employment. Accordingly, he
joined the post and since such joining, he had been continuing

under the respondents.

| A copy of the first a;ppdintment letter dated

 24,9.84 is annexed herewith as ANNEXURE-1.

4.5 Thaf aftee the initial appointment, the salary of
the applicant was first increased to Rs.600/-~ with effect
from December 1984 and again it was increased to Rs.800/- |
Qith effect from January 1985. However, he was not paid his

artear salary. He made a representation dated 12.2.85 for

Contd...P/4.



4

—

%mtréi Adimirisirative Tri it

¥

e

oy gt ofueae
91 JaN1595 .

Guwahati Bench

e 5w

i
]
]

o
"

A

e

I AP ES

- 4 -

grant of arrear salary which was eventually granted to him.

4.6 That by office memorandum No,RLJ-(68)-028 dated

10.10.85, two persons viz. Shri R.K. Btiragohéin',. Junior
Scientific Assistant and Shri P. ‘Mahan‘t_a, Project Assistant
were transferred to RRL, Jorhat from Seismic Surveillance
Station, Durga'Saxobar; Guwahati-9 and the app licant was
directed to take over charge,fiom them immediately: Accordingl:

the'applicant4took over charge and had been continued tndet

the R.R.R.Jorhat.

A copy of the office memorandum datéd 10.10.85 is

annexed herewith ags ANNEXURE- 2,

4,7 That after the initial appointment as aforesaid, the
service of the applicant was exténded from time to time on
a consoliaated pay. However, the pay of the appiicant waé'
raised to Rs.800/- vide order No.RLJAQ(-2)-Estt/87 dated

'

30. 4,87,

Copies of such orders of extension are annexed .

herewith as ANNEXURES.3,4 and 5.

4.8 - That the gpplicantx states that his services were
extended from to time vide orders dated 4.2.87, 4.,8.87 and
21.10.87. The pay of the applicant was ralsed to Rs.1,000/-

vide order dated 21.10.87.

Copies of the orders dated 4.2,87, 4.8,87 and

21.10.87 are annexed herewith as ANNEXURES 6,7 and 8

!

‘respectively.

4.9  That by an office order No.RLJ-7(12)~ Estt/76 dated

30.3.88, the applicant was transferred from R.R.L. Jorhat to

Contd. L] .P/S'
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Seismic Surveillance Station, Hamren with effect from

15, 3,88,

A copy of the said order dated 3.3,88 is annexed

herewith as ANNEXURE-Q,

4,10 That the agpplicant states that the phenomenon of
issuing appointment orders 6f the applicant again and again
and thereby continuing his service continued a t a consolidated
ay of &.1,000/- per month till 1,10,88 mex mamkk when his
ay was raised to Rs.1,500/- per month vide order No, RLJ-9(2)-
Estt/89 dated 6.11.89, by which on such consolidated pay, Rz
wREXAma ek faxxaxpexkadxek |

Copies of the orders dated 2.5.88 and 6,11.89 are

annexed herewith as ANNEXURES.10 and 11 respectively.

4,11 That after the aforesaid sppointment letters the
applicant has all along beenbissued with various appointment
orders on the strength of which he ha#l been continuing in his
service continuously, His service has been extended from time
to time vide orders No. RLJ;9(2);Estt/89-GS dated 5.5,89 ;
No,RLJ-9(2)-Estt/89 dated 7.11,89 ; No, RLJI-9(2)-Estt/89 dated
7.5.90 ; No, RLJ;9(2)_Estt/9o dated 31.10.90 ; No.RLJ;Q(z)- |
Estt/90 dated 25.4.91 ; No. RLJ-9(2)-Estt/91 dated 31.10.91
and so on, Be it stated here that vide the aforesaid orders,A
he was appointed for six months duration with effect from

7.4.89 till 31,3.92.

Copies of the appointment letters dated 5.5.89, 7.11.89,
7.5.90, 31.10.90, 25.4.91 and 31.10.91 are annexed

herewith as ANNEXURES.12,13,14,15,16 and 17 respectively

@,12 That after the aforesald various appointments orders,

the applica t was again appointed as aforesaid vide office

Contdo - OP/6.
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memo No. RLJ-9(2)-Estt/92 dated 30.4.92 at a consolidated
pay of ks.1800/- per month for a period of one year with

effect from 1.,4.92,

»

Copy of the said office memo dated 30.4.92 is annexed

herewith as ANNEXURE-18,

4.13. That by office memoxandum No. RLJ-15(7)-Estt/92 dated

v18.6.92, the applicant was transferred to Seismic Surveillance

Staticn, Buwahati in place of one Shri R.K. Buragohain

Tag-III(2). Be it stated here that Shri Buragohain is a

regular staff of the R.R.L. Jorhat.

A copy of the said order dated 18.6.92 is annexed

herewith as_ANNEXURE—lQ.

4,14 That the applicant states that his service was again
extended vide office memorandum No. RLJ-9(2)-Estt/93 dated
4.5,93 and lastly by order No. RLJ;9(2)-Estt/94 dated 10.5.94

his service was extended upto 7.10.94.

Copies of the said orders dated 4.5.93 and 10.,5.94

are annexed herewith as ANNEXURSES-20 and 21 respectively

4.15 That as per the last sppointment order dated 10.5.94
the applicant continued to work upto 7.10.94 and thereafter
he was not exXkemzes ravoured with any further exténsion. Such
Ak zrximicatiox discontinuance of the applicant from service
was discriminatory inasmuch as ¥R Xke xzame one Shri Bora who
was also appointed like that of the gpplicant and who is
junior to the applicant alongwith two news appointees were
allowed to continue in serviée. Fuither discriminaticn of the

applicant is explicit on the face of the fact that one Shri 4

contd. L] ‘P/7.
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Prabin Kr. Phukan whé was aleo appointed like that of

~the applicant as Project Fellow-III 'in eonsolidated pay of

Rs. 1800 /- has been centinued.in service. He was even imparted
¢t with training by.sending him to New Delhi and in the process

he has shown as Dealing Assistant. Thus it will be evident’

entral Adiministrative Tribunst]  that the respondents are favouring their blue eyed boys
- eI sfae ‘ » ' '
resulting in hostile discrimination in violation of akax

3 5JAN1395 | Artlcles 18 and 16 of the Constitution of India. In the above
Gﬁwahmismmh ontext, the applicant begs to annex the anp01ntment ‘order of
g 2. wds Shri Phukan dated 17.3.94 and his tour programme dated 2.11.94

s as ANNEXURES-22 and 23.

4,16 _That the respondent No.‘S‘vide his letter No.RLJ-13
(619)-Estt/86 dated 21.10.94 was kind enough to forward the
representation of the applicant alengWLth another to accord
Lo o | : apwroval for their regular absorption. In the Sald letter,
‘ the only stumbling block for regularlsatlon.of the service
e : - of thevapplicént was stated to be a so called ban imposed by
the Government of. India on recruitment, because’of which
none of the Project Assistants c0uld be considered for
?ié | _ reqular abso:ptlon. In this connectlon, the applicant states
that to the best of his knOwledge, there is no such ban on
recruitment. Even assuming but not admitting thet theie is
ban on recruitment, the cése of the applicant being not one
Zﬂi - ' of recruitmenf but of reqularisation, such ban cannot stand

PEl

i " in the way of the applicant.

A copy of the said letter dated 21.10.94 is annexed

herewith as ANNEXURE- 24,

i - 4.17 That the applicant has come under the protective

hands of the Hon'ble Tribunal as a last resort having failed

‘Contd...P/8.
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to get a redressal of his grievance before the departmental
authoiities. He had admitted a numerous representations before
the departmentai authorities urging for regularisation of

his services but ali have fallen into the deaf ears of the

regpondents.

&
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4,18 That the applicant states that after the last extension

hig services have not been extended and thus he has been

! singled out for differential treatment. It will be pertinent

to menticn here that the Project Assistants/Project Fellow-III

S whovwere appointed in the RRL, dxex Jorhat like that of the

applicant_have all along been continued and even npw'a:e
under of extension, but the applicant has not been favoured
with any extension of service nof to gpeak of regularisation
of his service. waever, he has heEx also not been released
fyom his service and still he has been treated as an employee
of RRL, Jorhat. In this connecticn, the respondeﬁts issued

a telegram to the’applicant under No. RRLJyGeO—Sc/94'dated
24.3.94 directing him to hand over chérge of the Guwarmti

Sub- Station to Shri R.K. Bﬁragohain. By the said telegram

it has also been intimated, that his representation regarding .
" regularisation has been forwarded and till a communicatioﬁ

i's received back, his extension for further period is not

considered at this stage.

A copy uf the said telegram dated 24.3.94 is

annexed herewith as ANNEXURES- 25

4,19 That the applicant states that eversince his entry
into the service of the RRL, Jorhat he has been serving to

the satisfaction of all concerned and at no point of time

C:Ontd. * .P/g'
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he was communicated with any adverse remarks. The applicant
has made several representations before the respondents‘for
reqularisation of his services and in the representations
he has specifically mentioned about the scheme "Merit and

Nommal Assessment Scheme (MANAS)" for Scientific and

- Technical Staff.

Qoﬁiral .Ac'irra'nistrati\.'e T ,-'wiE
SEYg e ofe o
Copies of such representations are annexed herewith

31ARISIS : and marked as ANNEXURES-26, 27 and 28 resperkkveXy

Guwanati Renen

qrE & {4.%) That the spplicant states that being faced with the

abOVe'pOSifion, has submitted representation dated 12.11.94
urging for extension of~his service as otherwise his
condition would be miserable.As stated above, the applicaﬁ#
was ali along expecting that his services would be regulaiised
and he made nuUmerou s representations apart from the =
representation mentioned above, but till date nothing has
been done in the matter and now not to speak of ka requlari-
Sation of his service, he has not evén been favoured with
extension of service as has been done to 6ther similarly
circumstanced employees of the RRL, Jorhat. This is nothing
but‘hostile‘discrimiﬁation. The respondents are annoyed
because. of the fact that the applicant has been making
érievances against his employment in exploitative terms and
has been making representations to the highest authority.
Thus as a punitive measure, he has not been favoured with

extengion of service.

A COpY of the representation dated 12.11.94 is

annexed herewith as ANNEXURE- 28,

4,21  That the applicant states that as per a scheme
prevalent in the CSIR, the Scientific and Technical Staff

like that of the applicant are required to be regularised

Contd. ...P/10
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aftet rendering three years or more service. The said scheme
is known as "Merit and Normal Assessment Scheme (MANAS) for
Schentific & Technicai Staff" which was also mentioned by the

applicant in his representation dated 5.9.,94 (Annexure-28).

4,22 That in view of the above factual position, the

with retrospective effect more so in view of the fact

that he entered into the ser&icés of the respondents és

per their own indent placed before the Employment Exchange

and as was sponsored by the Employment Exchange, the applicant
was appointed under the resnondents after a proper selection
and under any rule no further selection is contmmplated.

The respondents cannot'utilise the services of the applicant
in exploitative terms and the constitutional provisions

demand that the services be reqularised. In this connection,
the applicant craves the leave of the Hon'ble Tribunal to
refer to the constitutional provisionsvand so as to the dietums
of the Apex Court, High Courts and Benches of this Hon'ble

Tribunal.

. 4,23 That the gpplicant states that at present there are

17 pOsts"of Junior Scientific Assistant/Junior Technical

Asgistant, Grade-III vacant under the respondents. The pay

"scale prescribed for the poSt is Rs.1400-2300/~ with usual

allowances. After regularisation of the services of the
Project Assistants/Project Fellows-IIX, they are designétedz
as J.T.A. or J.S.A. The respondents have earlier on regularised
the services of many Project Assistants who are similarly

situated like that of the applicaht. The said incumbents

mn td. - .P/ 11.
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were regularised after rendéring 2-5 years of service.
Some of the names are given below :
(1) Shri Dipak Bordoloi
(2) Shri K.C. Likhok
(3) Shri R.C. Bharali
(4) Shri Znanta Sarma
Cantral Adimiriatrative Tl :
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(5) Shri Anujal Sarma
(6) Shri Samiran vorthakur

(7) Shri U.S. Bhattacharjee

[8) Shri D. Borthakur, etc.

J

The above persons were similarly sltuated like that of the
appligant and their services have been regﬁlarised after -
rendering only 2-5 years of service against the service
rendered by'the applicant for long 10 years. The above
eXamples are bnly iilustrative and not exhaustive. Furthermo:
since there are 17 posts of J.T.A./J.S.A. there is no earthly
reasoh as to why the applicant should be continued on
temporary basis with time to time extension for consolidated
pay of Rs. 1800/~ as against regular pay scale Of Rs,1400-2300/-
in this case there is clear violation of the principles oOf
equal pay for equal work. The applicant does the same amount
of job as that of the regular incumbent but he is being

paid a consolidated amount ofJ%.1800/- which is clearly

di scriminatory and against the dictum laid down by the Apex
Court and other Courts. Thus apart from'iegularisation of
his service, the applicant is also entitled to régular payv
scale prescribed for the post being held by him retrospective
The'réépondents instead of being médel employer cannot
resort to the old draconiaﬁ'law of higher and firé policy

and they are bound by the constitutional provisions,

ContGa...P/12.
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4,24 That although the applicant has not been favoured

wi th any fommal order of extension, he is being addressed

as Project Assistant, RRL Siesmié Station. In this connection,
office memorandum No.RRLJ/GEOSC/94 dated 30.11.94 may be
referrad to by which the applicant has been directed to

hadd over thé charge of RRL Siesmic Station, Guwahati to

Dr. M. M. Saihia,'Head, GeO-SciencevDivision. Earlier on also
he was directed to hand over éhargé to one Shri. Buracgadain
Whovnever turned up to take over charge from him, Thus the
appliCant'is in a very confusing state, firstly becau&e.

there is no order of extension of his service and secondly

'1n v1ew of the fapt that he is still regarded as an emp loyee -

of the RRL Jorhat and thirdly because he has not been

able to hand over charge of the RRL, Siesmic StaLlOH,GUWahatl‘
Be that as it may the facts remain that after the expiry of
the'laStvextension, the applicant haé not been paid his

.sélary and thus he is Virtually at the verge of starvation.

4,25 That the applicant states that it is a fit case
for passing an interim order directing the respondents to
extend the services of the applicant as has been done in

all other cases.

' 5. GRCUNDS FOR RELI::.E WLTH LEGAL PROVISIONS s

5,1 ~ For that prima facie the actlon/lnactlon on the
part of the respondents ar 1llegal and arbltrary and

accordingly, jud1c1al interference is called for in the

matter.

562 For that the action/inaction on the part of the

respondents being founded on malafide and the entire

exercise @& on their part being colourable exercise of powetl

Contdo . ‘P/13.
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time intervention of the Hon'ble Tribunal in the matter

is called for.

5.3 .‘For that the applicant baving rendered a]:;out nine
years of regula£ service, there is a strong presumptionj'
that his service is indispensable and thus the respondents
‘shouldAnot be a110wed to contlnue the applicant on the basis
of time to time exten51on at a consclidated pay and 1nstead
his service is required to be reqularised in xegular pay

scale with retrospective effect.

5.4 For that there being no ban on recruitment,.there

is no-earthly reason as to why the services of the applicant
shouid not be regularised.Even>assuminé that there is a ban-
' on recruitment, the case of the applicani being one of.
xemywi reqularisation, the same will not'bé applicable to

the case of the applicant.

565 For that there being a scheme in the department for
reqularisation of the éervice of thé Scientific and Technical
Staff after_rendering three yearslof service, there is no
.earthly reason as to why the said scheme should not be made

appllcable to the anplicant so as to regularise iz hik s

service;

5.6 VFog that the applicant canﬁot be deprived of the
regular pay scale and his service cannot be utilised in
exploitative terms in a lesser pay inasmuch as he does the
same nature and amount of job like that of the regular
incumbents. This situation has reéulted in gross violation
of the principals of natural justice and is also v1olat1ve

of the Articles 14 and 16 of the Constitutlon of India.

5.7 For that there being gpparent di scrimination in

antd...P/14;
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the entire episode, the respondents are required to be
‘suitably directed to refrain from such 3i scriminato ry
treatment with further direction to regularise the service

'f o of the applicant with retrospective effect.

5.8 For that the principles of legitimate expectation

r,,“,.,4_ua—~-w~v fw is amply aéplicable in the instant case inasmuch as during
$hae bﬁg #&;;%;& l\the long nine years of service, the applicamt has also
. | . ‘been expecting thaf his service =Rem would be regularised
LA and now if he is required to go, he will be rendered
f ~ ‘Guwahati Berch ‘ jobless striking at the very root of his livelihood #ksh

Wm 23 Rf:ﬁ@ ____J ) ‘
- o hich needless to say wiil seriously tell upon his family

members.

5,9  For that the applicant having been dgly gponsored

by the Employment Exchange and he -having been duly selected
by the Selection Committee for being appointed, as Project
'Fel&aw, there is no earthly reasons as to why the respondents
should continue him at the time to time extension>and that |
too at a consolidated pay when the pay scale prescribed for

the post is Rs.1400-2300/-.

5,10 For that in any view of the matter, the instant

application deserves to be allowed with cost.

6, DETAILS OF REMEDIES EXHAUSTED :

The app licant has no other alternative or efficacious

remedy than to approach this Hon'ble Tribunal.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING
BEFORE ANY OTHER COURT :

The applicant further declares that he had not

Contd. . .P/ 15,
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previously filed any application, writ pétition or suit
regarding the matter in respect.of which the application
has been made before any Court of law, or any other authority

and/or other pench of the Hon'ble Tribunal and/or any such

. application, writ petition or suit is pending before any of

them.

8. RELIEFS SOUGHT :

Under the aforesaid facts and circumstances, the

applicant most respectfully prays that the instant application
be admitted, records be cailed for and on perusal of the same,
and upon hearing the parties on the cause or causes that may

be shown be pleased to grant the following reliefs :

8,1 To direct the respondents to regularise the services
of the applicant with retrospective effect as Junior
Scientific Assistant/Junior Technical Assistant, Grade-III

with all consegential benefits.

8.2 To direct the respondents to put the applicamt in

reqular pay scale of Rs,1400~2300/~ with retrospective

effect.

8.3 To set aside and gquash the Annexure-25 communication

dated 26.10.94.

8.4 Cost of the gpplication ; and

8.5 Any other relief or reliefs tc which the applicant
may be entitled under the facts and circumstances of

the case.

Cbn td. L] .P/ 16
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9. INTERIM ORDER PRAYED FOR :

In view of the facts and circumstances stated above,
the applicant prays for an interim direction to the respondents
to provide employment to the 'applicant and/or to extend the

_;r“4 : services with effect from the #ws® due date as has been done

PN - .
Pt e

“In case of other similarly situated incumbents and thereafter

.-C'*Q"»’I E IR
_ %ot t terminate the services of the applicant till disposal
3 VJANI9S] . . ) . ' .
pf the application, If the interim order as prayed for is not
Guwahati gunch granted the applicant will suffer irreparable loss and injury
© PR suridrg '

and the same will lead to his starvation alongwith the members

_—
.

of his family and he will be victim of the circumstances.
Towards this end Annexure-25 communication dated 26,10.94 may

pleased be suspended/stayed.

10,:' 'FERE

11. PARTICULARS OF THE I,P,O.

e

O\.‘

(i) I.p.0. No. g o3 BETSHX -

2311 |9%

(1ii) Payable at . :  Guwahati,

(ii) Date

(1]

12. LIST OF ENCILOSURES :

As stated in the Index,

VerificatioOn....
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VERIPICATION

I, Shri Dulal Sahu, son of Shri L. Sahu, aged
about 34 years, Project Assistént undexr RRL, Jorhat
under Council of Scientific &'Inéustrial Research, do
hereby éolemnly verify 'and étate that the statements made
in thefappliCation;iﬁ parégraphs 1 to 4 and 6 to 12 are
true to my knowledge and those made in paragraph 5 are
true to my'kﬂﬁﬁxmx legal advice and I have not suppreséed

any material facts. °

RS

and I sign this verification on this the ;3 K
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Coumndl of Scientific & Industrial Reseaxch)

No, RLJ=9(95)-Estt/79 ‘Date : 24.9.84

From :© The Director,
’ Ro R.L. %rhat.

o Shri Daulal Sahu,

vill & P.O, Kacmpathar Gaonl
. Via Kamargaon, 795619

Dist, Jorhat (Assam),

Sub : Appointment as Project Assistant(Geo-Science)
Dear Sir,

I am' dlrected to inform you that the Director, RRL,
Jorhat has been pleased to approve your appointment as
Project Assistant (Geo-Science) on a consolidated pay of
RSe500 /= pem, (£Bxed) (Rupees five hundred only) for a perio
of 6 (six) months w.e.f. the date of joining. The appointmems
is temminable without notice and on clear understanding that
this offer will not confer any right on you for any iegulax
appointment in this laboratory after the aforesaid period.
No other benefit/allowance is admissible on this account,

If you are willing to accept. the 'appointment on them
terms and conditions, you are requested to report for duty i
this laboratory immediately. - : ~
. f

N@.B. The appointment is made saubject e
to production of medical certi-

ficate from the Distriet Medical 7
Health Officerx, Jorhat. - .

Yours falthfully,

S4/-
SECTION OFFICER
Copy to :

1. Accoumts Section
2. Bili Section
3, Personal file
4, Employer if any.

The expendtture is to be debited
from the Project

*0 6 Q0 oo

Sesmic Surveillance Thrust Area
Project Fund, 4
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AYNEXJRE. 2
-1 - v
GEOSCIENCE DIVISION
(Regional Researeh Laboratory, Jorhat)
Office Memorandum
Ko, RLJ4GS=0 28) / ' : Date : 10,10,1985,

It is for infomation that for the better
performance of the station, it is proposed that both
shri R.K. Buragohain, JSA and Shri P. Mahanta, Project
Agsistant are being transferred to R.R.L., Jorhat
temporarily t:o be‘posted in some other station in due
course. Shri Dulal Sahu will take over the charge |
from you :l.nknediately. 'You will have to repo/rt back to
Jorhat after handing over the charge to Shri Salm,

S4/-
3 - ( Dr. M.M. Saikia )
Head, Geoscience Division,
Copy to :
1. $hri R.K. Buragohain, J.S.A.
' and

2, Shri P. Mahanta, Project Asstt.

Incharge, .

Seiagmic Survelllance Station,
Guwahati :

Durgasarobar,

waahati-Q ®

3. Shri Dulal Sahu,
Project Assistant,
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Counmil of Scientific & Industtial_Resaamh)

No,RLJ=9(95)-Estt/85 Date 1-11-85
- OFFICE MEMORANDUM

. The Director, Regional Research Laboratory,Jorhat
has been pleased to. approve the continuation of the appointment
of the following Project Assistants for a further period of
6 (six) months w.e.f. the date shown against each of till the
receipt of communication from CSIR regaxding continuation of
g}:herwiae whichever is earlier.

1, Shri Bhabendra Nath Bharali w.e.f. 28,9.85

2, Shri Dulal Sahm Wee.fe ~d0m
3. Shri Joyanta Bora Weeef, ~d0-
4, Shri Prasanta Mashanta . We@®efs =dOm
5, Shri Paresh Kalita weewfy 14.10.85
6. Shri Pabitra Pran Sarma we€efe 14,10,85
7. Shri Bharat Buragohain weeofe 21,12,85
8. Shri Diganta Bora  wee.f. 21,1285,

Other temms and conditions of their sppointment
will remain the sanme,

To

Shri Dulal Salm Sq/=
’ (H.P.Pathak )
Adninistrative Officer
Copy to :
-1, Head of Divigion
2. Acttts.
3. Eills
4, P/File
Sd/-
Administrative Officer.
. -~ ’E,\‘

o )
.r‘F - .
A :



- 2]l - : ANNEXL RE- 4

REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)

No.RL.9(2) -Estt/87 Date 21.1,87

- OFFICE MEMORANDUM

| In continuation of O.M. of even number dt, 21.11,86,
the Director, Regional Research Laboratory, Jorhat has been
 pleased to approve the continuation of the following Project
Agsistents engaged in Seismic Suxveillance £x Projects w.e,f.
19,1,87 till receipt of the formal approval from S.S.I.R.

1, Shri Dulal Sahu

2. Shri Prasanta Mahanta

3, Shri Bharat Buragohain

4, Shri Pabitra Pran Sarmah
8, xRhxk Rakkkxa Rxan Sk
6. Shri P. Kalita

6, Shri Diganta Bora,.

To

S3/m
Shri Dulal 8al, Y

Admini strative Officer

Copy to 3
1. F & 20
2, Bills
3, P/file
4, Head Geo-Science.
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- 22 - ANNEXU RE= 5

REGIONAL RESEARCH LABORATORY: JORHAT:; ASSAM
(Council of Scientific & Industrxial Research)

. No.RLJ=9(2)~Estt/87 Date.. 30,4487

From :  The Director,
R.R.lj. Jorhat,

To .
Shri Dulkal Sahu,
‘ C/0 Geo Science Division,
'RRL: Jorhat. '
Sub : Mppointment as Project Assistant(Geo-Sciance)
D/Sir,

1 am directed to infomn you that the Director,
Regional Research Laboratory, Jorhat has been pleased to
approve your appointment as Project Assistant on ‘a consolidated
pay of 85,800/~ (fixed) (Rupees eight mundred only) for a perlod
of 3 months w.e.f. 1.4.87 or till receipt of a communication
from CSIR whichever is earliex. The appointment is terminsble
without notice and on clear understanding that this offer wili
not confer any right on you for any regular CSIR appointment

in this laboratory after the aforesaid period. No other benefit,
allowance is adnissible on this account., Please note, this
appointment is not a CSIR appbin,tment and does not entitle

you to any claim, implicit or explicit on any GSIR post,

If you are interested to accept the sppointment on
these tems and conditions you may report for duty in this
laboratory immediately and submit your joining report immediate.
ly. ' ‘

Yours faithfully,

Sd/-
SECTION OFFICER

Copy t0.: ‘

1., Accounts . The expenditure is to be debited from the
5. Blils ‘Regular Budget. The incumbent may be

¢ allowed to join only, if he is agreed to
3, P/File join on the aforesaid terms and condition

otherwi se not. The appointment is made X
for 3 months wee.f., 1.4.87 or tili we
hear from CSIR whichever is earlierx.

4, Employer,if any
5. Head of Division

S900 00 40 9% 40 S BN

cone SECTION OFFICER.
Pt
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- 23 - : ANN EXU RE- 6

- q
REGION AL RESEARCH LABO RATORY: JORHAT: ASSAM
(Council of Scientific & Igdast:ial Research)

No, RLJ=9( 2)-Estt/87 ~Date : 4.2.87
 OFFICE MEMORANDUM

The Director, Regional Research Laboratory, Jorhat
has been pleased to approve the continuatien of appointment of
Shri Dulal Sahu and Sri Prasanta Mahanta, Project Assistants
Geo-Science Division for the period from 29,9,87 to 18,10.87
on the existing terms and conditions. '

. ‘ Sd/.-
SECTICN OFFICER
™ | :
1, Sri Dulal Sahu, Froject Asstt.
2, Sri Prasanta Mahanta, Project Asstt,.

Copy to :

1. Acoounts

2, Bills
3. P/file-2
4, Dr. M.,M. Saikia, Asstt.,Director,
RRL Jorhat.
SECTION OFFICER
o0



24 - ANNEXURE-7

*M

REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Coumwril of Scientific & Industrial Research)

No, RL"I'g( 2) -Estt/87 ‘ ' Date : 4. 80 87

OFFICE MEMO RAN UM

The Director, Regional Research Laboratory, Jorhat
has been pleased to approve the continuakten of the appointment
of the following Project Assistants (Geo-Science) for a further
period of 3 months w.e.f. 1,7.87 en the existing temms and
conditions, :

1, Sri Daulal Sahu
2. Shri Prasanta Mahanta
3. Shri Bharat Buragohain
4, Shri Pabitra Pran >ama
5. Shri P, Kalita '
6. Shri Diganta Borah,
Sd/- :
SECTION OFFICER
To
shri Dulal Sahu
R.R.L., Jorhat

Copy to :

1, Bills : The expenditure #kll be met f£rom
2, Accounts ¢ the regular Budget.
3, P/File : |

*8® o0

4. Head of Divigion

SECTION OFFICER
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- 25 - . ANNEEURBE-8

REGIONAL RESEARCH LABORATORY: J'ORHAT' ASSAM
(Council of Scientific & Industrial Research)

No, RLJ,9(2)~Estt/87 ‘ Dated 21,1087

From : The Director,;
RRL, Jorhat,

1. Shri Dulal Sahm,

2. Shri Prasanta Mahanta
3, Shri Bharat Burgahain
4, Shri Pabitra Pran Sarma,
5. Shri P. Kalita

6. Shri Diganta Bora.

Sib : 2ppointment as Project Assistant.

D/Six,

I am directed to inform you that the Director,
Regional Research Laboratory has been pleased to approve

your sppointment as Project Assisant on a consolidated

pay Of Rs.1000/~ (Rupees one thousand)only (fixed) for a period
of 6 (six) months weeo.f. 1.10.87. The appointment is temmina-
ble without notice and on clear understanding that this

offer will not confer any right on you for any regular

CSIR appoiptment in this laboratory after the said peri.d.

No otherbenefit/allowance is admi ssible on this account. Please
note thias appointment is not a CSIR appointment and does not
entitle ‘yoﬁ any claim, implicit or explicit on any CSIR post.

~ If you are interested to accept the appointment on
these tems and conditions, you may report for duty in this
laboratory immediately and submit your joining report accoxrd-

ing¥y.
Yours faithfully,

SW-
SECTIOxn OFFICER

- Copy to 3

1. Acocounts The @xpenditure is debitable to the amount
2, Biils " eammarked for Seismic Surveillance Station
3. P/File during the current financial year.

4, Head of Dvin,

A



- 26 -  ANNEXURE-9

'  REGIONAL RESEARCH LABORATORY: JURHAT: ASSAM
 (Council of Scientific & Industrial Research)

NOo RLJI-7(12D-Esttp76 Dated 30.3.88

OFFICE MEMORANDUM

Sub Transfer and;posting in RRL, Sub-Station.

The Director, RRL, Jorhat has been pleased to
transfer Shri Du.al Salm, Project Assistant from RRL, Jorhat
to Seismic Surveiilance Station, Hamren, weeef. 15.3.88.

Further Director been pleased to sanction necessary

[

TA/BA to Shri Dulal Sahu, Project Assistant at ordinary rate.
The expenditure is debitable to Budget Head Seismic Surveillae

nce Trust Area Project Fund.

sS4/~
(Sashil Kumar )
Section Officer.

To .
Shri Dulal Sahu,
Project Asstt,

=4
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- 27 - . ' ANNEXU RE= 10

. REGIONA, RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Research)

No. RLJ9 ( 2) -Estt/88 v ‘ Date : 2-5.88

~ From : . The Director,

RRL, Jorhat,

To |4, shri pulal Sahu,
. 2., Shri Paresh Kalita,
. 3, Shri Pabitra Pran Sarma,
4, Shri Bharat Burggatmin
Sub : Appointment as Project Assistant.
D/Sir,

I am directed to inform you that the Director, Regionél
Research Laboratory, Jorhat has been pleased to approve your
appointment as Project Assistent on a consolidate pay of 35.1000/«
pe.m, (fixed) (Rupees one thousand only) for a period of 6 (six)
months wse.f. 1.4.88. The appointment is terminable without
notice and on clear understanding that this office will not
confer any right on you for any regular CSIR appointment in

this laboratory after the said period. No other benefit/allowance
is adnissible on this account. Flease note, this appointment

is not a CSIR appointment and does not entitle,you any claip,
#mplicit or explicit on any CSIR post. |

If you are interested- to accept the sppointment on these
terms and conditions, you may report for duty in this Laboratory
immediatelyaand submit your joining repOrt accordingly.

Youxs faithfully,

Sd/-
SECTIun OFFICER

Copy to :

l. Accounts. The expenditure is debitable from
2, Bills : the NGRI, Hyderabad, Projects.

3. P/FPile

4, Head of Division,

SECTION OFFICER
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- 28 - | ANNEXURE- 11

REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
- (COUNCIL OF SCIENTIFIC & BNDUSTIAL RESEARCH)

No.RLI.9(2)=-Estt/89 .~ Date 611,89
OFFICE MEMORANDUM

The Directar, Regional Research Laboratory, Jorhat
has been pleased to enhance the congolidated pay of the
following Project Assistants to Rs.1500/~P.M. (fixed) w.e.f.

1.8,89,

1. Shri Dulal Sahm,

24 Shri Poresh Kalita,

3¢ Shri Pabitra Pran Sarma
4, Shri Bharat Buragohain

Se Shri Anil kr. Baruah,
6e Shrt Predip Kr, Dutta.

The Project Assistant stationed at Bomdila will draw
the additional amount of Rs. 300/~ as sanctioned earlier.

Sd/-
SECTION OFFICER

TO,
Sri Dulal Sahu,
RRL-J,
Copy to @
1, Accounts SBELIOR mp. oyjenditure is debitable to P-2 for
2. Bills 1989-90. \
3, P/File | o
4, Head of DiViSiono Sd/.

SECTLON OFFICER



¥ 29 - ANNEXU RE= 12

REGIONAL _RESEARCH LABORATORY: AS L.JORHAT
(Councgq Of Scientific & :[ndusi:rigﬁM Research)

No.RLJ-9(2) -Estt/89-90  Dated 5th May 1989

" OFFICE MEMORANDUM |
The Director, R.R.L.Jorhat has been pleased to
approve the appointment of the following Project Assistants.
of the Geo-Science Division for a \further period of 6 months
" w.e.f. the dates shown against each and on the extisting tems
' and conditions :

Names of Project Agsgistants :

1. Shri Dulal Sahu, w.eef.7.4.89
2, Shri Pareeh Ch, Kalita, =do-
3. Shri Pxabitra Pran Sarma -do-
4, Shri Brahat Buragohain -do;
5. Shri Prodip Kr. Dutta 3.5.89
6. Shri anil Kr. Baruah  3.5.89
sq/-
Section Officer.
To . .
1, Sri Dulal Sahu
2. Sri Paresh Ch. Kailta,
3, Sri Pabitra Pran Sama’
4. Sri Bharat Buragohain
5, Sri Prodip Kr. Dutta
6. Sri Anil Kr, Baruah,

: Cfi;py 0

1., Accounts Section The Expedt. will be met from

2. Bills Section . regqular fund.
3, P/File - 6 '

4.‘ Head of Division

5. 5.0.(E) | sq/ -

6. ,SOIO (G) '
Section Offi cer.
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- - 2NNEXURE- 13
REGIONAL RESEARCH LABORATORY: JORHAT: ASSaM
(Council of Scientific & Industrial Research)
'No,RLJ-9(2)-Estt/89 Dated : 7.11.89
From ': The Director,
- RRL Jorhat,
To - |
: - 1. Shri Dulal Sal -
2. Shri Bharat Buragohain
3, Shri Pabitra Pran Sarma,
4, Shri P, Kalita, ‘
5. Shri P. Dutta: -
6. Shri Anil Kr. Baruah. . ‘
Sub- Appointment as Project Assistant, '
D/Sir, '

I am directed to inform you that the Director,
Régional Research Laboratory, Jorhat has been pleased to
approve your app<ointment as Project Assistant on a consolida
ted pay Of Rs.1500/- P.M. (Rupees one thousand five hundred)
only (fixed) for a period of 6 (six) months w.e.f.12.10.89+¢
The appointment iz terminable without notice and on clear
understanding that this offer will not confer any right on
you for any regular CSIR gppointment in this laboratory
after the said period. No other benefit/allowances is
adnissible on thi's account. Please, note, this appointment
is not a CSIR appointment and does not entitle you any claim,
implicit or explicit or any CSIR post. '

If your are interested to accept the appointment
on these terms and conditions you may report for duty in thism
laboratory immediately and sabmit your joining report
accordingly. |

Yours faithfully,

Sd/-
SECTIUN OFFICER
Copy to :
1. Accounts Section : The expenditure $s debitable to P-2
2. Bills., i for 1989-90. |

3, P/File :N.B., O.M. No, RLJ-9(2)-Estt/88 dt.
4, Head of Division i 13.5.88 in respect of Bomdila Station

) @69 should be taken into account.

SECTION OFFICER
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REGIONAL RESEARCH LABO RA’IO RY: ASSAM: JORHAT
(Council of Scientific & Industrial Research)

Bo.RRLJ-9(2) -Estt/89 Date : 07.05.1990

From : The Director,
RRL Jorhat.,

m -
1, Shri Dulal Sahu
2, Shri Bharat Buragohain
3, Shri Pabitra Pran Samma,
8, Shri p. Kalita
5., Shri P, Dutta
6. Shri Anil Kr. Baruah,

Sub : Appoimtment as Project.Assisant.

D/Sir,

I am directed to inform you that the Director,
Regional Researxch Laboratory, Jorhat has been pleased to
app rove your appointment as Project Assistant on a consolida—
ted pay of Rs.1500/- P.M. '(Rupees one thousand five hundred
only) (fixed) for a period of 6 (six) months w.e.f.15.4.90
The appointment is terminable without notice and on clear
.understanding that theis offer wili not confer any right on
your for any regular CSIR appointment in this laboratory
after the said period. No other benefit/allowance is
admissible on this acoount. Please note, this appointment
is not a CSIR gppointment and does not entitle you any claim,
implicit or explicit or any CSIR post.

If you are interested to accept the appointment on
these terms and conditions, you may report fog duty in thi sem
laboratory kmmediately and submit your joining report

accordingly.
Yours faithfully,

Sd/-

SECTION OFFICER
Copy to =
1., Accounts Section The expenditure is debitable to P-2

24 Bill Sectlon for 1990-91.

3., R/File
4. Head of 13.5.88 in respect of Bomidila Station
| Divigion should be taken into account.
-V _
(,336» | SECTIWN OFFICER
a"a

00
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-32 - ANNEXURE. 15

REGIONAL RESEARCH LABORATORY: &0 RHAT:; ASSAM
(Council of Scientific & Industrial Research)

No,RLJ-9(2)-Estt/90 ' Date ° 31.10.90

From : The Director,
RRL Jorhat.

To 1. Shri Dulal Sahu,
2, Shri Bharat Buragohain
3. Shri Pabitra Pran Samma,
4, Shri P, Kalita
5, Shri P. Dutta |
6. Shri Anil Kr, ¥mkkax Baruah,

Sub s %pointment ags Project Assistant.

-

D/Six, _
‘ I am directed to inform you that the Director,
Regional Research Laboratory, Jorhat has been pleased t
app rove your -appointment as Project Fellow-III on a consolj
dated pay of Rs.1500/- P.M. (Rupees one thousand five hundre
only for a period of 6 (six) months wee.£.15,10.90. The
appointment is terminable without notice and on clear
under standing that th.s offer will not confer any right on
your for any regular CSIR appointment in this laboratory
after the said period. No other benefit/allowance is admi-
ssible on this account. Please note, this appointment is
not a CSIR appointment and does not entitle you any claim,
implicit or explicit or any CSIR post.

If you are interested to accept the appointment on
these terms and conditions, you may report for duty
in this laboratory imtgediately and submit your joining
report accordingly. |

Yours faithfully,

sS4/~
SECTICN OFFICER
Copy to
1. Accounts Section The expenditure is debitable to P-2
2. Bills Section for 1990-91.
3. PY{File : N.B. O.M, No. RLJ-9(2)-Estt/88 dt.
4, Head of Diwn. 13.5.88 in respect of Bomdila Station
- should be taken into account.

Ae : SECTION OFFICER
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RSSO PR L R PR ASE

No.RLJ-9(2)-Estt/89 Date 25.4.91e
Mo

1. Shri Dulal Sah,

2. Shri Bharat Buragohain

3, Shri Pabitra Pran Sarmah

4, Shri P, Kalita,

56 Shri P. Datta.

6., Shri Anil Kr, Baruah.

Sub : Appointment as Project Assistant. ,

D/ sk, , ,
/S I am directed to inform you that the Scientist/
1/c, Regional Research Laboratoryk Jorhat has been pleasec

to approve your appointment as Project Fellow-III on a
consolidated pay of fs.1500/-P.M.(Rulees one thousand five
hundred only) for a period of 6 (six) months w.e.f. s,
16.4,91. The appointment is tepminable without notice and
on clear understanding that this offex will not Em confer
any right on you for any regudar CSIR gppointment in this
laboratory after the said period. No other benefit/allowan
is admissible on this account. Please note, this appointme
is not a CSIR gppointment and does not entitle you any cl:
implicit or explicit or any CSIR Post. .

If you are interested to. accept the sppointment or
these terms and dnditims, you may report for daty in th
iaboratory immediately and submit your joining report

acoogdingly.
Yours faithfully,
sd/-
SECTION OFFICER
Copy t© : :
1, Acoounts Section The expenditure is debitable to P-2
2. Bill Section for 1990-91.

3. Personnel f£ile  y j o.M, No, RLJ.9(2)-Estt/88 dt.
J4, Head of Division 13,.5.88 in respect of Bomdila Stati
should be taken into account,

SECTION OFFICER



x ' e

- 34 - | ANNEXURE- 17

REGIONAL RESEARCH LABORATORY:20RHAT: ASSAM
(Council of Scientific & Industrial Research)

No.RLJ-9(2)-Estt/91  Date 31.10.91.
From : The Director, ‘

RRL Jorhat.
To 1. Shri Dulal Sahu,

2. Shri Bharat Buragohain,
3. Shri Pabitra Pran Sarmah
4, Shri P, Kalita

5. Shri P, Dutta

6. shri anil Kr. Baruah.

Sub: 2Appointment as Projéct Assistant.
D/Sir,

I am directed to inforril you that the Acting Director,
RRL Jorhat has been pleased to approve your appotntment as
PIOJect Fellow-III on a consolidated pay of Rse 1500/~P <M.
(Rupees one thousand five hundred only) for the period from
17.10.91 to 31.03.92. The appointment is terminable without
notice and on clear undérstanding that the offer will not
conferx any right on you for any regular CSIR appointment in
this laboratory after the said period. No other benefit/
allowance is admissible on this account. Please note, this
appointment is not a CSIR gppointment and does not entitle
youx any claim, implicit or explicit or any 6SIR post.

I £ you are interested to accept the appointment
on these tems and conditions, you may report flor duty in
this laboratory immediately and submit your joining xeport

accordingly.
Yours faithfully,

sd/-
SECTION OFFICER (E)

Zopy .to s
1. Acoounts Secticn The expenditure is debitable to P-2

2. Bills Section  oF 1990-91. ,
: , N.B. O.M. NO, RLJ-9(2)-Estt/88 dt.
3. Personnel file 135 gg in respect of Bomdila Station

4, Head o£ Division should be taken into account.

- © SECTION OFFICER (E)
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| - 35~ . ANNEXU RE- 18
(B A R ARl A R AR S IR A1 Re soazch)

No,RLWJ-9(2) -Estt/92 Dated 30th April 1992,

From ¢ The Director, .
'~ Regional Research Laboratory,
Jorhat-6,

1. Shri Pulal Sahu,

2. Shri Bharat Buragohain
3. Shri Pabitra Pran Sammah
4, Shri P. Kalits,

5. Shri P. Dutta.

Sub- Appointment as Project Fellow-III'

D/sir,

I am directed to inform you that the Acting Director,
RRL Jorhat has been pleased to approve your appointment as
Project Fellow-III on a consolidated pay of rs. 1800/~ (Rupees
eighteen hundred only) for the period £xsm one year W. e.f.
1.4,92. The appointment is terminable without notice and on
clear understanding that the offer will not confer any claim
on you for any regular mexx CSIR appointment in this labora=
tory ‘after the sgaid period., No other benefit/allownce 1is
admissible on this account, Please note, this appointment
is not a CSIR gppointment and does not entitle you any claim,
implicit or explicit or any CSIR post. ‘

1f youlare interested to accept the appointment in
this laboratory on these temms and conditions, you may
report for duty in this laboratory immediately and submit
your jotning report accordingly.

Yours faithfully,
Sd/-
( N.C. Sarhah )
Adminigtrative Officer.

Copy to : .
1. Accounts Section The expenditure is debitable to P-2
2, Bills Section for 1992-33. |

3, Perscnale File N.B. %M.No. RLJI-9( 2D-Estt/8s dt,
Cos s 13.5.88 in respect of Bomdila Station
4, Head of DivislOn. . hh,13 be taken into account.

Adnini st;ative Officere.

‘Advocete.
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(Council of Scientific & Industrial Besearch)

No. RLJ=15(7) /Estt/72 Date : 18.6,92
OFFICE MEMORANDUM

- The Acting Director, Regional Research Laboratory
Jorhat has been pleased to approve the following transfer
order with immediately effect :

Name and designatlon Present place Tran sferred
of posting o :
1,Shri R.K.Buragohaln Selsmic Station RRL HOr.
Tech III(Z) Guwahati Jorhat.
2.Shri Dulal Sahoo Seismic Station  Seismic Station
Project Fellow Hamren Gawahati,
84/~

” Section Officer.
To - .

i, Shri R.K. Burahbohain,
Tech III(?2)

2. Shri Dulal Sahoo,
Project Fellow,

Copy to :
10 Head
2. Geoscience Division

3. Acocount Section
8, Bill Section.

4

SECTION OFFICER

. Mitested.

Jd ‘
Advocats.
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- 27 -  ANNEXURE~ 20

REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
( Council of Scientific & Industr_ial Research)

¢

No.RLJ-9(2)-Estt/93 | Date : 4.5.1993,

OFFICE MEMORANIUM

The Director, RRL, Jorhat has been pleased to

' approve the extension of the tenure of appointment of the

>

r

following Project Fellow III for a period of 1 (one) year
We€efes1,4,93 and on the existing terms and conditions :

The expenditure to be met from P-2 for 1993-94,
54/~ C
SECTION OFFICER

‘Project Fellow III _ . .

1, Shri Dulgl Samlo o .
2, Shri Bharat Buragohain ‘

©'3, Shri Pabitra Pran Samah

4, Shri P. Kalita
5, Shri P. Dutta.

.COp‘y‘bo:

3, Accounts Section,

- 2. Bills Section -
3, Personal File
4, Head of Division,

XX ]

ada

:,“‘LdVQCate .
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.

'Frbm + The Director,

N
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
{Council of Scientific & Industrial Research)

No,RLJ-9(2)-Estt/94 ©  Date : 10.5.,94.

Regicnal Research Laboratory,
Jorhat-785006 (Assam)

Shri Dalal Sah,
C/O Geoscience Division,
RRL Jo rha_to

Sub : Offer of engagement in Sponsored Broject/Scheme.

s

With reference to your repuest dated - you are
hereby intimated that the Director, Begional Research
Laboratoxy, Jorhat on behalf of the sponsor of the Prdject/
Scheme namely - has been pleased to ffer you on contract
basis to work as Project Feilow-III on a consolidated
amount of Rs.1800/- P.M. (Rupees one thousand eight hundred)
only on the following terms and conditions :

-

1, . Your engagement is for the Project, namely -

funded by -

2. . It is not an offer of gppointment in.CSIR temporary
or otherwise. It is a contractual engagement for the Project,
Scheme funded by the above sponsore, It would, therefore,
not confer any right/claim implicit or explicit for your
consideration against any CSIR post. :

’

3. ' Your engagement on contract is for a specific period
of 6 (six) months w.e.f. 8+4.94 which may be extended or
curtailed depending upon the status of the spcnsored
Project/Scheme., In anyevent, your engagement shall be
co=terminus with the duration of'the above mentioned
sponsored project/scheme only. .

4, The contract of engagement may be temminated by
giviing one month's notice in writing by either side.

Se No travelling allowance will be paid to you for
reportinf for duty. '

-

6e Your engagement on contract will be subject to the :
production of the following documents at your expenses b ]
at the time of your repoxting for duty. ‘

Con ‘t\d. .o oo

adfocate. _ : ' .



ANNEX. %1 con tde

(a) Medical certificate of health and physical fitness
for service issued by the competent mxlmxkt% medical
authority in the prescribed format,” if not already
so medically examined the later case, certified copy
of the relevant medical certificate should be fumi shed.

(b) Documentary evidence in support of your date of birth
and qualifications. . ‘

?

7. Any service matter not specifically stated herein shall
be determined by the Director, RRL, Jorhat whose decision
shall be final and binding on both the parties to the
contracte. '

If you are willing to accept the engagement on these
terms and conditions, you may please communicate your
acceptance within a week from the date of receipt of this
letter while intimating probable date of your reporting
fOI tho ¢ ’ ' . '

/

»

Yours faithfully,

Admini strative Officer

. Copy to @

1. Accounts Section
2. Bills Section
3, Personal file
4, Head of Division

. » - sa/-

Aaministrative Officer

The expenditure is debitation to P-2

e 00 00 00 0009
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(council of Scientific & Industrial Research)

No.RLJ.9(2)=-Esttf94 . Date : 17.08.,94

From : The Director,
Regional Besearch Laboratory,
Jorhat-785006 (Assam)

To Shzi Prabin Kumar Phukan,
C/0 Accounts Section,
Regional Research Laboratory,
Jorhat, ‘

Sub : Offer for engagement in a sponsored Project/Scheme

sir,

With reference to your request dated - you are
hereby intimated that theDirector, Regional Research
Laboratory, Jorhat on behalf of the sponsor-of the Project/
Scheme, namely 1% reserve for Acoounts has been pleased to
offer you on contract basis to work as Project Fellow-III
on a consolidated amount of Rs.1800/- P.M. (Rupees one
thousand amkyk eight hundred only) on the following temms
and conditions :

1. Your engagement is for the project, namely 1%
Reserve Fund kept from all Sg/C Projecte funded.

2. It is not an offer of appointment in CSIR temporary
or otherwise, It is contractual engagement for the Project/
Scheme funded by the above sponsore. It would, thereforsg
not confer any right/claim implicit ox explicit for your
consideration against any CSIR post. ‘ '

3. Your engagement on contract is for a specific period
of 1(one) year w.e.f. 26.03.94 wkxk which may be extended or

curtalled depending tpon the status of the sponsored project,
scheme. In any event, your engagement shall be co-teriminus
with the duraticnof the above mentioned sponsored project/
scheme only.

4, The contract of engagement may be terminated by
giving one month's notice in wkiting by either side.

5 No travelling allowance will be paid to you for
reporting fox duty. '

Contd, « P/ 41.
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X ’ 6, Your \engagement on contract will be subject to the
' . production-of the following documents at youz expenses at
the time of your reporting for duty.

a) Medical certificate of health and physical fitness for
service 1ssued by the compébent medical authority in the
prescribed format, if not already so medically examined
ghe latter case, a certifice@er copy of the relevant
medical certificate should be furnished.

b) Démmentari evidence in support of your date of birth
. and qualifications. :

7. 2ny service mattexr not specifically stated herein shall '
be detemined by the Director, RRL, Jorhat whose decision
~shall be finadl and binding on both the parties to the

contract, ' \

4

If you are willing to accept the engagement xmka
on these terms and conditions, you may please communicate
your acceptance within 1 week from the date of receipt of

this letter while intimating probable date of your reporting
for duty.

Yours faithful{ly{

S3/=- ¢
Admini strative Officer
: COpy' to :
41. Accounts Séction
2 Bills Section

3, Personal File
4, Head of ‘Divi sion,

17. 3094 !
Adninistrative Officer,
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REGIONAL RESEARCH LABORATORY: JORHAT: ASSAM
(council of Scientific & Industrial Research)

PROPOSAL OF TOUR (Separate proposal for each will be submitted
in quadrdplicate) DATE OF PROPOSAL : 2.11.94

1. Name & Designation of the Shri P.K.Phukan . Rse 1800/-
Person going on tour

2 Basic Pay

3, Particulaxs of Tour proposal

DATE TIME OF PLACE DATE TIME OF ARRIVAL PLACE MODE OF
~ DEPARTURE ARRIVAL JOURNEY

- - oo e N R TP s

7.11.94 2100 HRS JORHAT 8e11,94 600 HRS GHY BUS SIX
8,11,94 1400 HRS GHY AP 8,11,94 1920 HRS ND AP IC 880
8,11.94 1920 HRS ND AP 8.11.94 2030 HRS CSIR GH _

.

HALT AT ND FROM 8,11.94 TO. 10.11,94

* 11.11.94 1700 HRS CSIR GH 11.11.94 1800 HRS ND RLY STN
11-11.94 1800 HRS ND RLY STN 13.11,94 1605 HRS GHY RLY SN IC 879
13.11.94 1605 HRS GHY RLY SIN 14,11.94 053 HRS JORHAT

PURPOSE OF JOURNEY : OFFICIAL WORK ON IMPACT PROGRAMME
5. NATURE OF THE TOUR : .

i) This is a fresh proposal
ii) This is a revised proposal
(Original Saction No.Geant of ®n.TA/DA, No. & Date t© be
gival)o )
'$14) TA/DA will be paid by this Laboratory.

iy) TA/DA will be bome by the out- gide partye.

s§/-

Sion of Project leader/
Head of Division with fate.

54/~
APPROVED & SANCTIONED TA/DA ADVANCE
2.11.94
SD/-
DI RECTOR.

epted

]

-

Aanoca"'e )
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No,RLJ.13(619)-Estt/86 Octcber 21, 1984
To _
. The Joint Secretary (Administrative),
Council of Scientific & Industrial Research
Anusandhan Bhavan, Rafi Marg,
New Delhi 110 001.
Sir,

_ I am directed to forward herewith the representation
received from Mr, Santanu Dutta, -and Mr. Dulal Sahu,Project
Asslstants of this laboratory, which are self explanatory.

Mr. Santanu Dutta, having‘B.Sc. qualification in the
entry level, joined this laboratory as Project Assistant in
January 1986 and his services is being continued in different
R&D Projects after giving 7 days break as a matter of policy -
this laboratory is adopting renewal- of services of Pfoject =
Assistants - if they are shifted to otkr projects in parti-
cular. Since them Mr, Dutta i$ continuing in thiéxs project work
in the laboratory. '

Mr. Dalal Sahu, having B.Sc. qualification in the
entry level, was appointed in this laboratoxry as Projéct'
Assistant on 5.10.84 and he has been entrusted the work of
managing the different Seismic Surveillance Stations. Since
then Mr. Sahu is continuing as Project Assistant in different
Sub- Stations under Geo-Science Division.

It can be mentioned here that due to ban imposed
by Govt. of India on recruitment, none of the Project ‘Assi s-
tant could be considered for regular absorption.

You are therefore, requested kindly to consider
their case and approval of the competent authority may kindly
be c_:ommunicated for their absorption, :

Thanking you, )
Yours faithfully,

S4/-

( P.P.Bhattacharjee )

Encl. As abové.' &R Controiler of Admh,
CC: PS to Director

Copy to : |
A\{@'S‘ Project Assistant 3
M ‘ RRL Jorhat. 3 )
o , . \ S3/~

pavocate:
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TELEGRAM | o
STATE ' o EXPRESS

SHRI DULAL SAHU
RRL SEISMIC STATION ,
DURGA SAROBAR

GUWAHATI 9

REFERENCE OM NO.RLJ/GEOSC/94 DATED NINTH SEPTEMBER
 NINETYFOUR STOP YOU ARE DIRECTED TO HAND OVER CHARGE

OF THE QJAHATI SUB STATION TO SRI RK BURAGOHAIN IMMEDIATELY
IF NOT ALREADY DONE STOP YOUR REPRESENTATION REGARDING
REGULARL ZATION AUDRESSED TO DG HAS BEEN FORWARDED BIOP
UNTIL A COMMUNICATION IS RECEIVED FROM CSIR YOUR EXTENSION
FOR FURTHER PERIOD IS NOT CONSIDERED AT THIS STAGE

ADMIN. STRATIVE OFFICER
RESEARCH JORHAT

‘N‘. TQ T. . . » Dated 25. 10094

/-

( S.N. Bhagawati )
Aduinistrative Officer-
Regional Research Officer
Jorhat-6, Assam.

*

REGIONAL RESEARCH LABORATORY: JORHAT Regd. with 2/D
0.RLI/Geosc/94 ' Dated 23.10,94
00py by post in confirmation o : ' )

Sri Dulal Sam,
" RRL Selsmic Station
Durga Sarobar,

Guwahati-9,

Copy to i | |
' 1. Head, CGeo-Science Division, . ,
RRL Jorhat. .
2. P.S. to Director, RRL Jorhat.
. S/~ ‘
. : . Adnini strative Officer. |

ase(l“

Lile

- pavoceter
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‘The Di recho I, Reglon al Re search Labo rato Y, Jo :chat- 6 .

bDated Jorhat the 10th Dec.,
1990
. ‘I‘hzough the Head, Geo Science Divi s:.on,

Respected sir, .

With due resaect I would like to place the following

1nformation for your kind consideration and necessary action.
i

-1; I have been working as PrOJect Asstt,. in Geo-Science
Division, RRL, Jothat since the year 1984, I was selected
for the post through recO*nmendation of a duly constztuted

B selection committee.

2 I pas‘sed B.Sc, (with physics, Chemistiy & Mathematic

- as combinata.on) fmm Science College, Jorhat under the

'lerugazh University in the-year 1984, My bio-data and
academic qualificatlon as ecnlosed herewith.

3.,. . . 1L under stand that ‘according to Me'r."ﬂ:":anc'?i No:mal
Assessment (MANAS), I am ellgible for abso:ptlon in regular

post of this laboratory.

4, The type of my job requixes. to s’tay in the sab-

statlons situated in ranote places of N. E R. whe;:e the -

] essential commodi ties are very costly. Bes:.des 4 do not ge’c

any medical facilities I need to work 365 days in ‘a year and ¢

I am dep:ived bf all other essential ammenities ‘enjoyed g

by the' regular employees,

- - \ .
S ‘I‘herefoxe, I request you k:mdly to c0nsider me for
absor.pdlion in tha.s 1a,boratory in group III postmn. :

W:g.th.best xega‘rds,

. Yours faithfully,
osy-

( Shri Dalal Samod °

Geo Science Division, .
Regional Research Laboratory,

@c‘;\,@d ( - R o Jorhat-6.

‘Conitd, .eP/46



BIO DATA

1. Name in full

2.

3e

4.

5.
6.

7.

bt )

AT
llileTaic

e .
rsavoca“’e

Father's name

Permanent address

Educational Qualification

Date of Birth

Experience

Pegesent address

[ 1]

(1]

[ 2]

.

.

Vs

ANNEXU RE= contd,

Shri Dalal Sah
Shri Lashman Sam

Vill & P.O.Kachupather Gaon,
Via Kamargaon

P.S. Kamargaon

Pin.7856 19

Dist. Golaghat (Assam)

B Sc. with Physics, ChetnistrYo"

& Mathematics and Language

as Combination,

14th Feb. 1960.
Since 1984 to till the date.

. Siesmic Surveiilance Station,

Hamren - 782486
West Karbi Anglong Dist,

The above statement are true to my belief and

knowledge. I wili abiide by all rule and regulation,

sS4/~

(Shri Dulal Sahu )
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.To . , .
The Director Ceneral January 22, 1991
Council of Scientific and Industrial
Research, ,
New Delhi. 110001,
Sub : Prayer for regularisation of job.

Honourable Sir,

Most humbly and respectful.iy I would like to place
the following information for your kind consideration and
necessary action.,

1. I have been working as Project Assistant in Geo-
Science Division, Reg:onal Research Laboratory, Jorhat since
1984, I was selected for the post through recommendation of
a duly constituted Selection Committee.

2. I passed B.Sc. (with Physics, Mathematics and
Chemistry as Combination) from Science College, Jorhat under
the Dibrugarh University in 1984, (My id-data and academic
qualifications are enclosed herewith) . |

3, The type of my job requires to stay in the sub-
stations situated in remote places of N.E.R. where the essen=
tial commodities are very cost. News papers do not reach in
time. I do not get any medicai facilities. Besides, I need
to work 365 days a year and I am deprived of all other
essential ammenities enjoyed by the regular/pemanent employeesm

L ]

4., I understand that according to I“e:::i.t: and Nommal
Assessment Scheme (MANAS), I am eligible for absorption in
regular post of this laboratory.

5. Therefore, my appointment in regular post (in

Group III as per MANAS, Art. 5.3 of page 57) should be made

effective from the date of my appointment as Project Asstt.

* (where I was given consolidated pay Of Rs.500/- p.m.)

. 6o The date of appointment of Project Asstt. should
be the basis ofor fixing my seniority in the pemanent cadra

7. The date of my appointment as Project Asstt.

should also be -the basis for considering my eligibility for

promotion under the CSIR assessment promotion scheme.

Contdeeeo



>

- 48 - ANNEXURE- 27 contd

Therefore, I request you kindly to consider me
for absoxption in this laboratory in Group III posktion.
For this act of your kindness, I shall remain ever grateful

,

to you,
w;tlu best regards, )
Yours faithfully,
Sd/- '
(Sri Dulal Salm ).

Project Assistant
Geo Science Divishon
Regional Research Laboratc
Jorhat-785006 (Assan)

Bio~ Date
1, Name in full - Shri Dalal Sahu
,. Father's name - Shri Lashman Sama
3. Permanent Ajdress - Vill & P.O.Kachupather Gaonm,
' ' via - Kamargaon, Pin =785619
. Dist, Golaghat (Assam)
4, Present address : Seismic Surveillance Station,
Hamren, PIN 782486 (Assam)

5. Edicational qualification - B.Sc. (Physics, Mathematics
and Chemistry).

6. Date of Birth : 14.02,1960.
7. Experience - Working as Project Asstt., since 1984 till datem

' The above statements are true to my belief and
knowledge, I shall abi@e by all rules and reglations of CSIR,
~ | " S3/-
, (Dulal Sahu )
Copy ® 3 |

1. Dr. A.P.Mitra, The Director General, CSIR, Rafi Marg,
g New Delhi-110001 by post on 5.2.91, ‘

2. The Director General, CSLR, Rafi Marg, New Delhi-2310001,
Through the Director, RRL Jorhat-785006 on 22.,1.91.

. -3, Shri Omesh Saigai; The Joint '*Secxetary (Admn.), CSIR,
Rafi Marg, New Delhi-110001 by post on 5.2.91.

.{v.Pexsona'l copy by hand writing.



A
i’\

- 49 - ANNEXURE= 28
Date 509.940
To
The Director, -
Regional Research Laboratoxy,
Jorhat=-785006 (Assam) '
Through the Head of Geo-Sciérlce Division,v'
Sub : Prayer for regularisation of service.

Hon'ble Sir,

Most humbly and respectfully I would like to cite
the following few lines for your kind consideration and
favourable necessary action. Tke ts sir,

(1) I was called to appear in the interview vide lettel
No, RLJ-9(2)-Estt/84 dt.4/9/84 which was held in the RRL,
Jorhat on 14.9.84 at 10.00 A.M. for the post of Project
Assistant in the Geo-Science Division.

(i1) I was selectkd for the post through recommendation
of a duly constituted selection comnmi ttee and appointed as a
project Assistant in the Geo-Science Division, on a consoli-
dated pay of Rse 500/~ poMm (fixed) vide letter No . RLJ=9(95) =

EStt/?Q dto 24,9, 84,

(iii) I joined in your laboratory on 5.10.84 and since
then I was working in different places of North East Region
of India till the date.

(iv) The type of my job r»»equi;e's to stay in the sub-‘
station situated at renote places of N.E.R. where the eseén-
tial commodities are Very costlye. '

() I need to worx 365 days a yearl jnecluding each and
every holidays, saturdays, sundays etc. without getting any
extra benefits and facilities. Tox work 365 days a Yedr was
mentioned neithexr in the advertisenent nor in appointment
letter issued from the R.R.L., Jorhat.

(vi) Even I &b not get any other essential ammenities
like medical facilities, dl ty airlowance, special duty ailowa
nce, BHill allowance, weather allowance, Altitude allowance,
Disturbed border area allowance etc. etc. as applicable to 1
Ccentral Govt. enployees which are enjoying regular/permanent
employees of your laboratorye. '

(vii). . I understand that according to "MERIT AND NORMAL
ASSESSMENT SCHEME (MANAS) " with all my experience and

qualifications, I am eligible to get appointment in regulary
permanent post in the c.8.I.R. laboratories (i.e. in the

R.R.L. Jorhat). Therefore, I request you kindly to gppoint

«

VA ey e *

- = Fall
T AN/ L A
[

Lovocale.

me in a regular post in grou -II1 as per MANAS, A
page No, 57. P P » Art-3.3 of

(viii) I was given verbal assurance b

‘ y the former Hon 'bl
Bl rector, D;itg-N- Borug, ‘that he will appoint mg in this
hope was }éiven gggugeg;inng.me from my right and also som
office Memorandum NO,- @ppointment in the laboratory videe

(a) RLJ-9(95)-Estt/8
- 5 dt. 1.
Lo Eb) RLJ=9(2)-Estt/87 4t. 2%.115'?5
C) ,RLJ—Q(Z)-EStt/QO dt. 110150900

‘Contd....



‘3. The Superintendent of Police, Jorhat.

(ix) I already crossed the upper 39€ 1imit for any kind
of Govt. appointment, and also my name was deLeted from the
1ist of employment exchange whenever my appointment was made
in your labogatorye. Due to buwgning problem of unemployment, it
is becoming very di fficult to get a job in other oxganisation
also, '

(x) . I would like to request you very humble to considex

me for absorption in your laporatory in group-II1 position
with great sympathy and great eamestness, keeplng in view to
effect from the date of my earlier appointment as the basis fo
fixing my senlority in the reqular/pexmanent cadre considering
my eligibility and experience for promotion under C.SI.R.
assessment promotion scheme, such that my ten (10) years
devations for the national interest will be accounted for the

purposes.

That sir, 1f I am not appointed in any requlax/
pemanent post earliest then there will be no hope of my
life as well as my families future which will be in a -
measurable condition. So, I request you again to sppoint me

in your laboratory in group-III position with great sympathey

and eamestness, and also regquest you kindly to intdmate the
latest position of my appointment as soon as possible, sach
that myself and my families future can be saved from future
danger and ocon tinuous mental torture. :

For the act of kindness, I shall remain ever grate=

ful to you.

With profound =x regards,
Yours fakthfully,

Sd/-

( shri Dulal Sam )
Project Assistant
Geo-Science Divi gion
Regional Research Laboratory,

Bo rhat-785006 ( Assam)

Copy for jnforation and necessary action to :
1. The Deputy Commi ssioner Jorhat

3. The President/Secretary,
The Employees Union (N.G.), ReRele, Jorhate.
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Date : 12.11.94

To
The Director,
Regional Research Laboratory,
Jo rhat-785006 ( Assam)

Sub : Confesgsion of Greatfullness.

Hon'ble Sir, : \

With due respect I wouid like to say you that
I have a great feelings of pleasure and opportunity to offer
my heartiest thankfullness to the Hon'ble Director and the
Controller of Administration, R.R.L., Jorhat for taking a
favourable and sympathetic necessary action gide lettexr No.
RLJ- 13-(619)-Estt/86, dt. 21.10.94 in response of my paayer
application of dated 18.10.,94 addressed to the Hon'ble
Director General, C.S.I.R., New Delhi regérding reqularisation
of my service. Also, I would like to Offer my heartiest thanks
to the management Oof R. R.L. Jorhat for helping me with great
oxtent without any hesitation. Sir, I an extremely happy
for your kKindness and favourable action which you have taken
kee.p'ing view of my future, expecting more fyom your end near-

future.

. sir, I came to know from the confimation letter of
dated 26.10.94 (which was not mentiwned on the Telegram)
remitted by the Administrative Officer, R.RL.Jorhat that
until a communication is received from C.S.I.R. my extension
for futhee period is not considered at this stage. In ths
regard, sir, I would like to regquest you not to stop my
extension, -othervise, I will be in a measurable condition,

) For the act of your kindness, I shall remain
ever grateful to you.

With wam regards to you, .
Yours faithfully,

Sq/- ‘,
( Shri Dulal Saha )

Project Assistant
Seismic Surveillance Statio
Durga Sarobhar,
Kamakhya Gate,
Buwahati-9,
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Pate of orders This the 9th Day of January 1996.
original Application No.16/1995.

1.
‘ Sri Dulal Saha coe seo Applicante
~Vg= .
Union of India & OCLSe sec  eee Respondent.

2. Original Application No.17/95 with M.P.97/95.

Shri Paresh Kalita e e Applicant.
. aV G ’ .
Union of India & Orse  +ee - ees Respondents,

3, Original Application No.18/95 with M.P.96/95

Shri Pabitra Pran Barma, ... ess Applicant
. Gosm ] R
Uunion of India & Orse. oo eee Respondents.
COPRPRAM

JUSTICE SHRI M.G.CHAUDHARI, VICE~CHAIRMAN
SHRI G.L.SANGLYINE, MEMBER(A)

For the Aﬁpliéahﬁ:; >Mr.é;K§Shafma with
Mr.B.Mehta and : 4
Mr.S.Samao f/

For the respondents:- InUO.A.No.16/95 and Mr.S.Ali,
18/95 with M.P.96/95 | SreC.G.S.C.

. T,
In 0.A.17/95 with MP.97/95

Mr.A.K.Choudhury, Addl.C.G.SiCs
/

S

QRD

g

R.

S

CHAUDHART J(VC):

All these cases involve cquestion of regularisation

P

.

&

Ed

and continuation of engagement till then. By the Misc.Petitipr

the applicants have prayed that a direction be issued to
) | '

the respondents to continue their service as before till

--disposal of the O.A. Heard Mr.B.K.Sharma the learned

counsel for the applicants and Mr.S.Ali, Sr.C.G.S.C. and

contd/-

PR

]

Mr.A.Kechoudhury‘Addl.C.G.S.C. repfesenting the respondents

7N
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in the applications respectively.

2e The applicants have filed the 0O.As contending

that although their-initial appointment was described as
temporary and though they have been engaged in spells

aftef giving formal break, they are entitled to be regula- -
rised in the post of Scientific Assistant/Junior Techinical j
Assistant, Grade {II,'with retrospective effect and all

consequential benefits.

3e Applicant in 0.A.16/95 was initially appointed
on 24-9~84, The applicant in C.A. 17/95 was initially
appointed on 22-3=-83 and the applicant in O.A.No.18/95 wae
appointed on 26-1l~82. The last spell of engagement of
each of them was for a period of six months vide orders
issued in December 1994 and conseguently they would stand
» a1 oA
disengaged in April 1995. The applicants in Gwé
however presented the imetamt OAs before the period of
engagement was dVer'on 30~1-95. The applications were
admitted on.l—2—95. At that stage the respondents were
directed not to terminate the service of the applicantse
By further interim order dated 2-3=95 the respondents
were directed not to terminate the service of the applicaﬁts
until further orders without priocr leave of the Tribunal,
Obviousiy those orders were passed in view of the éurrency_

of the engagemente.

4. The respondents however did not issue order for
further contingation or reendagement of the applicants S
after the then spell of engagement came to end in April
1995. That h;§:%b the £iling of the Misc.Petitions. The
gtievahce»made is that the respondents have committed

contd/=

ot =7
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the breach of the order dated 2-3=95 by not issuing the
orders of further engagement and thus bringing about
temmination»of service of the épplicante without.obtaining
prior leave from the Tribunal. |

Se In the show cause reply to the petitions the res=-
pondents have stated that in due deference to the order

of the Tribunal the services of the applicants have not

been terminated but that j?;

"it is only after the completion of the
-contractual engagement further offer of
engagement on contractual basis against
project/scheme has not been renewed as
the case is sub-judiced and kept in
abeyanceescseesssss After expiry of the
contractual period the offer of engage-
ment stands automatically cancelled.”

According to the respondents have not thus violated
the interim orderse.

6e In our viewfmay not be held that the respondents
have violated the interim orders in terms. They have
however defeated the very object and purposé of the
interim ordersby reading them narrowly. Although therefore
techinically they may not be in breach of the order their
action has resulted in frustrating the very purpose of

the O.As particularly when the question is sub-judice.

In that connection it may be stated that the applicants
have voiced in the original applications that they not

only apprehend that their services may be terminated

-but also that they may not be grantedfappointment after

expiry of the then existing period of engagement,that is
after 15-4-95, The reply of the respondents in the written

statement is as follows:—

contd/=-

At
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"The respondents further beg to state that

-as the case is sub-judice further offer of
engagement has been kept in abeyance beyond
14-4-95 but as per the advice of the Hon'ble
Tribunal the service of the applicant has not
been terminated. However, further consideration
will be made as per the decision of the Hon'ble
Tribunal."

The applicants have averred in the C.A. that there were

17 posts vacant. The respondents have also admitted in
the written statement that thefzr%éw posts lying vacant
but have added that as there is no identical post and
also in view of the ban imposed by the Government of
India, these posts cannot be filled. According to them
some persons have been appointed by way of fresh appoin=-

ments after due selection and recruitment. It is however

- pointed out by the applicants that the respondents have

issued orders at least in respect of four persons in the
month of November 1995 engaging them for a period of three
months on contractual basis. That shows that the'applicants;
could possibly be re-engaged till further orders were

passed by the Tribunal without difficulty.

-3

. In the aforesaid background it was obligatory

on the part of the respondents to have apprised the Tribunal
with the reasons for which they were not inclined to
re=engage the applicants and appointing some others. In

the circumstances the withholding of issuance of re-enga-
gement orders amounts to termination while the question

of regularisation is the subject matter of the O.As.In the
ciréumstances following interim order is passed:

1. The respondents are directed to issue the
order of re-engagement of the applicants

in the same posts on wnich they were

contd/~

o
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Q) Y

engaged earlier forthwith operative for a
pericd of three months. The re-engagement of
the applicants in pursuance of this order
will be without prejudice to the rights and
v  contentions of the respondents, the O.A.s and
it will not by itsélf confer any ri ht on the
applicants to claim regularisation or Ffurther
continuation. The qguestion of the period between
expiry of the last engagement and the g fresh
engagement as now directed will Le open to be

- ‘ toas OAsare nad™
4 agitated at the hearing of the OoAégﬁs-ﬁot *

heafd finally within a period of three months

P

it will be necessary for the applicants to )
v seéﬁ:gfggctioﬁg before the term of engagement

comes to an end and it will also be open to

the respondents to seek directions to permit

them not to further continue the engagement

of the applicants, cé-bhe-applicants. The o

question of eligibility of the applicants to be

considered under MANAL Scheme is left bpento~be

-

dealt with at the hearing of the O.As.,

The respondents are directed to produce
at the hearing of the O.As the copy of the
instructions circulated in May 1991 by the

v DGSIR(mentioned in elass clause VI of Annexure

B to the rejoinder in 0.A.17/95)

. Order in above terms in both the Misc.Petitions
and on 0.A.16/95. All the O.As to be listed for hearing

on 26=2=96, ///

(GeL.SANGLYJNE) .
MEMBER(A) ( M.G.CHAUDHARI)
‘ VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL*
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GUWAHATI

In the matter of 3

0.A. No. 16 of 1995

Shri Dulal Sahu = Applicant
- VS -
Union of India & Others

- Respondentﬁ

Written statements for and on behalf of the Respondents Nos.

i, 2, 3, 4 % 5

1, Sri P P Bhattacharjee, Controller of Admimiatrati&po~
Regional Research laboratory, Jarhat-785006, do heraby
molemnly affirm and state as follows -

1. That I am the Controller of Administration of _Regional;

Ressarch  Laboratary, Jorhat-78300646, and Respondent No. 8§ ins

[le WY IO

Al

-

the abhove case. I am acguainted with the facts and . -

cirrumstances of the case. 1 have gone through a copy of the

application served on e 20d have understood the contents

thereat. Save and except whatever is specifically admitted in

this written statment, the ather conftentions and statements
’ .

made in the application may be deemed to have bheen denied. 1

am competent and authorised to file these written statements

o benhalf of all the respondents.

Lo

T e
3w

CepevTEE

RV
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2 That, with reference to paragraph 1 of the application,

I beg to state that the contents of the first part of thiﬁ NS

paragraph of the application are denied.: The:ﬁ

application/representation submitted by the applicant for’

regularisation of his service has already been forwarded to

CSIR with a copy to the applicant vide our letter No. RLI=-
13 (619)V-Estt/Bb dated 21.10.94 as can he seen from the

Annexure No. A. The applicant had been appointed in dxfferent

spells since 1584 purely on contractual bhasis whereln it waﬁ.;ﬂi

0SIR aPPmintment and would not confer any right on the

i
"«

specifically mentioned that the offer of ﬂngagement was not a~;

§
v

applicant either explicit or implicit for any regular

appointment in this laboratory after the completion 'ofh six
months of contractual service and the appointment was
terminable without notice. The appointmént letters clea%ly
show the service conditions of the applicant and it was after
clear understanding and acceptance of the terms .and
ronditions  the a@plicant joined duty. The apppintﬁents o f
Project Assistants are not on regular footing but on
contractual 'basis‘as pér requirmenfg aof the project works.

Therefore, the Respondents did not adopt any wunfair labour

practice. By the order Na. RLJ/:e /94 dt. 2.9.94 as ,pef
Annexure No. B, &hri Dulal Sahu was transferred to
Yaongyimsen Sub-station in Nagaland but till now the

applicant has not reparted for duty at Yaongyimsen, Nagaland.

Ns  stated above his application addressed to the Director-

E

3
=



A

General, CSIR, for regularisation maé duly fqrmarded swith

r

recommendation which was communicated to the applicant' vide ;="

our telegram dated 23.10.94 as per Annexure No. €. He was -

also instructed to hand aver the charge of Guwahati SEimec 
Survellience Sub-Station to Shri R K . Buragohain. He had
applied to the Director-General, CSIR and the Secretafynjﬁo*
the Govt. of India, gecience % Technology Departmené, Qho }ig

the highest authority in the Council of Scientific B

i
‘e

Industrial Research (CSIRY, and his application was duly:'

forwarded. As he was transferred to Yaongyimsen Sub=-Station
in Nagaland‘as per Annexure No. E above, his pay was deemed
tn be paid on his reparting for duty at Yaongyimsen S -
Station in Magaland, but the applicant has not yet véborted
for duty even after eight months as such it is assumed -that
the .applicant iz not interested for the post and as auech,
further engagement has been kept in abeyance. Therefare, the

Respondents did not adopt any unfair labour practices.

I That with reference to paragraph 2 af the application
the respogdent Begs to state that the'apblicant is not a
regular employee of this laboratory/CSIR either on Lemporary,”
hasis or otherwise. He was appointed as Project fesistant
purely on temporary basis on contractual term% aﬁd cunditimné
y
in different spells under the specified clauses that that mas'
a contractual engagement and would not cogfer any right on

the applicant either explicit or implicit for any claim for



any regular post in CSIR gervice. The engagements were co-
terminus and might be terminated at any time without any

notice. Accordingly after accepting the terms and conditions

of the clauses, the applicant joined duties in different
spells. As such his claim for regularisation is nothing  but.
the violation of the clauses which were very clearly

mentioned in the appointment letters and now by demandiﬁg'for

a regular post in CSIR, the applicant is putting wundue

pressure on  the respondents. As the applicant is not a

regular council employee and does not hald a civil post, the

applicant’s prayer will not fall within the jurisdication’ of -

the Hon'ble Tribunal and as such may be dismissed with costs.

4. That with reference to paragraph 3 of the- application{ﬁﬂlz;

the respondents denies that the grievences of the applicant!f"”'

were wrongly meted out. His applicationd for regularisation . 3,

was duly forwarded to the DGBSIR who is the highest authority .= -

in CSIR (Council of Scientific % Industrial Regearch), New

Delhi, with recommendation as already stated in para 2 above.

ALl his gr?evencés were looked into very carefully and

sympathetically.

9. That with regard to the statements made in paragraph

4.1 of the application, the respondent has no comments.

& That with reference to the paragraph. 2 of the

application, the respondent begs to state that the applicant



has been engaged as Project Assistant purely on tempoﬁéry,
and on contractual basis since 1984. As already stated in .-

para 2 above the applicant was transferred from Guwahati Sub—

Station %to Yaongyimsen Sub-Station in Nagaland but the

applicant has not so far reported for duty at the place Cof,

posting i.e. Yaongyimsen even after eight months. As such it

is apparant that the applicant.is not interested to join at

the place of posting and accordingly his further engagement

has been kept in abeyance. The question of appointment con

regular basis does not arise because of the fact that the

recruitment of such posts has been banned since 1983 as per

Annexure Nao. D.

7. That with regard to the statements made in paragraph 4.3

of the application, the respondent denies that the applicant

waz not  aware of the fact that it was a purely temporary

appointment for a period of six months wee.f. the date of

joining. It is evident from the appointment letter wherein it

Was apecifically mentioned that the appointment Was
Ferminable without notice and on clear understanding that the
appointment rumuld -nmt confer any right on the applicant
either implicit or explicit for any claim for regular

appointment in this laboratory/CSIR. It was also mentioned,

“If youw are willing to accept the appointment on these fterms
/

and conditions, you are requested to report for duty in  this

v

laboratory". A copy of the appointment letter dated 24.@;84

- e



which is a self—-explanatory is enclosed as Annexure No. E. 1t
is evident from the above clauses that it was & temporéry;
assignment and the bonafide belief of the applicant that his
sponsorship and selection is for permanent absorption ié

nothing but a complete misconception and misunderstanding and

as such the application may summarily be rejected.

& . That with regard to the statements made in paragraph 4.4

nf the application, I beg to state that the applicant was fflp

appointed as per Annexure No. E above for a period of six
monthe already stated at para 7 above. As he is an educated
person, it is expected that he has read and understood the
clauses of the appﬁintmant and only after accepting the terms
and conditions of the appointment he has joined the Quty..Hiﬁ
ignorance of the above clauses and assumption that the.
appointment would be of permanent basis is based on mis— |

ronception  and wrong interpretation of the clauses of the

appointment letter for which the applicant is to be blammead.

Q. That with reference to the statements made in paragraphs
4.5, 4.4, 4.7, 4.8, and 4.9 of the application, the
respondents do not have any commants to 5ffer except to state’
that the applicant was given fresh offer of engagement ‘on

) .

contractual basis from time to time in different spells on

the same terms and conditions.
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o
)
-
10. That with regard to the statements made in paragraph :

4.10 of the application, the respondent begs to . state that
the applicant was appointed on contractual basis on usqgl,‘j;
terms and conditions in different spells time and again anq.
the pay was rai%ed from time to time cunsidéring the

increased price index.

i1. That with reference to the statements made ‘in_
paragraphs 4.11, 4.12, 4.13 and 4.14 of the application, = the o
respondent does not have any comments to offér except. to v'm
state that the applicant was appointed intermitently Q“yf?%y
cantractual basis on usual terms and conditions and every ;HJ

time a fresh offer of engagement/appaintment letter was ;v

o

: . SR Y
jsgused to the applicant. .t o
. 1 MRS A

2. That with reference to the statements made in paragraph R

4.15 of the application, the respondents beg to state’ théfl}w’

the allegation of the applicant that he has not been favoured

S
A

.mitﬁ further extension after 7.10.94 is stoutly denied;iﬂ%
because as already stated in para 2 above, he was transferred“'f?
to Yaongyimsen Sub~station in Nagaland vide this affice DPdéP.u'ﬁ

: : R
[ A

ne. RRLI/GEQSC/94 dated 9.9.94 copy of which already annexed ._Q

as Annexure B but the applicant did not report for duty in

o &

Nagaland. The applicant had applied for regularisation Of‘hiﬁJi
service ©to the Director—General, CSIR and the Secretary o

the Govt. of India, Science % Technology Department, which

was  duly forwarded as perv Annexure NNo. A above Wikl



recommendation for consideration. As he has not reported for.
duty at the place of posting at Yaongyimsen in Nagaland, hglfy}hﬂ

was informed vide this office telegram dated 23.10.94 as perlf"

Annexure No.C that his further period of extension/engagement

will not be considered unless we here from CSIR  about his

regularisation and as such his further extension/engagement

on contractual basis has been kept in abeyance.

13. That the respondent further begs to state that Ghri

Prabin Kr. Phukan, Project Assistant, has been working in

Arcounts Section of Regional Research Laboratory, Jarhat tof‘ﬁ

lkeep the accounts of all sorts of projects litke

aponsmred/consultancy/Grant“in—aid projects funded by outside'

organizations/parties. In addition he operates the Computer
nf Accounts Section to maintain computerised accounts of

classified abstract through IMPACT (Integrated Management of

Proiect Accounts), a package developed by CSIR. Since, he has

heen ' dealing with works related to the above subject, his
training in this particular task was felt very much essential
in the interest of projects. Thus he was sent for IMPACT

Training. It is warth to mention here that Mr Phukan's

deputation for training has no relevance of his claim for

regularisation.

/

14. That with reference to the statements made in paragraph  4
4.16 of the application, the respondents stoutly deny the

statements of the the applicant because there is a standing

k]



667

9

Ban on recruitment being imposed by the Govt. of India/C8IR

since 1983 as per Annexure No. D. However if the ban is

lifted and approval is accorded by the CSIR for recruitment

then all the Project Assistants will be given oppovtunity to
appear befare the Interview Committee with preference. The .

gquestion of regularisation does not arise because as per., the

provision ‘in MANAS (Merit % Normal Assessment Scheme) those
Project Assistants who were engaged prior to 1921  and "who

have completed continuously for three years or more are

eligible. Since the applicant was appointed in the year 1984

only, the question of application of the abave clausa in

respect of the applicant does not arise.

15. That with reference to the statements made in paragraph

4.17 of the application, the respondent begs to state that

this is repeatative in nature and the replies have alreédy

been given in para 14 above. It is denied that  the .
representations submitted by the applicant have fallen iqtq_ﬁ;
the deaf year of the respondents. In fact all fhe .

representations submitted by the applicant were lubked_ into ..
very carefully and sympathetically ana the representation
submitted by the applicant for regularisation of his service.

was duly forwarded to the Director~General, CSIR, New .Delhi]”

who is  the highest authority in CSIR, with recommendation

which the applicant himself admitted in his statememt%;}

mentioned in para 4.16 of the application.
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(X~ That with reference to the statements made in paragraph

4.18 of the application, the respondent begs to state bthat

it is repeatative in nature and the reply has already beenf’ﬂ

elaborately furnished in forgoing paragraphs. The applicamt'ff

has never been singled out and the respondents have never

made a differential treatment and he has been treated at par'gw

along with other Project Assistants.  Regarding his

extension/engagement depended wpon his handing over thé}ﬂ“
charge of Guwahati Sub-station to Shri R K Buragohain at the
relevant time and reporting for duty at the place of puatingb

on transfer at Yaongyimsen in Nagaland details of which have |

already been given in para 2 above.

17. That with reference to the statments made in paragrépﬁ'

4.19 of the application, the respondent begs to state .thét

'

the contents are stoutly denied. The applicant in fact: was i
senved with memorandum from time to time for his irregular -

attendance, nengligence and for his failure to carry out  the

office order. Copies of the letters dt. 04.10.83 and 11.3.87
and 0.M. No. RLII1Z(S898)-Estt/B4 dt. 10.4.87 are enclosed - as
Annexure No. F(i—-iii). As far as the provision of ‘MANGS

(Merit % Normal Assessment Scheme), is concerned as stated by

the applicant, the persgons who were appainted prior to 1981'}

and rendered continuous service for three years or more will

he considered for regularisation. Since the applicant was
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appointed during 1984 this clause of the proviﬁion._i5 &QQt$
applicable to him. Copy of the provision of MANAS isvenclqggdgig

as Annexure No. G. B R T

18. That the Respondent further likes to state that rtHe 

applicant was asked to hand over the keys of the Guwahatﬁ?‘:“

Geismic Surveillance OSub-Station to Shri R K  Buragohain,

Tech.Assistant, vide our OM No.RALI/Geosc/94 dated 9.9.94 as’
per Annexure No. B but the applicant has névér re;ponded}‘té:
our 0OM and instead keeping the Guwahati Sub-Station umﬁgPlW
lock and lkey, the applicaht remained absent unaufhoriﬁedi?ﬁ’
for indefinite period resulting a great loss to ﬁeismiﬁ data
that were"recorded in the GBuwahati Subh~Btation. 8ince Tthé
applicant never responded i.e. neither handed D#Er‘the charge
of the Guwahati Sub-station to Shri R K Buragohain at .thﬁ; ‘o
relevant time nor reported for duty at Yaongyimseh éubé'

station in Nagaland i.e. his new place of posting as already

stated in the foregoing paragraphs and as his whereabout = was

not known, the respondents had to give Press Notification for

directing the applicant to hand over the keys of the Guwahati
Sub-station to the Head, BGeoscience Division of this. «

L

laboratory  failing which appropriate action would be taken. ..
for opening of the BGuwahati Sub-station. A copy of the Press:

Nobificationn is enclosed ,as Annexure No. H.

19. That with regard to the statements made in pawagraph;t"

4.20 of the application, the respondent stoutly denies and




\_J
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state that the applicant was transferred from Guwahati

Seismic Surveillance Sub-station to Yaongyimsen Seismic

Surveillance Sub-station, Nagaland, as per Annexure No. B

above, but the applicant has never reported for his duty at .

the place of pgsting on tramsfer. This fact has already bheen

stated elaborately in para 2 above. Since the applicant ha5 

not joined his duty at Yaongyimsen, Nagaland, it has been

assumed that the applicant i1s not interested in such
contractual appointment. The applicant’'s expectation for
regularisation of his service is nothing but misconception as

all the engagements of the Project Assistants/Fellows were on

contractual basis. As  such the guestion - of hostile
discrimination does not arise. It is also not true that  the.
Respondents are annoyed because of his representation to the
highest authority but on the other hand his representafion.

was forwarded with recommendation as already stated in para 2

.

_above.

o

20 That in response to the statements made in paragraph‘

-

4.21 of the application, the respondent begs to state that

this is repeatative in nature. Clarification to this effect

have alre2ady been furnished elaborately at para 17 above.

-

g That with reference to the statements made in paragraph
4.22 af the application, the respondent begs to state that

afkter proper notification in the Employment Exchange and



through proper celection the applicant was selected by'Jthéi'f

Gelection/Interview Committee purely on contractual basis for .

a period of six nonths. The clauses of the appointment letter -

which werse very clear are reproduced below for the lkind

information of the Hom ‘ble Tribunal 3

“The appointment 1s terminable without notice and on.
clear understanding that thizs offer will not confer
any right on you for any regular appeointment in
this laboratory after the aforesaid period.No other
henefit/allowance i3 admissible on this account. '

If you are willing to accept the appointment on
these terms and conditions, you are requested to
report for duty in this laboratory immediately.”

The guestion of regularisation of his service does not arise
at all because it was only after clear understanding and
acceptance of the terms and conditions aof the appointment the’
applicant joined duty and morsover the provision of MANAS  is

applicable to those Project Assistants who were appointed

hefore 1981 and also there is no.identical post.

22, That with reference to the statements made in paragraph
23 of t%e appiication, the respondent begs to state tﬁat'
though there are few posts lying vacant at present but"aﬁ_
there 1is nNO identical post and also in view of the Jpgnp
imposed by the Govt. of India, these posts cannot be fified?
p.  The Respondant likes to state that the applicant hay‘

given @a false statement regarding regularisation of Project’

Assistant. It is stated that no Project Guasistant/Fellow Chan

w
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PR

heen regularised o far. All the persons whose names. . wérg}f
cited by the applicant, were given fresh appointments. through

open  competition and were recruited by a duly constituted. o

PR S

Selection Committee before the impasition of ban on fﬁesﬂ? o
recruitment. Regarding egqual pay for equal work, it igo
submitted that all the Project Assistants/Fellows have beehf;

paid equal pay on consolidated basis as per the contractuél

appaintment. It can be stated that the applicant has beeﬁ'

paid Rs. 1BO0/- as pay per month just like other. Project «

Assistants having B.Sc, qualification. As such there is no

violation of principles of egual pay for equal work.

23 That in response to the statements made in  paragraph

4,24 of the application, the respondent begs to state thé£f 
the applicant was transferred to Yaongyimsen 5ub~6tati0n{l§6 
Magaland vide OM No. RRLI/Bensc/S4 dt.. 9.9.94 copy of whigﬁf'
has already been enclosed as Annexure No.B; This offideiﬁf
_resked with many correspondences but no response was receiyng £
from the applicant regarding handing aver the chérge tq .SHEi:;_i
R ¥ Buragohain. It was not true that Shri quagohain d;icl.lr\c)t""“f
turn  up to take over the charge as because‘ét the Pelévgﬁy; é,

time Shri Buragohain was very much present in  the Guuwahati . "

Sub~Station and moreaver this office was not informed about’.
Shri  Buragohain’s absence from the Guwahati Sub-Station.

Instead the applicant kept the Guwahati Sub-Station under

lock and key and as such he uwas asked to deposit the keys  to .



-
(]

“r M M Saikia, Head, Geoscience Division, Regional Research

o

Labaoratory, Jorhat through Press Notification already annexedﬁ?~

as Annexure No. H. This laboratory cannot effort. th6358ub4f1

station 40 remain under lock and key unauthorisedly  for<. an'

indefinite period. It can be stated that after publicatfgnf@pr

the Press Notification the applicant has handed aver thg»kéxau

Al

L T 1

and charge of the Buwahati Sub-station. As such thenéfis,qu:ﬁ

point of confusion. Regarding payment of sélary as itzghéé
already been stated in péra 2 above 'that the appli?amt!{wéﬁgé,
AP A |
transferred to Nagaland Sub-Station and he did not Pépuﬁt.fpﬁi?y
duty, as such he was not paid his salary. As the appminﬁmqqt‘:
was on  contractual basis on consolidated pay‘ andflaééﬁﬁﬁg??‘

applicant did not report for duty, accardingly paymehﬁt;df'

salary cannot be made because the applicant was outfof’qgty;

A
i

gt

24. That in reply to the statéments.made in paraé?apﬁ  4“fﬁa
of the application, the respondent begs to submit  tha@u,v;.
applicant was transferred to Yaongyimsen Sub—StéEipn;fa

Magaland but he has not reported for duty and . aé%fchh;ﬂ

it was apgfarant that the applicant was not at all intéﬁegyec”

in the aaid offer of engagement and as such anﬁheﬁﬂ

. ":-Iv‘“ . PR :l‘ [N
prngagement has been kept in abeyance. This has already’ . beeniii:
. " "’.‘-;'. o oyt
stated in para 2 above,
4 . : : | .
e i

9. That in reply to the statements made in paragraphs's;iﬂﬁ,

and 5.2 of the application, the respondent begs to state that
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-y i v‘.t’}‘

s0 far all the actions as per CSIR rules and regulétiongﬂhayéﬂ'

been taken and all the Project Assistants/Fellows héQe!}gé?nH

P

given egual treatment. As such the reapondents'.action‘fq:np
way can be stated as ‘“malafide" and hence judicial

interference is uncalled for and unwarranted.

26. That with reference to the statements made in paragﬁaph‘ﬁm

5.7 of the application, the respondent stoutly denies . he?-,j
statements of the applicant and begs to state that>bthgf;_

applicant is neither a regular empldyee of this 1aborétbny;“

nar can be regularised under the provision of MANAS (Merit: %

Normal Assessment Scheme) which has been clearly elabarapedlg

T

in para 17 above. He was engaged purely on contractual_bégis H

C el

initially for six months and further time to time engagements

were qgiven in different spells on usual terms and condiﬁyqnsf{‘*

which have already been elaborately stated in our foregdiﬁg%

paragraphs. The respondent further states that it is a _toﬁaiq
misconception .on the part of the applicant that his service .

) BETEAEE
is indispensable to carry out the project works. No body inca

Govit. Department 1is indispensable and the applicant  was

holding a very insignificant post and not of much importance, 3"

hence the word ‘indispensable’ does not arise. The queﬁpimm
of regularisation is not applicable to the applicant as;ﬂpeﬁf

MANAS (Merit % Normal Assessment Scheme). The applicant after .

. o L . S e
accepting the terms and conditions of our offer, provides his ™

Cd

services on contractual basis. By claiming to regularise  his’



-
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“r M M Saikia, Head, Geoscience Division, Regional Research

o

Labaoratory, Jorhat through Press Notification already annexedﬁ?~

as Annexure No. H. This laboratory cannot effort. th6358ub4f1

station 40 remain under lock and key unauthorisedly  for<. an'

indefinite period. It can be stated that after publicatfgnf@pr

the Press Notification the applicant has handed aver thg»kéxau

Al

L T 1

and charge of the Buwahati Sub-station. As such thenéfis,qu:ﬁ

point of confusion. Regarding payment of sélary as itzghéé
already been stated in péra 2 above 'that the appli?amt!{wéﬁgé,
AP A |
transferred to Nagaland Sub-Station and he did not Pépuﬁt.fpﬁi?y
duty, as such he was not paid his salary. As the appminﬁmqqt‘:
was on  contractual basis on consolidated pay‘ andflaééﬁﬁﬁg??‘

applicant did not report for duty, accardingly paymehﬁt;df'

salary cannot be made because the applicant was outfof’qgty;

A
i

gt

24. That in reply to the statéments.made in paraé?apﬁ  4“fﬁa
of the application, the respondent begs to submit  tha@u,v;.
applicant was transferred to Yaongyimsen Sub—StéEipn;fa

Magaland but he has not reported for duty and . aé%fchh;ﬂ

it was apgfarant that the applicant was not at all intéﬁegyec”

in the aaid offer of engagement and as such anﬁheﬁﬂ

. ":-Iv‘“ . PR :l‘ [N
prngagement has been kept in abeyance. This has already’ . beeniii:
. " "’.‘-;'. o oyt
stated in para 2 above,
4 . : : | .
e i

9. That in reply to the statements made in paragraphs's;iﬂﬁ,

and 5.2 of the application, the respondent begs to state that
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s0 far all the actions as per CSIR rules and regulétiongﬂhayéﬂ'

been taken and all the Project Assistants/Fellows héQe!}gé?nH

P

given egual treatment. As such the reapondents'.action‘fq:np
way can be stated as ‘“malafide" and hence judicial

interference is uncalled for and unwarranted.

26. That with reference to the statements made in paragﬁaph‘ﬁm

5.7 of the application, the respondent stoutly denies . he?-,j
statements of the applicant and begs to state that>bthgf;_

applicant is neither a regular empldyee of this 1aborétbny;“

nar can be regularised under the provision of MANAS (Merit: %

Normal Assessment Scheme) which has been clearly elabarapedlg

T

in para 17 above. He was engaged purely on contractual_bégis H

C el

initially for six months and further time to time engagements

were qgiven in different spells on usual terms and condiﬁyqnsf{‘*

which have already been elaborately stated in our foregdiﬁg%

paragraphs. The respondent further states that it is a _toﬁaiq
misconception .on the part of the applicant that his service .

) BETEAEE
is indispensable to carry out the project works. No body inca

Govit. Department 1is indispensable and the applicant  was

holding a very insignificant post and not of much importance, 3"

hence the word ‘indispensable’ does not arise. The queﬁpimm
of regularisation is not applicable to the applicant as;ﬂpeﬁf

MANAS (Merit % Normal Assessment Scheme). The applicant after .

. o L . S e
accepting the terms and conditions of our offer, provides his ™

Cd

services on contractual basis. By claiming to regularise  his’
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BbH. That with reference to the statements made in paragraph
B.1 of the application, the respondent begs to state thatlthe
services of the applicant cannot be regularised as- per thé
provision of MANAS (Merit % Normal Assessment Scheme) bszcause

the applicant has never worked at any point continuously for

Sthree  years or more. This scheme was applicable to  those

Project Assistants who were engaged prior to 1981 and the
applicant was engaged in the year 1984, also in view of the
clauses of the appointment letters which the applicant was
fully aware that those were temporary and contractual
appointment which would not confer any right on him, either
implicit mr explicit, for any regular post in this
laboratory/CEIR. It was only after proper understandingh and
accemfanc@ of the clauses/terms & conditions of the
appoihtment, the applicant Jjoined duty. He cannot be
appainted as  Junior Scientific Assistant/Junior Technical
Gﬁsfﬁtant as he was not holding any identical post.‘Hence thé
claim of the applicant is not tenable in the Hoﬁ’ble Tribunal
and is liable to be dismissed with costs and compensation.

ST That with reference Lo the statements made in paragraph
3.2 of the application, the respondent begs‘to state that the
applicant cannot be given’regular pay scale of Rs.l1400-2200/7~
with restrozpective effect because of the facts mentioned in

the foregoing paragraphs and in para 34 above.
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services on the basis of his past services as Project

Assistant, after accepting the terms and conditions which

were very clearly specified in the appointment 1etter$,‘bthe

applicant has violated the contractual terms % conditions ;qf  

the appointment letters and putting undue pressure an -the“”

respondents.

5. 4 of the application, the respondent begs to state  that“””

since the applicant was not appointed prior to 1981 as pgr  "

27 That with reference to the statements made in paragraph_f

the provision of MANAS (Merit & Normal Assessment Scheme),__ 

his services cannat be regularised. This has elabmrate1y beeanilﬂ
stated in para 17 above. Furthermore, the statement of rthe"
applicant that there is no ban on recruitment is stoqtly,f

denied and already explained in paragraphs & and 14 ;abuvé,ff

'

8. That with regard to the statements made in paragrapﬁf5k5”¢”w

of ‘the application, the respondent begs to state thaf iti.ié',jﬂ”

repeatative allegation.

26, That with regafd to the statements made in paragrabh 5.6

of the application, the respondent begs to submit that after !

clear understanding and acceptance of the terms - and
conditions af the appointment/engagement letters,  .the
applicant reported for dﬁty. Hemce, violation of the

principle of natural justice and Article 14 and 16 of the

Constitution of India does not arise.
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¥

S0 That with regard to the statements made in ‘paragnaphW]\

1

=

5.7 of the application, the respondent begs to state that "the

.

applicant has never been given discriminatory treatment>;§n¢§
the provision of MANAS (Merit % Normal Assessment Scheme)ffmﬁf_ag

regularisation of service is not applicable to the applicant 3,

s

1. That with reference to the statements made in paragraph”-ﬂﬁf

©y

5.6 of the application, the respondent begs to submit thafz

-

it is repeatative in nature. Regularisation is not pmssibleﬂ“»f

as per MANAS (Merit & Normal Assesszment Scheme). Furthermmfé,% 

the clauses of the appointment/engagement letters wers 7yeﬁxﬂ
clear’ that the appointments were purely on temporary Cand-
contractual  basis. It is further stated that the applitamt

was free to seek employment elsewhere and if the applicant

had not tried for employment elsewhere, it was the lapses on

is part.

>

4

BEVIN

Faky

[

1

3. That in response to the statements-made in paragraph -

.S“Q'Df the application, the respondent hegs to state thatliit
is a fact that the name of the applicant was sponsored by thé
Employment . Exchange and after having selected by  the

Selection Committee, he was appointed as Project Assistant

for six months only on contractual basis. Project Assistants .

posts do not belong to the regular cadre - of Cthig
laboratory/CSIR. These areé specific appointments from LHime to
time depending wupon the requirements of the job. of the

specific projects purely on contractual and temporary basis

A
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on usual terms and conditions. Further, mere sponsoring the”
names by the Exmplovment Exchange and selection by the
election Committee do not confer any right/claim on  the
applicant for a regular/permanent post. It depends wpon the
terms  and conditions of the post and appointment which the
applicant understood wvery well. Since he was appointed on
contractual basis against the projects on consolidated pay.
the guestion of giving him a regular pay scale does nmt-arisé.

as the pay scales are prescribed for regular employees.

e

I3, That with reference to the statements made in paraéraph-
3.10 of the application, the respondent begs to submit that
as the applicant joined as Project Assistant from time .tq
time after proper understanding and acceptance of the terms
#nd conditions of the appointment no cost may be allowed rto

the applicant.

4. That in response to the statements made in paragraph &
nf the application, the respondent begs to state that in view
mf the clarification given in the foregoing paraéraphs and in
wview of the fact that the applicant is not a regular employes
af  this laboratory, the case of the applicant thereby does
not fall within the jurisdictimn of the Central»
Administrative Tribunal Act 198%5. The Hon'ble Tribunal mayi

kindly dismiss the application with costs and compensation.

! -

|
.

I%. | That in response to the statements made in paragraph 7

of the application, the respondents have no comments.
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BbH. That with reference to the statements made in paragraph
B.1 of the application, the respondent begs to state thatlthe
services of the applicant cannot be regularised as- per thé
provision of MANAS (Merit % Normal Assessment Scheme) bscause

the applicant has never worked at any point continuously for

Sthree  years or more. This scheme was applicable to  those

Project Assistants who were engaged prior to 1981 and the
applicant was engaged in the year 1984, also in view of the
clauses of the appointment letters which the applicant was
fully aware that those were temporary and contractual
appointment which would not confer any right on him, either
implicit mr explicit, for any regular post in this
laboratory/CEIR. It was only after proper understandingh and

accepbance of the clausesz/terms & conditions of the

appointment, the applicant Jjoined duty. He cannot be

appainted as  Junior Scientific Assistant/Junior Technical
Azsistant as he was not holding any identical post. Hence the

claim of the applicant is not tenable in the Hon'ble Tribunal

and is liable to be dismigssed with costs and compensation.

ey
[y

=R

3.2 of the application, the respondent begs to state that the

. s - v, -
applicant cannot be given regular pay scale of Rs.1400-2500/7~

with restrozpective effect because of the facts mentioned in

the foregoing paragraphs and in para 34 above.

. That with reference o the statements made in paragraph
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e, That with referencs to the statments made in  paragraph

et

B.7 of the application,the'veépmndent hegs to pray not to setb

vt

e

aside the telegraphic order no. RLI/Geosc/94 dt. 2T.10.94 as
prayerd by the applicant because the applicant -wés
conspicuously absent for indefinite period unauthorisedly
after his transfer from Guwahati Sub-Gtation to Yaongyimsen
Gub-Btation, Nagaland and the Guwahati Sub=-station was keﬁt
undar lock and  key unauthorisedly. This is a gross
inaiacipline an  the part of the applicant to keep‘ the
Guwahati Sub-station under lock and key unauthorisedly for
indefinite period which has resulted a great loss of very
valﬁable data of seismic records. Furthermore, it was oﬂly'
after issue of Press Notification, the applicant had ‘handad
aver the charge and key. A copy of the press notificétioﬁ Aag‘
alréady been annexed as Annexure No. H.o As the applicant did,
not  report  for  duty in his new place of posting .5t
Yaongyimsen Sub-station in Nagaland, his further engagement T
has been kept in abeyance assuming that he is not interest.
Hig'applicétion for regularisation has already been forwaréed
tn +the Director-General, CSIR — the highest authority, with
recommendation and untill and unless we hear anything froﬁ'ﬁ
“GIR and also due to the facts that he has not joined dutytaf
Yaongy lmsen Sub—gtatiunfin MNagaland, his further engagement

was not considered and kept in abeyance. As such it is prayed

that the praver of the applicant may he outrightly rejected.
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s

Ao A

A That with rag

ard to the statements made in  paragraphs
8.4 and 8.9 of the application, the respondent begs ta pray
that no relief and cost is permissible as per rules. As  such

the application may be rejected.

40, That in response to the statements made in paragraph 9
nf the application, the respondent begs to state that as
already stated in para 2 above the applicant was transferred
from Guwahati Sub-Station to Yaongyimsen Sub-Station in
NMagaland vide OM Nd. RRLI/Geosc/94 dt. 9.9.94 a copy of which
mas already been annexed as Annexture No. R, but  the
applicant did not report for duty at the place of posting and
instead he has been trying by putting undue pressure on  the
respondents to regularise his service which is not applicable
tn him as per the provision of MANAS (Merit & DNormal

2y

fssesesment Scocheme) which was elaborately stated in para 17
above. It has already been stated by the respondent to  the
Hon ‘ble Tribunal that the services af such Project Assistants
are not terminated as yet-and further engageméﬁts have been
kept in abeyance as the cases are sub-judiced. So far the
econamic condition of the applicant 1is concerned, the
applicant himself is to be blamed because he did not report
for duty in the new place of posting at Yaongyimsen Sub-
Grabtion in Nagaland =~ and instead remained absent
unaukthorisedly for  indefinite period keeping the Buwahati

Cuh-Station under lock and key for which no payment has been
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for his economic instability -~ the regpondent§ﬁ7

responsible and 1in view of the circumstances -the .

are | nat

prayer of the applicant may summarily be rejected‘famdif

gtation.

with costs and compens

e ﬁwﬂdﬂﬂ&
@ontr oné’ ? arch paborster?

e
Reghonel Bl 008 (Bsse™

VERIFICATION

1, Shri P P Ehattachariee, Controller of Administration .
Jorhat-785006, do herehy

nfl Regional Regearch Laboratory,

|

daeclare

made in this Written-Statement

that the statements
krue  to omy knowledge derived from the records of  the:

KR
i
[ SR

1 =ign this verification on this lst day of Ju&?, 1995, o

v

ak Jorhat.
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The. Joint Secretary, (Adminis stration)
Louncxl of Scientific & Industrial Research .

Qnusandhan Bhavan, Rafi Marg, roa
fl\lew Delhi 110 001. A P

1

Sir,

. "1".;.‘5.,3;.,‘“‘..‘;-1. '.:
1 am directed to forward herewith the representatgonsbA
received from Mr. Santanu Dutta, and Mr. Dulal: fSﬂhu,PrOJeét“"
Assist%nts of this laboratory, which are self explanatory§
c :"l"‘r‘.“v ,.a'i‘ 21
Mr. Santanu Dutta, having B.Bc. qualezcatxog31np
entry level, joined this laborataory as Proaect Assxstant” S
January, 1986 and his services 1S .being contxnued;:) it
dxfferent RLD projects after giving 7 days:break:-as, a matterﬂm %
i ity
of pol)cy - this laboratory is adopting renewal’.of’ serv1ces"a§$% o
of Prolject Assistants = if they are shifted to o&her projec Dl
in partlcular. Since then Mr. Dutta isicontinuing:: SEPYa RIS

prOJect work in the laboratory. A
.'.' e -‘l.i,l

Mr Dulal Sahu, having B. Sc. qualification in .the - entryr,
was appointed in this laboratory as Project Assxstant Q

JO 84 and, he has been entrusted the.work of managlng them
ance' then\.‘Mrﬂ‘

level

on 9.
deferent Seismic Surveillance Stations.

Sahu |[is continuing 3as Project Assistant in
stations under Geo- -Science DlVlSlOﬂ. o

It can be mentioned here that due to.ban.
Govt. of India on recruitment, none cof. . the
ants could be consxdered for regular absorptxon.;

\ ’;‘

Asasist
sted kxndly to consxder ’the

You are therefore, reque
cases| and approval of the competent authorlty may kxndly,“

communicated for their absorptxon.

Thanking you.
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L REGTONAL RESEARCH LABORATORY :JORHIAT :ASSAM 5 /:7é -
g SR i /%k%‘ X - Fgﬁq
o _ : 1 — =
T beIJO.RRIJ/Cnnnc/Qh NDated 9th Sept. 199 ~
| OFFICE MEMORANDUM oév
| 1t is for information to all concerned that the
competent authority 1s pleased to transfer the following
- staf{ memhers as shown against their names for a period .
of 3(three) months.with immediate effect: %;
| Name Place of posting ' ff ;£g"
1., Shri R K Bufagohnin Gﬁzghizismic Stntién
Tech. Asstt. A
RRL Jorhat -
, | 2. Shri Dulal Sahu v RRL Seismic Station
o Project Assistant Yaongyimsen, Nagaland
RR1, Seismic Station S
( ~ Guwnhnti
i ' .
! They are requested to take over/hand over thelr.
. charges lmmediately and the same may be communicated to
! thias office,.
| .
f This temporary transfer order of the above persons
5 will be treated as on tour.
: ‘ "~ This issues with the approval of the. competent -
% authority. : I B
{
3
' (S N Bhagawati )
5 Administrative Officer
1 : P
1 . : SR
1., Shri R K Buragohain .=~ . i
Tech., Asstt, RRL Jorhat e
C/o Dr H K Gohailn B 'm\ﬁf .
Milanpur East. AT )
Bamunimaidan P.O. e
~ GUWAHATI - 21 »
- S
‘2. Shri Dulal Sahu j7 S - :
Project Asstt, P
RRIL Seismic Station ' TR
Durga Sarobar A
GUWAHATT - 9 L i
. b B
Copy to: ”'YF
) Py .l\‘.‘-./
1. Head, Geoscience Divn, YT
2. Controller of ‘Admn oot
; %, Finance & Accounts Officer S , L
‘c 4, Bill Section . | "
! 5. Personal file « I . '
{ 6: P.S. to Director - b ,
| \ASERS o
1 .
3 . A
| N\ L

i

Admﬁnfsgrgpf§gw8}%iger

——el®

- B Vrreen )

mmm“w"wm_
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Ny STATE 2 EXPRESS |

SHRI DULAL SAHU
RRL SEISMIC STATION
DURGA SAROBAR
GUWAHATI 9

o

REFERENCE  OM NO RLJ/GEOSC/S%  DATED . NINTH  SEPTEMBER
NINETYFOUR  STOP  YOU  ARE DIRECTED TO. HAND OVER
CHARGE ~OF THE GUWAHATI SUB STATION TO ' SRI RK
BURAGOHAIN ~ IMMEDIATELY IF  NOT  ALREADY DONE  STOP
YOUR ~ REPRESENTATION REGARDING  REGULARIZATION ADDRESSED TO *
DG HAS  BEEN  FORWARDED  STOP UNTIL A COMMUNICATION

IS ~ RECEIVED ~ FROM ~ CSIR  YOUR  EXTENSION FOR FURTHER |

PERIOD IS  NOT  CONSIDERED AT  THIS 'STA‘GE

ADMINIBTRATIVE " OFFICER
RESEARCH JORHAT

* ! .o fi far‘f
+

N.T.T. Dated i 25.10.914

i'.
. }S 2
L (8 .N.;Bhngnwnti
! dministrativo Officer,
ﬂcaaaroh: Laboratory.
.Jorhg t~6. Assam

“ n!; ‘lhili"“

e e
~——on
-..-—...
g

o

s '”ELE“R%}’“% e e

L) |l'|,

RAfORXSwJORBAT

e rmrea
—

REGICNAL RESE

- -
= M T ImssnsrmIa

Ne. RLJ/Geosc/94

—— e —— .

e ar an e ———
N AT -

Copy by poet in confirmnt

Sri Dulal Sahu, 1
RRL Seismic Stntiqn
- Durga Sarebar, ||}
Guwnhati -9 i3

-
"

Administrative Orficer

Copy to 1= 1, Head. Gao-aoience, Division,
RRL, Jorhnt ,

2. P.38.. to Director, RRL, Jorhat

N

?;, . ’ {S{
. 1)
++ Administrative Officer

I S SONL . U
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goioy Ly, No.ld
b s{(?i\/[%a;e.’.. SRECH

No.7(7)-E (Qoordw3 G
" Goverment of Indla / £ BV [
Ministry of Finance k&t
Department of Expenditu

sy

FFICE MLMORANDUM O

\m‘ﬂ ] 6\\)\ a0
d’ ..

Subjcctx Economy in administrative expcndu re of the Govemment e v aesh ,»-, mm, 6 Ry
-" Ban on creation of posts/filling up ofvacancus Ceemmore e T Yeenee S Caomr R png a S fme gu i

"5 mee Y

« Guidelines for processing of cases. " e oo e Do bl it (R
The undcrsigned is direcied to refer to this Ministry's OM.No. F. 7(1) E. Coord/84 dated tthOlh J unc.1984 as amended from time 1o
- time on the subject indicated above and to state that instructions already exist for ban on creation/filling up of posts and the procedure for
relaxation thereof in exceptional circumstances. Some doubts wbich arose In this regard were also clarificd from time to time. Further
clarifications are, however, being sought by various Ministries/Departmeats cic. regarding the fpllowing two points, The matter has becs
considered in this Ministry and the comrect posmon is clarified below against each polnt—"""% Si TN AT

t."\-\ ] .-,} —;“:.Wﬂ,

POIN_TS i e 27t o CLARIFICATIONS vt # s sy 3 . |

e TR f']'r‘)}"\"" v

New Dem}im 3rd May, 1993

(a) thnevéi" higher lévcl posts are * ch, whcncver hlgbcr lcvcl posts am abohshed, u wxll,,bc noccssary to abolish
abolished, whether, junior level, " personal/supporting staff of that higber level posi(s) simultaneously, In addition to such
posts are nlso tobe abolishedasa  abolition, it will also be desirable to have a work study conducted to detenmine what other
consequence thereof. restructuring and aboliton of lower level posts would be required as aresult of abolition of the

hlgherpOSl(s) . _ A }

@) If a post is vacant or held in . Ifa posnsheldmabcyanocorrcmams unﬁllcdforapenod of one year or more, it would be
abeyance for some lime, whetber decmed 10 be abolished. Integrated Finance of each Ministry/Department -may monilor
e post can be filled up or revived, _ aboliton of such posts and ensure that abolition orders are issued withinone month of the post’
as the casc .may be, by the. . remaining unfilled/beld in abeyance for tbe period of one year. If the post is required

administrative DeptvMinistry. subscquenﬂy, the prescribed procedure for creation of new posts will have to be followed, i.e.
. o as briefly sct out below:—— Pyl e
PLAN POSTS C R o '..f.'f.:'.'.f.".'..‘,‘-. .,'.;",',’_ &
GROUP 'A' YOSTS Approval of Fmanoc Mxmster will be required. : T
,'C' & 'D' POSTS * May be created wnh thc approval of Secretary of thc admxms(muvc mestry/Dcpartmcm
provided:— Cog g .,,‘.
~ v "f o . (i) ‘The expenditure on establishment is within 10% of the project cost;

(i) The posts to be created are in conformity with the prescribed norms; and
“ vt (i)  Group ‘A’ post(s), if necessary have been approved by the Finance Mxmslcr

NON-PLANPOSTS .

S '

() GROUP A’ POS’l‘S OF AND “May be crealed wuh th-c appmval o( Cabmet aftcr obuunmg the appmval of Finance
‘<{¢ ABOVE THE LEVEL OF Minister. c e < e -
JOINT SECRETARIES (Rs. s e s lan

5900-6700) N e

N ~

(i) GROUP 'A' POSTS BhLOW May be created with the approval of Finance Minister.

4
\ THE LEVEL . OF . JOINT . .o ciino up of posts both Plan and Non-Plan is to be done after the posts which have

SECRETARY AND GROUP

'B','C' & 'D' POSTS. been found surplus as a result of revicw, bave been abolished.
For creationof Non-Plan] post.s malching savings mcmquued wblchshouldbcby surrender of
posts in the same group of of posts in the unmodlau: linc of promotion.

cityso. ... Posts which are found Jusuﬁed on thc basxs of workloadandfuncuonal justification can onl)
i -7 becreated. ’ EAEY S({ s

2. All Ministries and Departments are requested to kindly note the above clarifications for strict compliance, particularly in view of
the nced for adopting austerity measures for containing Government expenditure in the present coonomic scenario. They may also issue
fnsu uctions to ticir auached and subordinate offices (including U.T. Admn.) and monitor oomphanoo Autonom?us Bodies unda the

conuol of Mxmsmc,s/Dcpamncms may also bc zukuj 10 {ollow these clanﬁmuons mutatis mutandxs
ay, RIS SR S ; .

3. Hmdxversxonxsenclosed v U o SRATENTEIN

‘e v o, . .

-/ ! g Yy r v
' IR . Joml S )

T‘ ! .'. . .. .'.“ e '.- B
Al Muusmcs/Dcpanmcnls lo the Govcrmn'-nt of India, etc. eic. (as pcr standard gistribution list).
ANl F.A,, (by name), , e Lk

D A

."Od Y &
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L , RECTONAL RESEARCH LABORATORY : JORHAT : ASSQM 7 oo
N (Covncil of Sciewtific & Industrial Research) \
o, RLJ-9(95)-Esti/79 Datei, .. 9. gg
From:

The Director
R.R.L,, Jorhat.

.. B N
r})o ' !

Shrd Dulal Sabu |
Vill & 2.0. Kachupather gesen,

Viae Kamar gaen, 795619,
Disto Jorhat (Assem)

SRS ¢ttt ey e e R~ et S st v

Subz: /\p*;ointmént as ”p_:tc:_o*jggt Awistaﬁ (Geo—SOd.qnce) . . ]

T
D
&Y
3
(2]
=

I am directed to inform you that tihe Director, RRL, Jorhat
has been pleased to apsrove your appointment asmwm.?fngg?m{lgg}gﬁpjﬁ_ . |
' o s mms w01V @ CONSolidated pay of s - 500/-PoMo{fix0d)
??.’?iaéa?.).ﬁhvg.mﬁdrod only.._._ ... for a perigirs¥e )‘

co e e e e 6. gdx) mentha Wo9efs date of Jodning, = 0

The ap-ointment ig terminable without notice and on clear under- .
standivng that this offer will not confer any right on vou for any -

regular ap -ointment in this Laboratory after the aforesaid period, .

No other tenefit/allowance is admissible on this account, :

(Ripeed

e —— i e —

If vou are willing to accept the apnointment on these

terms and conditions, you are requested to report for duty in
this Laboratory immediately, '

NiBt The appoininent is made subject
: te preduction of medical certi- .
fioate frem the Ddstrict Medical Yours faithfully,

!
Health Officer, Jerhato %':;/ . i
° ' SECTION ORFTCER |
_ et S LR 1
Copy to :- ‘ @———-—" ;
1. Accounts Section § The ,expenditure is to be S %
2. Bill Seetion g debited from the Project ' :
e Tersonal File ! . Sesmic.Survelliance. Thrust Axes ‘
4. Earloyer if any g Prejoct Pumd. |
N {
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To 4th October, 1985,

Shri D. gahy
Project Asstt,

Dear Sr% .sahu, ) '“”“fﬁ
s

You have not bean attending office for"
last few days (30th Afternoon tg till today,
the 4th Oct*85), This ig & gross indiscipline

on your part, Please let me know your view;h :
1mmediatelya )

Yours»faithfully;

S |
( M.M. Saikia )
Head, Geoscience,bivisiqg

cc:”/Administrative Officer,

. Iz o
RRLI JOrhat. ‘. . o

(@ /79)97!19(—/:61
o T

. oy .
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GEOSCIENCE DIVISION

Dates 11.03.1987.

Tomorrow morning (12.3.87) at 9.30 a.m., it is
proposed t> hold a meeting of staff members of Geoscience
Division to have critical review and discussion on the
performance of the stations and also the other projects.

All are requested to attend the meéting.

5
— h—rr ga‘?(?c,s:_g:
( M.M, saikia” 7’\“73/8,;_

Head, Geosclence Divisi$

ToO
All staff members of Geosscience Division,
for theilr record please.
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REGIONAL RESEARCH LABORATORY:JORHAT(ASSAM)
(Council of Scientific &,Industrial'Researqh)

AR

_ No.RLJ-13(598)-Estt/84  Dated10th April

OFFICE MEMORANDUM

, The undersigned is directed to say that it has
been reparted that Shri Dulal Sahu, Project Assistant is
very irregulsr in attendance and he is in the_habit of
leaving office without prior permission from,his-Head of
Division. This act on his part is highly irregular.

: It has also been £eported that Shri Dulal Sahu
flouted the orders/instruztions given by Head, Geo=Sclence
Division relating to his duty at Khonsa Seismic Survelliance
Station and also opposed to attend the meeting conducted by
Head, Geo-Science Division on 12.3.87 for reviewing the
performance of the Seismic Survelliance Stations and other
Projects., This is highly irregular and ammounts to breach of
conduct rules,

He is hereby directed to explain for his gross in-
discipline and misconduct within 3 days from the date of
receipt of the Office Memo., failing which action will be

taken as per rules.
).
0\g

To e
Shri Dulal Sahu /@ N.C. Sarmah )
Project Assistaﬁt ADMINISTRATIVE OFFICER.

RRL, Jorhat,.

~7

» Copy to Head, Geo-Science Division. S

S

N «qn- g » - :
- “’;‘n"'\i N ' \%{”
14

ADMINISTRATIVE OFFICER.
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rlans ang and'absorption of staff employed
externally funded pro

Report of the Committe
Governing Body at its m

MERIT AND NORMAL ASSESSMENT SCHEME

&nnexure 7.6.1(A)

COUNCIL OF SCIENTIFIC & INDUSTRIAL RESEARCH

Rafi Marg,

No.lS(lS@)/SS-E.II(Pt.II) New Delhi-1,the 13th Jar., 1981
—e
From: '

T T T ———
Chief (Administration)

Council of Scientific & Industrial Research

To

The Directors/Heads of

all tho National
thorntoriﬁn/lnnLiLuLnu

/Resenrel Asaociations.

Subject : Report of the Committee constituted to look
the question of linking of the

assistance programmes with
resources and

externally funde

into
technical
overall plans and
absorption of staff employed in
d Projects/schemes.

Sir,

I am directed to invite your
office letter

constitution of
linking

kind attention to
No.4/3/768-CTE dated 8.6.1979

a Committen to look into the
of the tachnical a

resources

this
regarding  thn
Quesation of
Ssistance programmes with overall
in
Jects/schemes and to state that the
¢ was placed for consideration of the
eetifng held on 36.3.1980.

The Governing Bod

¥ has approved of the report of. the
Committee subject to certain modifications as proposed by the
Director~General, SIR.
Body's decision are

The salient features of

Governing
reproduced below: -

1. The " sponsored Projects / SchMemes ufider
categories should be ace
selective basis

consonance

different
epted / undertaken on a
i.e. (i) these should be in
with the approved objectives, goals
of the Laboratory / Institute; (ii) be

ular” activities of
the Institute;‘(iii) form part of the total rlans
of the Laboratory; (iv) be included in the Annual
/ Five Year Plan of the Institute: and (v) be of
a8 major benefit to the country.

The projects should not

serve merely as data bases
for more advanced countries ay provide a chance
for dumping obsolete plants

/' technslogy in India

51
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MERTT AND NORMAI, AGSESSMENT SaHEME

and retard our growth. These should not also beome
3 tool of diverting the Institute away from its

approved priorities by lure of equipment ete.Where
equipment is capital intensive, one snould
normally not ook for the acquisition of such
‘equipment through Sponsored schemes, but C.S.1.R.
should take up the responsibility for this, There
could be special situations where there are clear
advantages of using a Scheme for this purpose.

Such Projects / Schemes should first be cleared by
the Research Advisory Council of the concerned
Laboratory / Institute from the viewpoint of
scientific merit / national relevance.
Thereafter, these would be discussed with CSIR
Headquarters, the nodal point for such discussions
being the Planning Division. After the projects
schemes are cleared by the CSIR, the same would be
placed before the Executive Committee of the
concerned Laboratory for approval.
s

The work relating to these Pojects should, as far
as possible, be managed with the regular staff
instead of making them a vehicle for additional
manpower . The Laboratories / Institutes should
themselves have inherent capability to provide

the major inputs for infrastructure to take on the
Sponsored schemes and the incremental staff should
be minimal. While planning to take up sponsored
. schemes, adequate thought shoulg be given to

aspects relating to the building up of staff as

also for tapering it off when the scheme gets
completed.

The prescribed procedure, as applicable for
regular posts/staff, should be followed both for
creating additional posts and recruiting .

additional staff, if any, required for UNDP, PL-
480 and other Bilateral projects. It .should be
ensured that while making recruitment for  schemes

projeets posts, there should be no dilution ‘ot
quality. The staff recruited for such projects
Will be treated as temporary CSIR staff.

it should be so made clear in the appointment
letter of the candidate besides stipulating
therein that the appointment is not g - CSIR
appointment, temporary or otherwise, and does not
entitle the incumbent to any claim, 4mplicit or
explicit, on any CSIR post.

52
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MERIT AND NORMAL ASSESSMENT SCHEME

i —

For time bound sponsored projects +to start
within 6 months of the agreemant, the Labs.
Instts. would be avthorised to make adhoc
appointments to various posts - through local
Selection Committees, without, however, diluting
the qualifications and other prescribed standards

The regular staff applying for the posts in
such sponsored project, if selected, could
function in that position, which may be higher,
but purely temporarily, and revert to their

substantive (regular) post on completion of the
project.

The staff recryited for schemes by following the
prescribed recruitment procedure, should nct be
required to ‘undergo this procedure afresh for
their appointment / absorption on regular side in
identical posts. On such absorption their schene
service will be taken into account for purposes of
entitlement to various service benefits in CSIR
such as Leave, Study Leave etc.

PUNISES
it i e

: s e e
i i ——

The staff earlier appointed in the sponsored
projects / schemes, FL-480 schemes etc., who have
since been absorbed on the xegular side in the ;
same Lab. / Instt. in which the scheme was wpnder

operation, will be entitled to count their service !
rendered under the scheme in an ideatical post for

purpose of assessment for promotion to <the next !
higher grade. The advantage of assesament on this |
basis. will, however, be available with effect

from 1.10.198¢ or the date of completing the ‘

prescribed number of gqualifying years for
assessment, whichever is later.

The existing persons who have rendered three years l
continuous service in a scheme should be ahsorbed I
either against existing regular vacancies in i
identical posts or by creating additional posts i
(by follolwing prescribed procedure) if the _work .
load in the Laboratory / Institute so demusnds.
The supernumerary posts could be ereated to
absorb the staff employed in such projects /
schemes, initially being a one time effort only.
The Laboratories / Institutes should not recruit
further staff until all such siaff is absorbed.:

3
The grant made for such projects should be treated
as an adhoc grant to the Institute and the
should * clearly figure in the overall “Jncome -
Expenditure” and "Assets - Liabilities" statements
of the Institute.

same

14
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§

gt



T8

Quigr -

»
-

-y

EU

Y

’ ,& /

' s

1
(/( " MERIT AND NORMAL ASSESSMENT SCHEME

‘19. More opportunities should be given to younger

Scientists to visit abroad .for training etc.in the
achoma sponnorad by U.N.D. P, ate,

A copy of the report of the Committee is enclosed for
your information, guidance and necessary action.

earlier guidelines regarding the
(including service conditions) of staff for scheme / Projects
sponsored / financed by non-CSIR bodies (both. Indian and
at the Laboratories / Institutes, which
accord with the above decisions, will stand
the extent indicated in the above paras.

appointment

i in
supérseded to

Yours faithfully,

Sd/-
( C.L. Malhotra )
Under Secretary.
Copy_toi
1. The Sr.Finance and Accounts Officers / Finance and
Accounts Officers of all the National Laboratories /
Institutes / CSIR Headquarters (including CSIR Complex).
2. The Directors / Heads of

all the transferred

Laboratories / Institutes / Research Associations for

information.

3. All the Divisions / Sections at CSIR Headquarters /
CSIR Complex.
4. P.S. to DGSIR.
5 }Chief (Finance).
6. %?hief (Planning).
7. Chief (Administration). .
8. D.S.(E). ‘ "
9. Dy. Chief (Finance).
3 Sd/-
Under Secretary.
8
54
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_Troaslztion frem Hindi to gnlish. 1 ~6(1)
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TR
COUNCIL O SCIGHTIRIC WD INOUSTRIAL RESEARCH N

Rafi Marg

Mo, 14(26) /l-istts] ] How Delhi~ 110001, the. 24,11.94

RO
Joint Secrotary{Adim.)
Council of Scientific «né Industrial Research

TO
Director
Regional Research Laboratory
Jorhat (433A4%1)

SUBJECT : Forwarding of application of Shri Dulal Sahu end
Shri Shantanu Dutta for regularisation of service,

Sir : '

’with reference of your letter no.RLJ-13(619)~Estt./86
dated 21.10.94, Iam directed to state thst there is no
provision in CSIR rules/directives to absorb those persons
who are appointed for Sponsored Projects against vacant
posts on regular bssis. Their appointments are purely on
temporary basis till to the date of the completion of the
Projects-and thereafter it's sutomatically get terminated.
This may be brought to the concered emploees and you are
also reguested to follow the C3IR guidelines regarding

in Sponscred Projects and appointment letter may be issued
as per C3IR's prescribed format.

Yours
S/D

(Girish Chopra)
Under Secretary

Cee Milad
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Ablndra |

|.., PN l,.;;.
d 1ookmg, “glim, uccompu

d,  Convent cducated MA
giah)  topper  Lecturer
168cm. Box No. 86 Assam
yune, Guwahnti-3. '
./ 86/B1 R

ance Invited for EB.
hunin . Sandilya falr
dsome boy DICE perma-
t Way Inapector/N F.R.
0 cm) and sister BA, BT falr
|dsome (103 cm). Pleust\
ftact Box No. 84, The Aszm
pune, Guwaheti-3.. Y. !
1/84/B1 . C

{ance invited for a beautiful |
hgall - Keyastha girl ‘M.Sc.

163 -cm falr’ complexlon

meca  -origin)..” . Doctor, .
and estabuahcd :
pinessman are prcferred

ym respectable famlly. Write

x- No.
bune, Guwahatl-3. . .
it/ 83/B1

ey oo

ide EB Prestiglous Kayastha
¥/166 c studying BA very
autlful, . proficient, ¢ in
. Sangeet.  Elder
others Ccntrnl Govt. Officers.
)ctor/Engg,/CA/MBA/ Govt.
wnk/Insurance officer groom
om a respectable [amily
anted. Write Box No. 80 The
saam Tribune, Guwahati-3.
at/80/B1

gerchant, presents

Super Model of North Enst '96
Guys-~and Gals your, drcun\

come true. Work with the top
models of, Indla. The Dtcnm
llnt the
Foshion™ on 12th Feb . -BG. nt
Hotel , RoJ . Mahul Guwuhuti
Collect your uppllcutxon form‘
from the Hotels rcccption "ol
PN[P/293/1 . 1; ..,'I‘\ ";

83, The. Assam -

anted  beautiful .graduate
on-Bharadwa) Brahmin Ben-
Wi bride.ege around 23 for
G. I'SU OfMicer, 28/170 cm of
uwahatl Apply with photo-
raph refundable. Write Box
jo. 87 The Assam Tribune,
luwahatl-3,

1nt/87/B1

‘gAJlianco invited for pretty
iYr complextion Assamese
Knynstha), B.A bride 30/102
rorking in Insurance Com-
any from ,Govt. employee,
lank Insurance or reputed
jusinesuinan, please apply to
jox No. 91 The Assam I‘r[bunc

thy-3. .

fat/01/18

'

fanted good looking * falr

ntuplexioned Bride, mlnimuim
ligher Sccondary passed for a
ientral Govt. servant (Balshya

lnhn/S.] yra.) well established -

Guwahatl. Muarriage by

. du.r(.h Custe no bar write with
along with .

ull particulars
ecent photograph within 7
lays Lto Box No. ¥y, The Assam
Cribune, Guwahatl- 781003
Wat/90/113 -

Wsnm DULAL SAHU 51,

VﬂL & P.0, Kachupather Gnon.
Vln Kamargaon-786617» “5
* Dist, Golaghat, Assamiy
oy threms your whercnboutm
not known,you me\hereby,
notified » by .. this 3t press

keys of the Guwahati Selsmlc
Station .to the lead. of,.the
Geosclence (. .. Divislon, s of
Reglonal Rescarch Lnborat,ory,

from the date of publication of
this notification falllng which '
the .. Reglonal Rescurch/
Lnbomvory, . Jorhat will 1 be
compe,l}ed to take legal nctlon
against you apd to ‘open, thex
Guwahatl  Selsmic ¢ Station
which .you have kept under”
lock - & . key. unnuthorisbdb'
since 8th of September, 19840
(S.N. Bhagawatl)
Administrative Officer

Jorhat-786000, Assam.’

ARnse/1 e I

"\MNO T/94

notification to hand over‘ the }

Jorhat within .7 (seven) days it

Regional Research Laboratory, .

.X‘L

TENDER NOTICE e

'NOTICE INVITING TENDERS

non-refundable  court . fee
& palse twenty five) only witha
validity perfod of 180 days
from the date of receipt of the':
tender which will aubscquently
be converted and drawn up in:
printed 'F-2' form are hwi&ed
from the registered contractor
of Class-I(C) of Assam PWD,
Class-Il  of Superintending -
Englneer, PWD NH Clrcle,’.

Division according to. thelr "

the wo;k noted below which
will |, rr'cuvcd by ,
undcrslgx\cd upto 2 »p.m.’,qx}

the same date and -hours,*
Detalled particulars - may., bet
undersigned  durlng  office *
1. Name of work : Repair of

Road surface at Mnn},aldnl

Sealed tenders affixing: a

stamp of Rs. 8.26 (Rupees cight:

Tezpur- & Class-1iI ot thls«
eligibllity to submit tender for
“the,

3.2.96 and will be opengd.on.

seen ih the office of ‘the.

hours of all working days., 3. :
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BEFORE THE CEN TRAL ADMIN

e

ISTRATIVE TRIHUN AL: : CUWAHATI BENCH

’

Q.A. No, 16 of 1995

Shri Dulal Sahu - ©
- Vg

Uniosn of India & Org,

REJOINDER TO THE WRLTTEN STATEMENT

The Pplicant begs to state as follows :

‘

1, That the dpplicant has gone thIOUjh the copy

- of the ertten Suatement and has understood the contents

thereof, Save and ex cspt the statements which are

e speclflcally admi tted hereinbeloty, othe er ‘statements

made in the Written Statement are catecorlcaliy denied,
Fuzther the statements- which are not borne cn records

are also denied,

2. That with regard to the statements made in
paragraph 1 of the W.S., the appiicant does not admit

.anything contrary to the relevant records,

3e That witb regard to the statements made in

paragraah 2 of the W.S. yhile reiterating ang reafflrmlng

the stctements made in paragraph 1 of the application,

S it is Categorlcaily denied that vide Annéxure-B, the
appllcant was transferred to Yaongyimgen in Naoaland

and that the applicant has not reported for duty. In this
connectlon, the applicant begs to sta\e that till date

he has not been served with the copy of the so called'

Conté. - 8 e np/20
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order dated 9,9,95 and the stimments made to that effect
by the réspondents are mi§leading. Since the épr of the
otaér has not been sérved on the appiicant and he Ha% not
lbeen intimated anything in that regard, there is no
:qpestion of his joining at the new place of posting, This
‘there cannot be any assumption on the part of the respon-
'dents that the applicant is not interested for the post,
fIt is the genuine apprehension of the applicant that
;being faced with the contenticns raised in the O.A., thé
 respondents have made such an attempt to make out a case
‘although the facts remain that tiii date, the applicant
has not been informed.about‘khis ordery of transfer

and new place of pOsting; This is a conduct unbecoming
‘on the part of the model enployer; Merely because, the

sgpplicant is at the reweiving end, the respondents cught

not to have played such game against the applicant. The

Hon'ble Tribunal is requested to take a serious view

cf the matter and the respondentsmay be called upon to
substantiate their claim of such posting of the geplicant
 vide order dated 9,9,94 and as to whether any such

intimation was given to the applicant. -

4. That with regard te the statements made in
paragraph 3 of the W.S. the gpplicant reiterates and

f reaffirmms the statements made in the C.A. It is really
i’unfortunate thaf not tc speak of r@gglarising the service
| of the.applicant, the responcents have raised all sorts

; of irrelevant pleas before this lon'ble Tribunal, He has
even been deérived of his engagement merely because he

haz approached this Hon'ble Tribunal seeking extension

’ Contd...P/3,
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of its protective hands over him, Such malafide and
arbitrary action on the part of the respondents is
unbecoming of a model employer and contrary to the
principles laid down By the Zpex Court and various other

Courts.
S. That with regard to the statements made in
péragraphs 4 and 5 of the W.S., the applicant reiterates

and raaffirmx the statrements made in the C.A.

6, - That with regard to the é@atements made in

paragraph 6 of the W.S., the gpplicant denies the

" correctnessof the statements and relterates and reaffims

the statements made hereinabove., At no point of time,
after expiry of the last extension qf service, the
applicant has ever been communicated with any order of
posting, If any ordér is issued and kept in the file
without infomming the applicant, that will not amount to
any issuance of any order. All these months, the spplicant
has been waiting for his engagement as before ; but
inspite of his several visité to the office, he has ﬁbt
keen granted with' any extension of service., On the basis
of such a situation, the statements regarding his wkx
pOstiné énd transf-r is totally misconcieved. It is
denied that there is any banﬁon recruitment since

1983 as per Annexure-D, Annexure-D to the w;itten state-
menf refers to a letter of Govemment of India dated
3.5,93 and there is no indicaticn that a total ban

has been impOSea in recruitment, Had this been the

correct position, there was would ot have been any

Contce.oP/4e
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recruitment in any department. It need not be

emphasi sed that since ‘1983 numeréus recruitments have
been made thoughour the country w all the depar’tmen:ts.
.The ACSIR cannot make any exception to suit their own

purpose s0 as to defeat the ju,st'Cause of the applicant.

7.' That with regard to the- statements made in .
paragraphs 7 to 11 of the W.S., while denying thé
contentions made therein, the applicant reiterates

and reaffimms the statements made in the O.A.

8. .  That with regard to the statements made.:‘tn
paragraph 8 12 of the W.S., the gpplicant while denying
the contentions made therein reiterates and reaffimms
the gtatements made hereinabbv‘é. 'The statamen ts madé

bv the respondenf:s are self-contradictory inasmuch as
in earlier paragraph (paraéraph-z of the W.S.), the

regpondents have stated that further engagement of the

applicant has been kept in abeyance on the alleged -

ground of assumpticn that the applicant is not interested

for the post, but in this paragraph such abeyance has

~been stated to be resorted to as was allegedly communi-

cated to the applicant vide Annexure-C.
9. That with regard to the statements made in
paragraph 13 of the W.S. the gpplicant states that

there is hostile discrimin'ation and violation.of Article

14 and 16 ¢of the Constitution of India, Because 0of the

highhandedness and partisan a'ttitede of the respondents

Shri Phukan was sent for training even by showing him

Contd...P/S.



as a Dealing Assistant, He has been continued in his
service unlike thé unfortunate applicant who because of
filing of the instant O.A. has been discontinued.. It is
not a question of following ahy principle by the respon-.
dents, but a questicn of favouritism and nepotiam,
Shri Phukan does not possess any special qualification
50 as to bestow with the benefit as has been given to

hin,

10, That with regard to the statements made in
paragraph 14 of the W.S., the applicant categorically
Genies the contentions madetby the reépondents. The '
C.S.I.R. being under the Ministry of Science and
Technoiogy, the respondents cannot absolve thelr
responsibilities of upholding the rmules, regulations

of the Central Government. The respondents have made

a falée statement regarding the applicability of the
scheme 'MANAS', The respondents have misrepresentéd

in making statement that the Preject Assistants who were
appointed prior to 1981 and have rendered three years
or more continuous service would be cénsidered for
regularisation, but‘since the applicanf was appoimted
on 30, 3,83, the said scheme is not applicablé tc him,

In this connection, the applicant begé to state that

the said scheme is effective as on date and the same

WS revised as on date which will be amply evident from
Annexure-A to this rejoinder. It may not be out of

place of mention here that pursuant to a’discussion held
on 20.8.94 between the D.G., C.S.I.R. and Scientific

Workers Association, amongst others on the subject of

COD td. > .P/GQ
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'Contractual Workers', the following agreement was

recorded -

"With regard to the point raised by S.W.A

‘ regarding the benefits of confirmation to
the contractual employees, it was clarified’
to them that necessary instructions on the
subject were circulated to the Labs/Instts.
inyMéy 1991, D.G. CSIR advised the represen-
tatives to bring to his notice in case their
instructions are not being followed by any
of the Labs/Instts. "

The spplicant craves the leave of this Hon'ble Tribunal
for a direction to the respondents for production Of

the said instructions of May 1991 by the respondents.

Copies of the Scheme 'MANAS' and letter
" dated 18,1.95 conveying the above minutes

are annexed herewith as ANNEXURES-A & B

respectively,

11, That with recard to the séatements made in
paragraphs-15 and 16 of the W.S. while dehying the
contentions made by the respondents the gpplicant

- yelteratez and reaffimms the statements made hereinabove

\
and alsc in the C.A.

124 _° That the applicant denies the correctness
of the statements made in paragrgph 17 of the W.S. and
reliterates and reaffirms the statements made hereinabove.

The allegations made against the applicant have got no
* .

%3
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relevancy t the issues involved in the ;Lnstant C.a.

The respondents were‘satisfied,that the explanation

gi#en against theballegations and no further action was
initiated against the applicant.. Thus those matters of
11985 and 1987 ought not to have been brought to the
present case.and'the same has been dor by the respondents

with'the scle purpoée of misleading this Hon'ble Tribunal,

13. That the applicant denies the allegations/ |
contentions made in paragraph 18 of the W.S. and the
resgpondents are put to the strictest pro'Of' thereof, The
entire action on the patf of the respondents was illegal
and érbitragy. In this éonnection; the applicant had ﬁ
submitted his letter dated 1.2.95 explaihing the whole
position ané;also abdut the filing of the instant C.a.
In the‘said letter dated 1,2.95, the applicant has
clearly mentioned that his service has not been extended
since 8,10.94 but on the otherhand, the respondents
have made misleadinc statement about so called extension
of service ofdthe éppiicant. They kawg could have vew
well replied t the letter dated 1.2.95 making their |
position clear, The whole action on the part of the

respondenitsis arbitrary and malafide, .

A copy of the letter dated 1.2.95 is

annexed herewith as ANNEXURE-C,

14. '~ That with regard to the statements made in
- paragraphs 19, 20 and 21 of thé We 5., while denying the
contentions made therein, the applicant reiterates and

reaffirms the statements made hereinabove.

Contd...F/8.
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15, That with regard to the statements made in
paragraph 22 of the ¥W.S., the applicant stated that
the words "™No identical post" are misleading., It is
emphatically stated that many posts. are lying vacant where-
in the gpplicant can be accommodated/reqularised taking
recourse to the scheme 'MANAS', Regarding the so cailed
ban on recruitment, the applicant states that his case
is not of recrvitment ; t of regularisation, In any
case, the regpondents cannot resort to such mal-practice
so as to deprive the applicant from his service benefit,
16, Tﬁat~with regard to the statements made in
paragraph 23 of the W.8., the applicant denies the
allegatidns_made therein and reiterates end reaffirmms
the statements made hercinabove, Shri Buragohain did
not turn up to take over charge., This pOSitioh has been
‘clearly explained in the O.A..as wzell as in the earlierx
paracraphs of this rejoinder, The respondents are yet
to ieply to the reprezentation at Annexure-C to this

rejoinder.

17, That with regard to the statements made in
paragraphs 24 and 25 of the W. 8., the applicant reitera-
teé and reaffirms the statements made heieinabove, The
respondents are called upon to substantiate their claim
that the applient was tra sferred to Nagaland and that
he has not reported for duty. In this cou.nection, the
soplicant states that he has never been issued with any

order of transfer. Had he been served with any copy of

such order, he would have immediately joined inasmuch as

Contd...F/8
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he is feady to work anywhere, In this cohnectian, the
applicant begé to state that he laving come to know abdut
such a statement made in the W.S., made a representation
to the Director on 31,10.95 referring to hks earlier
representétion’dated 1. 2,95 highlighting as to how he
coudd come to know about such statement and that he is
not served with any copy of the order of extension. Bgk
the said representatioh, he apprised the authorities that

he is ready to accept the offer’of extension,

A copy of the said Y¥epresentaticon dated

31, 10,95 is annexed as AVNEXURE.D,

~

18, Thatwith regard to the statements made in'
paragraphs’26 to‘37 of the W.S., the aspplicant while
‘denying the contenticns rai sed therein, thx>gggkkgxmx
'teitezates and reaffimmg the statements made hereinabove
and in the O.A. It is really‘unfortunate that the
respondents could make a statement "nobpdy in a Government
déparj:ment is indispensable and the applicant was holdng
a very insignificant post and not to much important, "

The applicant squarely comes within the purview of the
scheme 'MANAS{ and thus his service is recuired to be
régula;ise& from the d#te when he became eligible for such

regularisation,

19. That with regard to the statements made in
par agraphs 38, 39 and 40 of the W.S., the applicant while
denying the contentions raised therein reiterates and

reaffims the statements made hereinabove,

Contd....P/10.
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20. That the applicant begs to 'state that although

the services of the applicant have not been extended
which the respondents all along been extending to other
similarly circumstanced employees. ‘
~In this connection, documents pertaining to
L)

extension grahted to others are annexed as

MINEXURES-C, D and E,

The avpiicant further begs to state that when
the respcndents speak of ban on recruitment and have
di scontinued the services of the applicant for his action
in approaching this Hon'ble Tribunal, the respondent No, 3‘

on the other hand appointed cther persons to similar posts

1like that of the post previously held by the applicant.

Such appointment has been made surreptiously. As per the

 zllegations made, the said persons have been appointed by’

way of a farcical interview held at Salt Lake City,

 Calcuttz in the residence of the regpondent No, 3. The

applicant states that if such appointments can be madé
there is nb éarthly reason as to why his services could
not be ektended. It leaves no manner of doubt that the
applicant has been made a victim of the circumstances
and the respondents have taken it to be a crime for

his coming under the protective umbrella of this Hon'ble

Tribunal.

In this connection, the applicant begs to
annex the Hocuments pertaining to the said
appointments and the same are makked as

ANNEXURES-F, F1, G, Gl and H, Hi,

Contdgoooocp/llo .
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15. That under the facts and circumstances

the instant O.A. k® deserves to bé allowed with cost,

VERIFICATION

I, Shri Dulal Sahu, the. applicant in O.A.
No, 16 of 1995, do hereby solemnly' affirm and verify
that the statements made in the accompanying rejoinder

are true to my knowledge and belief and I have not

" suppressed any material facts.

Mmd I sign this verification on this the
day of November 1995 at Guwahati.

bt Ducked S,
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: ﬁﬁ ' . Annexure [

1 COUNCI L OF SCIENTIFIC & THDUSTRIAL RLGHARCH
il oty Mareg,
f% ’ 4 ’ i

. - NO.16(150) /63-2.11({Pt. 11, Hew Dethi=1,the 13tn Jan., o

©

Fron:
Chief {ACministration)
Courcil of Scientific & Industrial Feurarch

To
: g The Directors/Heads of all the National
s Laboratories/Institutes/Research Assocliations.
: fﬁ Subject : Report of the Committee constituted tc look into
X the gquestion of linking of the ° technical
;e assistance pProgrammes with overall plans and
£ resources and absorption of staff employed 1n
gg externally funded projects/schemes.
i
[
e Sir,

SN

I am directed to invite your kind attention to this
office letter No.4/3/78-CTE dated B.6.1979% réqarding  the
: constitution of a Committee to look into th  question of

i linking of the technical assistance programne. with cverall
) irlans  and rescurces and absorption of staff employed "~ in
externally funded projects/schemes and to state that the
Report of the Committee was placed for consideration of the
Governing Body at its meeting held on 30.9.1980.

.,
=

T,
G

&5
RREY

The Governing Body has approved of the report of the
Committee subject to certain modifications as proposed by the
Director-General, SIR. The salient features of Governing
Body's decision are reproduced below:-

1. The sponsored projects / Schemes under different
' categories should be accepted / undertaken on a
selective basis i.e.(i) -these should be in
consonance with the approved objectives, goals
and charter of the Laborat. ry / Irstitute; (ii{ be
in the areas / fields of the regular activities of
the Institute; (iii) form part of the total plans
of the Laboratory; (iv) be included in the Annual
/ Five Year plan of .the Institute; and (v) be oF

a major benefit to the country.

2. The projects should not serve merely as data bases
for more advanced countries or provide a chance
for dumping obsolete plants / technology in India
and retard our growth. These should not also

100
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becomn a tool of diverting the Institute away trom
its approved priorities by lure of equipment e,

where eguipment is capital interaive, e
should normaltl, net look for the LUt oo
af such eguipment  through sponscred chermer, et
c.5.1.¢. should take up the responsibilit; tor
this. There rould be special situationt  «hare

there: are clear advantages of using a Gchese b

this purpose,

Such Projects / Schenns should first be cleaered by
the Research Advisery Council of the concerned
lLaboratory / Institute {rom the viewpoint  of
scientific merit / national relevance.
Thereafter, these would be discussed with CLIR
Headquarters, the nodal point for such discussions
being the Planning Division. After the projects /
schemes are cleared by the CSIR, the same would be
placed before the Executive Committee of the
concerned Laboratory for approval. ‘

The work relating %o these projects shouid. a3

far as pessible, ke managed with the reautar
staff instead of making them a vehicle Lo
additional manpower. The Laborator:ics
Institutes sbould themselves have inheroent

capability to prcvide the major inputs for
infrastructure to take on rthe spensored sohemeds
and the incremental staff should be minimal.
while planning to take up sponsored schemes,
adequate thought should be given tc aspects
relating to the building up ot staff as also tor
tapering it off when the schene gets ceompleted.

The prescribed procedure, as applicable tor
regular posts/staff, should be tollowed both for
creating additional posts and recruilting

addit: al staff, if any, required for UNDP, PL-
480 ai.1 other Bilateral projects. It should be
énsured that while making recruitment for schemes
/ projects posts, there should be no dilution of
quality. The staff recruited for such projects
will be treated as temporary CSIR staff.

In sponsored projects, however the
recruitment should be on behalf of the spon.or for
a fixed period for the duration of Scheme only an‘
it should be so made clear in the appointment
letter of the candidate besides stipulating
therein that the .appointment -is not a CSIR
appointment, temporary or. otherwise, and does not
entitle the incumbent to any claim, implicit or
explicit, on any CSIR post.

101
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for time bound sponsored projects to sfart
within 6 monthe of the agreement, the Labts.

N\

Instts.- would be authorised to make adhoc -

appointments to various posts through local
Selection Comnittees, without, however, diluting
the qualifications and other prescrined standards.

The regular staff applying for the posts ir
such sponsored project, if selected, could
function in thnat position, which may be higher,
but purely temporarily, and revert to their
substantive (regular) post on completion of the
project.

The stafi recruited for schemes by following the
prescribad recruitment procedure, should not be
required to undergo this procedure afresh for
their appointment / absorption on regular side in
identicai posts. On such absorption their schemne
service will be taken into account for purposes of
entitlement to various service bhenefits in CSIR
such as Leave, Study Leave etc.

The staff{ earlier appointed in the sponsored
projects / schemes, PL-480 schemes etc., who have
since Y»ezan abscorbked on the rogular side n  the
same Lab. / Instt. in which the scheme was under
operation, will be entitled to count their service
rendered under the scheme in an identical post for
purpose of assessment for promotion to the next
higher grade. The advantage of assessment on this
basis will, however, be available with effect
from 1.10.1980 or the date of completing the
prescribec number of qualifying years for
assegsment, whichever is later.

The existing persons who have rendered three years
continuous service in a scheme should be absorbed
elther against existing regular vacancies in
identical posts or by creating additional posts
(by foilowing prescribed procedure) if the work
load in the Laboratory / Institute so demands.
The supernumerary posts could be created to
absorb the staff employed in such projects
/8chenes, initially being a one time effort
only. The Laboratories / Institutes should not
recruit further staff until all

such staff is absorbed.

The grant made for such projects should be treated
as an adhoc grant to the Institute and the same
shquld clearly figure in the overall "Income -
Expenditure* and "Assets - Liabilities® statements
of the Institute.

—
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10. Muore opportunities  should ke  given to  younge:
.n the

Scientists to visii abroad for traininy etc.
scheme sponsored hy U.N.D.P. etcC.

A copy of the report ot the Committee is enclosed [(or
yvour information, guidance and. necessary action.

The earlier guidelires regarding the appointment
(including service conditionz) of staff for schemes/projects
sponsored [/ financed by non-CSIR hodies (both Indian and
Foreign) and taken up at the Laboratcries / Institutes, which
are not in accord with the above decisions, will stand
superseded to the extent indicated in thc above paras.

Yours faithfully,
sd/-

( C.L. Malhotra }
Under Secretary.

Copy to:
1. The Sr.Finance and Accounts Officers /[ Finance and
* Accounts Oificers of all the Naticnal Laborateries /

Institutes ; CSIR Headquarters ({including CSIR Conmplex; .

2. The Directors / Heads of all the transferred
Laboratories / Institutes / Research Associaticns for

information.

3. All the Divisions / Sections at CSIR Headgquarters /
CSIR Complex.

4. . P.S.\to DGSIR.

5. Chief (Finance).

6. Chief (Planning).

7. \Chief (Administration}.
8. D.S.(E).

9. Dy. Chief (Finance).

" sd/-
Under Secretary.
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 CSIR SCIENTIFIC WORKERS' ASSOCIATION

or Trade Unlon Act 1926 Rogistration No. 15664 Dt 13-4-71)
(ITRC BRANCH)

(Regns!ered Und

Dateclll.l'l'.t...lﬁlll.'ll'
. D
< —
G.o 17(132)/A)B7-E~11 , Beefit of suvscription of Scientific
Dt. 30.,9.94 Societies extended to Group 11l etaif.
v L]

4,3 Dt.6.10.94 DirectorSrequested to meet employee's
represestatives frequently & to glve
o*hCG sbace notice board aes facilitles
to the extent possible.

Lo 17062y /90L.FS Peduwction o thyeshold in froup 111(2)

Dt.12.10.54 _ o 111(3) from 65 to 60.

o5 -co- - Computing & ;eriod spent op cefutation
for cetermining the eligibllity ior
assesszent,

L6 17(67)/2U-FFS Grant of srecial casual leave to office

~  bearers of CSIR-Swh/Feczsration

5. Summary oflPrOposals for Vth Pay Commission submitted by Snh,

The above cdocuments are beipg sent to you by me on behalf of the
General Secretary. I request yollkindly acknowledge receipt of tne
same and oring the contents to the knowledge of your members. i also
reguest you kindly te send your views on the revised MANAS to DLr B,V.
Reddy, General Secretary of S*A at =2is address.

with Kind régards,

/_',,——-’__—4__

( S.N. AGARwWAL )
CEC Member

Yours sincer e Yy (Q
2l

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE
Mahatma Gandhi Marg, Post Box No 80, Lucknow-226 001 U. P. (india)
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Leur Cclleagues, _ I j §
« - ! . v . . Cep » g . ) %
1 ar sending herewith & COpYy ceah of the 1olloniug documents 1~ o
t . ) ‘ ;
Te Record note of discusslons neld between LG and Sha represenitatlves.
‘ .

on 2809.9b.

2. Letter No.GS/DG-CSIR/QL/61 dt.19.,12.94 about anomalies/defects in
+ne Promotion Folicy, MenaS froz GS, Sk to Frof ¢ %, Joshi, DG.

)

{r

T - Vv 3¢ G

Letter NO.GS/JS(A)—CSZR/QQ/6O Gt.17.10.G4 irem oI 2.V, Réool,
Swi to JS, CSIR. . | .
, |

'y

.

4, Six CSIR circulars &s defalled below i-

No. & Date - Subject

4,1 17(66)/94-FPS , Merit Fromotion kept in abeyante
29.9.94 under revised MAN-S eflfective 1.4.92
| W

INDUSTRIAL TOXICOLOGY RESEARCH CENTRE
Mahatma Gandhi Marg, Post Box No 80, Lucknow-226 001 U. P. (India)
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CHIKR and the t epr enent At tvei hihwe Uy aaralee B VTR

Tt Tavt IR RAL ;'.nln_);,;-\;l\. Yt e ot Annesur J
N
1., . The P, Ui witd ¢ med e bt Lo b oy SIPIR AR NALY]
PRI IR P, L8R Lot e that YAl o el b (o gt cotron

Lr it 2L ON

yn Lhe country. Cotl . aleo panting T FTOr SIS IR LANNRYY
pliane ab AWorrul o {he Jabus clareed L Ontmo L polacy o
{ve  Lover temernt Pl wand Lhint e hadt had  woat o -l the
Gtorm o an it eyl oo Lhe  bear dowot ! i L Graentaisto.
Juday Lhe ear v af (he muet ol Lhe Labs. o ? wo Ny w2
and Lo con{rdencve of the uwer N e ko anor pasrnoe DG,
1l alse 1 Cormed Lhat &% e plang. L’ pulernal casvh
Yo ror et Jast year 3.t on ol o

{)ow whiach Wity R _
lhas LO Feacls LU by the end thae century and

total budgcl,
ty atheve thios

gver yone (S} ur hae Lo put an owr - bet
Larget.

[RAEN RS IE mentoney {hiatl the fho Ll e ey e Pharn ster

& frevident, Gl has noav aovLery powa bave yanpr eos an

about 1t mh;(rvt:-n.ex-t; of AP5 U LU RN v S adddr oes to the
rocently b1 annual  sessaon al Lthe Necocd ated Chamber of
Luminercoe and 1ndustry vt 1Indsre& (NSSULHEM . the Hon " ble
Frime i ster commended the rescarch wor b done Ly the

CSIR Labs. znd wrged the srdugtry 1o ynvest in the ReD and
adopt the researth Jdone by our_Laboraiorieg andd canvert it
1to commercyal pnupos:tionq. Hoe aleL praigcd Cs1k  and
gave the list ot CSIR technaluaics to the Prime Mmnister
of Singapur durind tne recent visnit to that country and &
team trom Gingapur 15 cunpected tro visait India 1n the neatl”
{uturec  fur dizcurcina the viabilaty of our {techrologles.
Similarly Cthe Farliamentary Conni Ltee O Sl also
appreciatcd the good wor e beina done Ly the CSIR and  has
zlso made & ccommendations for onge time modernisation
grant of fe. 20w crores.

DG, CSIK acoured the representalives thet he
uanderstands the problems of the employees. He also
ctated that althouah all cuch problems have to be
considered in the light o©f the - Govt./CSIK rules.

regulations and Eye-—laws. put he 19 completely opern 1O
conslder any pretlems of the cmppl OyPES:

With  the &bove opecnIng pemart e the LG, CSIR
appealed to the representatxvc: nov te consi1 der thhemuselves
different from the CSIR commnunl ty e d appealed to them to
help create & healthy environment conducive to good‘result
and  Lhat we should not do anything which brings dowWn the

image of CSIR in public estimation.

‘ Responding to the above opEniINg remar e of the DG,
CSIR, crecident, SWA also shared the view that with proper
motivation and geod personnel poliCiES: CSlR scientists
could face &any i2ind of challenge.. Thercafter, the
{following points of the agend& WEre diccussed. .

. R




]<f7/' J <. Revogng (g o of Bwn, S %%Ww-“wﬁ
/,i - 0

\ \M,' i ;‘,_-__.-_.; .
. _ -t \,%.\( .
‘A foor i aad g U LITIN IR G “'(l\’ A
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a Fevearch & vevel opiment Lrgdinmisat on

- tannul b Clesel {109
a5 inductey " oy {her for (he hur poge of Induete § ay Drepud o

et or the 1 ade Uaons n L. Howe ver , al g howgh Sy oo,

Poderat jon of e Ceployoen oy not becrn 1 {ormay ) '
recognived hal Y6 3 UU g L)

dralogues ar p being  helg with
Lhier v opr eoentatay v, ot thece Naao Aatrone st Cegiy rhag level
at  CHIK Hgry. st o the Labe o/ Intt e, al local ! levels,
This  would NO doulit mgan defacto recogmitian o thoeve
Roesouct ation Ly LOHIE, .7 :

:
Swn represcentat) voas !;liqtﬁd,th.‘d thear dem}pndg 15
{for ecognition f1or the Purpouse the Inclusion of their
reprecsentatives 1o the officia) Lomngttens e N.:ujagement
Councal, Reswar ch Councat, ete. It was Clarified to them
thet theee 't;cmhcw.'- are constituted ae fer proviesone of the

Bye-Laws:  and SUChe any adda v Chincdidtrcatian in the

cunstytution  of theoee Commil{ees ¢ar, be dore unly"{ after

cftecting the Changes 1 Lhe Byo L aws wi il the approval of

t e Conmnpetent out biar 11y, hey wer e fCCourdingly advined to

1nteract with the Loomm tLee dlrcady constitul ey Llf'u(‘-.,ie;i" the

U‘mirm;mghip L I AT SO AT Macheltbar 4or modi facation lin the

Dye-Laws of CSLRk, ‘L‘ |

After detalley drccussi one the DG. LI agr‘e“‘ed to

-arant 15 days Special Casual leave per Year to SWA Pffice

bearerE‘T6F’3TTEﬁUTﬂg“thvrr‘tEC—EﬁafﬁfM mectings and other
related worl:, :
!

PG, CSIK aleo aareed. 1in principle, to |their

reguest for arant of Special Casual leave ard TA/DA

{or
the Visits of the Fresiydent and  Goneral Secr‘etar“.y of
Cenira: A to ol e Labs.vhiene ver toncidered necelssary

for sgl vi’ng the problens. However ., they  wil) have to
obtain the Pricer approval of the DG, CSIR for such viesitsg,
[ . l. ‘

On being informed that scme of the Directors \‘ are
not meeting the SWAN representatives, DG, CSIR assured that
he wall aga1n wraite to the Dirrectors npresuang dpon them
Lhe meod to meet the enployecs Feprezentatives Lo discuss
their genuine problems and to provide the possible

facilities 1lite office, fpace, notice board etc. to rthe
extent possible, “~— ’

—— [
\‘ i

Z. MANAS V

' |
| -
With regérd to the demand of gun {oi withdrawal&o?
the revised MANAS effective from 1.4,1992 stating that Fhé
suggestions made by them have not been Incorporated in thew
same, DG, CSIR made it Clear to the representatives tmaﬁ
since the present form of the Scheme has been evolYad
mainly on the demand and with active Participation of SWA

\

N
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TRETETT T e GEVEORTOE TS Lo duta i T de i atson al t
RIS meer I g vpectal b, convenrsd dor o Chee e powe and Leeping dn
. t .‘,)’;} . view  alseo the facl that e e hiaw wlnoady Leen & baclloy \
,i:;.'.,-’“.l ,‘ of anvooementle Of thes Taet two yvearw from 1.4, 1990 due Loy
t«';;‘f'\‘?r}\ s L tome Lol a0 tha pevivr b o thae FINNAG aaad 1t will
> !; RS R ATAL (ETERTE B BT R N R TR Y free et {0 v U hee)ad At
' yapr b cmentat 1un, D, L4 e Lot advaived thoe

toep cnentat vee Proat wer sohcned o el b toe L the o©ovatbing
vyt e unlens ot Changtd {ollowing propoer procodar e,

In the Trahit of the above bea Lgr ound., DG, CSIi

yrvhicated Lhat Lhaw berng @ genwr o) assue Of per sonne)
policy  anvorving all the omployees  of Colis, he  will
reguust  the Ve LYK to concader setting up an eternal
Committee headed by —an eminent person  assi'sted by a
P i - -

\cunﬁultxng {firm_ lnown {ur euspertise 1n human recource
de\eloment _and po;;onnel policy. 1he_Commithc may _be
roguested to g)\t ity rec urnn.m\dul)mn wathian w)yn tcn M e

montha, Input ¢ could be ;l()\ldrd o the Committedc by ail

éméerncq. ‘3Wﬂ rCpr ekentatl vee slatoed fhat 1h§'y 1)) __,_t”pg.‘y

Ty eigac sl ones wivd L xmaH et et yony However . Qs
whort=ferm  nelutione they wanted the mu,u: sl at  the

PravLS1on of AlMGI_Lernyg the qiily na o for leqxbxlxty

{ur _murxt promot;unc and _at:onnlabct:onc o+~thc m‘ X

a (.nmmltteo to avoid wide \..\rl.:\hont ’n thc-’o gr g.«dll\g

- - ——

Afler dJdelailed discussions. DG, CEIR was of the
view that since thece form the compunénts of the MANAS
approved by the Presidcnt,'CSiR, 1t 1 not withinr his
powers to withdrew or meodify any of these provisionse but
he will discuss the same with the VP, CSIR ant based on
his response, & proposasl will be but up for consideration
of the Fresident, CSIR, on the following items:

(1) Normalirsation of the AFAR grading at  the local

level in the Labs./Ilnstts. Ly a (camittee of SEM Or
Scientists undor the Charrmanslap of the Director. SWiis

warided thatl thest reprocsentzatives may dlsc be included. in
this normslisation Committee, but the suggestion was not
agreed to by the DG, CSIR.

(11) holding 1 ubeyante the mornt cromutlonr wder the

re»xced rf“rms effuétxxe from 1. ]‘?‘h. -
(113) constrtute a Committee {for reviewlrng the
Fersonneal Folicy for all CSIR employees under the

Chairmanship of an eminent person ascisted by & Consulting
firm known for e>pertxse in human resowce development and
personnel pOllLlP

(iv) reducticn in the threshold {from 6q to 60V, for
assessment promotion from Group-111(2) to Group TI17(3) 80
as to maintain the uni- rormity of threshold in {first two
arades of Group-111 and Group-1V.

[®]

—————— iy wmaase e oaia
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-
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Vi Lodards e ay Mend el G g, Cotenthing the lm‘nu"ﬁ,’
QF r e e ' ‘ 3
mourscment o the «abocy PETOn For bocomy ng  momberyg

. Tf Eﬁ@ Profewns: gl EOCIRL) oy aleo to the statt §n bLroup-- i
’g}%\ ‘ .H,\ and optf:m; Auf Wyoe 1awg T gy vdilirtion to Grotp-1v
ToShientigtg, DGO CsIn Informed the reprecentatives that he

hag already locuod the nabractyone to the Directoryg to
Frermbuar g the: canovint g the

.7
i
s
.

Uasting teoerme Y condit; ong
depond; Y upon e “Varlabi Lty o4 Lhe fungs in therr Lab.
rocer v, ‘ |

ith regar g g the: SUN demany Lhat in view of the
ban an direct Fecrutment, the employoes |acquiring “thé
hyoher ualifacaljorn should te allowed the benefit ' of
thange ogver to the ne:t highier Yroup and to come over - tgo
H_m revised QS GURLeNnt Echeme as g when {hey AcqQuire the
high~r- qua!ific»f-ticns. wWithiot the restricnion of any cut-
of{ date, it Was - clarjfied that as per guidel inegs approved
Ly  the (Sover.rnng Body the change over of ‘the Group “is
Permisacib] e under  twn condrticone 1.6, (1) the en.pluyéefs
whio ar e 1 frosition ag on Yol 193 anrd aCQuired ﬁlmr:
Gualifications of the nest higher gr oup Lefore 21.12.1981
) could  be Praomoted under the the faster track under NKAS ;
and © (2) the enployees who though were In position a5  on
1.2.1981  but- ACqyuiraed the higher Gualifications after |
31.11’..1‘781, they  could be consider ed - along with the
uutside candidates and can be promoted against their own
lower pest LN acquiring the Comparable merit, without -
. aFfecting the Yacancles advertisesd for direct recrui tment.

Similarly. the uptees of wld Lye-law are g1ven the

optilon every time as and when the scheme ig revised. Théy f
WET® glven such eption Lunyger HRAS D Manns and reviced MANAS ;
1oplement ¢ o d A I R B R and LG, 1990 '
Ffespectivael Y. [he tenIerneyd trnplovees have er::ercised

their Oopticns for the Schemes censidered most advantageous

by them for themeel veu, “ i
In vaew of the above pPosition, i1 may . not be:

POSsible to agrees to the demard of Swn for removal® of  the'

restriction of the cut-cff date for change over to the

next higher group on ACQuIring higher qual 1fications  and:

option to the employess tovered by the plgd Eye-lzw 71 (by. g

. It was mentioned by the Swn that some of the 1
Labs./lnstts. have formulated Some interna] guidelines for
gvaiuvation of AFARs, which isg not in conformity with the
CSIR gquidelines. It was clarified by them that in_ the |
'@’e_\_gt_g_r:ww_of___NA_F_’_@B_s\-aQ_the Labs./Instts. hav’e" to strictly

abide by the CSIK guidelines. A —
——— 1€ LsIR guideli;

i
'
i
H
i

On  being informed by SWA that in some of the
Labs./Instts. imﬂg_d__iﬁ._a_t_‘e‘supervi;ory officers are not being

allowed to act 3s the Reporkting/Rev_iewi__ng ﬁ##ié(ﬁ»r:_,i‘ya.

T e T e
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alter g Mot b 0 gan { g ol ool 1y, Pebar ey,
B A L B l)?
. N/J

9. Adming sirats:ve Rel-up.

Wath v vegar Lo dondand of Sy fan I RIS N FRRTITRINR ] o
Directory Gily Arom wa Lthiam (hoe CsTie svstoem and (o o non -
F el ternm uf was YE&ar . only, au matto;r o4 role, DG,
SO T in{ormnog tho Foepresent al g vee, that aw por procedur e
approved by {te Frewideoent, LSIK, the sSpporntaent of the
Lirectors 4 made on e recemmendations of g hiah-level
Sear ch Commit e et approveal of the Ir tsadent, US1y, firry
Candidate erther {rgyn, wWwithon or cuterde the CYIR  system
{dhnu mosl suitab) e Ly the Search Conmitter js eppointed
to the post, and the tenuwre of a Miroctor can be e:xtended

O RS O T e his
L the by AN S
tenuee .hy~“an‘ _epert

—

I enceptiong) Lav o
o o SLPS ARG tares
perfarmance (o 1v the

JHhe  anstial
Corminay tec.
Lol e

TR € aa (e, the  Gthie ‘:'»ll'(_u.jt."_st Yun o of Sbin for
Lranator of Centr a) Cadre 01 100y at tor ever y threoee
Yo g, Qs pet ytadelynice, 34 WaS tlarafae) 1hat they ar e
bLeing Lranaicor QG Gt whion CounsIdored necewsary N
pubiiag inter col {our clfccrency of aminictr ation, While
considering cuch 1ssues it hag also to be bept in  mind
theat | frequent transf{erg apart  {rom Lavsing 1ot of
Unnecessary hardship to the concerned officer, also entail
huge Expenditure by Yeay  of  Arancsfer TA, etc. and
dislocation of  the wort of the concérned Labs./Instts.
SR representat.lves. however, remained pPersistant in their
demand stating that allowing the central cadre cffices to
TLmasn at ye irlace Jor longer pPerioe ig leading to
Irregularities including corruption., DG, CSIF  assured
them that ¢ Y specific cance of Irreqularit) e curd
cerruption  are L ocughit to hijw roti1ce with Froof, he will
tale strong act:on &gainst {he toncerned cfficers.

o, Residential f)ccommodatxon

The allocation  of funde lH’bGlﬂQ Mg e to  the
Labis. /lnotts. City merit baei s dependlng upon the
availability of funds allocated by the Planning Commission
for this Purpcee, '

( As irsgards, the suggestion made by Sua for
bringing unﬁformity in the criteria for allotment of
single, double and three room scientists appartments and
convers=sion éf new hostel into Scientist Appartment, DG,
CEIR advised Dr. M.F. Dhir, Director (EC) to examine the
matter inp 'q0nsu1tation With the Directors of the 1local
Labs. in whi@h Dr. K.V, Reddi, General Secretary, EWA may
also be assodiated. ’

Q
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o “Utic;‘ .T“\ .ll\i\')r;h(i the reprewentatyves to LY 10 t:,
fullowed by any '( : “;‘IU U“j” ot netructions are  not being
: ' 10 Labo., AInstts. ' ’

[N

List of Participunts

L
C,S,1.R. S,W,A,

: )

1. * DGSIR ' " 4, Dr. A. Parida, D
: President, RRL, Bhub. [

2c JS.AdInn,) [
2. Dr. D.M. Dharmadhikari, r

3. Fineanclal Adviser Vice-President. NEERI, Nagpur I
b, Legal Adviser | | %, Dr. A.K. Valsh, | F
" vice-President, NML, Jamshedpur [

5. pr. H.P. Dhir . [
4. Dr. B.V. Reddl, ‘

6. Dr. D.V. Singh Cen. Secretary, NPL !
7. Dr. Krishan Lal 5. Mr. R.S. Tanwar, [

- Treasurer, '
8. D.S.(LA)

6. Mr. M.5. Relrs, !

Joint Secretary, CBRI,}Roorkee

Mr. Jail Bhagawan,

Joint Secretary, RRI@

8. Dr. R.K. Rawlley,
RRL, Bhopal

g, Mr. R. Naresh;
CFTRI, Mysore.

10. Dr. S.N.Sharma,
Tp. Dehradur.

Y —— ——r

41. Dr. SMH Abidi, . -
NBRI, Lucknove. :

12, Mr. A.K. Singh,
11P, Dehradun.

1%, Mr. B.M. Candotra,
RRL, Jammnu.
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The Administrative Officer,”
Ragional Resesrch Laboratory,
Jorhat=- 785 006 (Assam). ‘ - Dated 1lst Feb'199%.

Sub: Handing over of Key of the R.R.L. =
Seigmic Btation; Guwghatd.,

Respocted Sir,

/

/ In response to your Office Memorandum No,RRLJ/~
Ceosa/9% dated 30.11,9% and Press notification in the
Doinik Janam Bhumi on 26.1.95, I am handing over the sald .

. Key to ths Haad,Geo-science'Dlvision, R.R.L. Jorhat to-dny
the Ist February,1995 in presance of you.

Further T would like to inform you that thouph
T had received ths 0.M. No. RRLI/Gecse/9% dated 30.11,9%
on 16.12,9%, T could not hand over the sald Key at that
time as I was much eagerly waltinm for my extension of
gsorvice like other project Tellow of Geo Science Division,
On the other hand, I thought that soma body may coms to
take the charge offielally of Ouwahati Statlon at any
momant, that is why I kept the key with me. Dut till today
nobody has coms to take the charge and the sald key at
Guwahati., '

Now it is claar from the prese notification gilven

by you that it is given only to maplign my prestige
“publicly. 8o by this lettor 1 would like to inform you
that I am handing over the key to the Hend, Geo-8cilence
Division in presence of you by honouring the official
formality. More over 8ir, my persongl properties and |
materials will be at Cuwahntl Station till I mepageU&e(l -
bire ek manangd to hire a truck to bring 1t to home
back. ‘

Further I would like to inform you that due to
noh-approval of axtension of my service since 8th Dct' ok,
I am compelled to file-a cate to ragularise my service
at the CAT (Centrsl Administrative Tribunal), Ouwahati.

Case NO. had OoAa had 16/95.
This is for your kind information only.

Thanking you, ,
. Yours ga%&ﬁgﬁlly,
A
- \—‘

. K.C Reow (8hri DULAYL SARU)
b ‘ Vill & P.0. Xachupather Gaon,

(viw '%Q(ﬁ{vgffe? ﬁfl' V%ithgmirggog 1185 6%9.
v i /\(.m.'\:(--u " o o st.Golagha Assam).
Q v R ) ’ g L.,['. (

. ‘/‘\’;>\ (' IA(‘:' -t - ///W .‘{’/\ ' B >
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To

The Director,
Regional Research Laboratory,
Jorhat-785006 {Assam).

. |

Date: 31.10.1995.
(Through the.Héaa, Geo-Sclence Division)

Sub:- Application for extension of Servicewtchgmplete the
' Tour of Ygongyimseny-ﬁagaland. .

Hon'ble Sir, .

With due deference, I do hereby like to cite the_
following few lines regarding the submission in the Hon'ble
CAT, CGuwahati bench for case No. 0.A.16/95 subtmitted on o
2.3.95 by respondent No.5, which came to my notice on 17,10, 95. -
sir, I would like to inform you that as mentionad
therein, I was not informed by the Offlice about the extension
of my service for a period of 6(8ix) months from Dec'94. I
am ready to complete the tour now also without breaking the

_continuity of my service.

Sir, in persuance of O.M. No, RRLE/Geose/94% dated-
30.11.9% and the press note in 'The Dainik Janambhumi' on :
26.1,95, I had handed over the key, instruments and belongings
fo the Office through my letter dafed 1.2.95. So, I would - |
like to request you again to arrange the following, to remove
my troubles, to complete the tour for bounded period very .
smoothly.

(1) 'Bxtension of Service with continuity.

(2) Tour advance and salary to meet the expen-
diture of self and family.

(3) ILP (Inner Line Pass) to cross the border.

(4) Technical expart to bring the instrument in-
order, which was lying out-of-order gince
long back (See the record book of Selsmograms).

(5) Accomodation, as because the Gtation is in
remote solitary place of Nagaland State.

(6) RRL's regular employee to show me the Statlon.

. (7) The extrimist NSCN 18 in active and so Official
Surety to self and family. REarlier posted project
Asstt. Mr. P.P.Sarma {whose case No.0.A.18/9% is
in the Hon'ble CAT's) was threatened. .

(8) Grant bf T4/DA as per Covt. rules.

(9) Other necessary materials allowed to the operator
of Sub-Station as beeause I had. handed over all.
this before. : '

Cont'doo°ooa2a
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; Therefore, I=§ou1d 1like to request you to intimate
your order within 7(Seven) days from the date of receiving
this letter, and I shall ‘abide by the order to complete the

tour very smoothly.
/" 7 This is my humble request to you to keep the

“continuity of my service reviewing letter No. RLJ-13(619)-
" ESTT/86 Dt. 21.10.9% and to take necessary action tc the

person concerned with the mater for not sending the engage-
ment letter to me in due course. '

With profound regards..

L,
y -

o | © Yoursfalthfully,
Yo - ' \}9 % )
P K _~V§‘\\6€Q;

‘ & ﬁ‘.").) ‘
(D.SAHU)
Vill.& P.0O. Kachupather
Gaon,

Vig-Kamar Gaon - 785619
Dist. Golaghat, Assam.

Enel: True Cony of the Hon'ble
CAT's Report dt. 2.3.95, -

Copy to: Shri B.K.Sarmah, Advocate, CAT. Guwahati.

™~

' o .
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-« ' . Ph. 20353, 20315, 20317 ' Gram: RESEWCH, JORHAT G;E
¥ S - o . . s X
;j RRSTONAL  RESEWRCH  LABORATORY @ JORMAT @ A35 VM.
) l (Zouncil 'of 3cientific & Industrisl Resegrch)
No. HLJ-9(2)-8stt/95 Date 13,07.199%.

From : The Director, v
' Regional Research Laboritory, i
Jorhat-785 006. (Assam) '

B

- To .
Shri Dipurstzr RKarmwakor

/0 Shri Tob. Karmoker
DOS0H CHL:}CALSL_“EQ"%EEE_ ______ .
Hachkhawa L
GUA A ATT = 781 009, .

SUB., : foer for enpavement in 3 Sponsored Pr37ect/8cheme

— e . S+ 8 e P St et

Sir, ' ' .
g With reference to your requested dated 2%,05,95  vou are

hereby intimated thit the Director, Regional Researc Tivoratory,

Jorhjt on behalf of.the sponsore of thc Project/Scheme, nimely

Stsrsgspentilo synthesis. . o
31 B Tag Heen pleised To offer you on
contrict bisis to work is. Juniar Pnoject Pallow on 3

consolidsted mount of Rs 5800)m . .7 (fixed) Rupeos Twe
1;n3uﬁgnd_liyv huHQPAu sniy) _ on the following -terms *ndcandi-
tions : - .

7). Y our envivoment is for the Project, unamely
°tereaapecific syntnesis -

A e e e e e s e 1 s b e

funded byY=?

v
et o o e oo+ am e T tem 8 L et Lfae s R AL M AL " e b RSN o o A v bt PRpe v —

«
— - £ b c‘n'»— L e L e & oty B A

L 2). It is not an offer of sppointment in CSTR temporiry or
_ otherwise. It is 3 contrictuil engigement for the Project/Schenme
o funded by .the above sponsore. It would therefore, not confer any
T right/clzim 1mpllrlt ar explicit for your cvn¢1de13t13n 1g3inst
LS any CSIR post,

3) Your engigement on contrici is for = specific period of )
6 (8ix) menths enly., = =~ which m1y be extended or

curtiiled depending upon the stitus : of the sponsored Project/
-Scheme, In iny event your engigement shall be co-terminus with
the duration with the ibove mentioned sponsored Project/Scheme.

only. _ ,
4. Thei contrict of engn rgement mly be terminzted by HlVln”
o One nanth's notice in writinz by either side.
5). No travelling 3llowznce will be piid o you for reporting .
for duty, * | “

v
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6). - YOUL enagetient an csalpan - will be subject t2 the oro-|

R
duction of the folliowin . djcuwﬂn 5t your
ra2p

expenses 2t the timel
2f your bor 1ng far ﬂdfv '

). WLDICXL CERTIFICATE - f he'”'h ard phv:;c*l iitnecq far
service Tdstied BY fha o moe1ert medic] uthority.id the prescii-
bed fsoriet; if not ilreidy so WGdlClll\ exImined the 1iter. cize,
i cerzifiled cooy 9F fHe relevint madical certifieste should he

R T
™ o
uarnichad,

b). Uquﬂentar YOV1dence 11 supnart 2f your D\PE v _UF BIRTH X
LJXuI:}N\ I“\S
7). 1iy service nitter not upkc1fic lty stited herein shl1

be determined by tre Birector,. RRL, Jorhs

t whose doc1ﬂ1)n shill
be fin:l snd bindirz on bath ttn o.

‘ties o the cintract;

: I you 4re willing t' CCEp4- the eng ’Ue:PPt o1 theqe |
terms nd Conditions; you miy pleise Comminicie your secentince |
Within 3 4EZK from the ds te Jf receipt >f this letter whilo

intim~ting OFDb’DlP dite of your reporting for duty.

. : ' t Your; ffltJfUlly

! . ) s [H/: s

_-‘ . (‘{;‘;.TR?;?'-%EJ‘I;‘B-MP‘E’ U:) I ! l‘{ 'grﬁh "\TI

) PP RNV & V‘\d.}-M)
i

.. ke aun ts Section,
2. Bills Section. o !

2%e Fersoil file,

- g

4? Head of Divigion / . I, Dr, J,8.8ankhu, Scientist

-

e e i e = ———— .t —e

A4

ONTROLLER. ‘or m inm Ol
-CONTROLLER, b g0y

el o] *—“--h
Ld _&;a& )

I.95 B

At
Rt M0 I P
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Gras: RESERCH, JORHAT

. -M_‘) 3] '
CaETTOAL RI3DWCH L VORA\TORY 3 JORMAT ¢ AR5 VL *
- A (Townniv ool Scientific x Industrisl Resesrch) QQ?
No. RLiJ-<(Z -fstt/25 ' Dite _13-07-1995 . _.
From : “he Director, e
Rezontl Research Lyoorziory,
Torh2t-725 996, (ssm!
T2 ' '
Shri Shyamal Chandra Mandal =~
/0 8nri _S.K, Mendal
~ Asosuntant, Office eof the Supdt, Telegraphksz, Trafic,
| . DBongaigeaen Divisien N
By gaigaen. .
. SUB.: Jffer for engigement in 3 3ponsored Project/Scheme.
.. Sir, : ' ' ,
S Iith reference to your rejuested dataiﬂg§:§,1qg%ry3u are
herebv intimited thiat the Director, Regional Research Liboratory,
Jorhat <on behalf of the sponsore of the Project/3cheme, nimely
- _16-ppA pilet plank S
] : s T4s been pleised to offer you on
. contrict oisis to work as Junlor Preject Fellew om o3
' consolidited mount of Rs_p,500/w pi __ °.M. (fixed) Rupees_ Tua .
theusand five hundred enly, . _ °n the follow .5 terms andcand i-
tions -
L 7). Your engitexent iz for the Project, nimely 16~ DPA
Pllet wlanmt oo o= funded by __ ey
W e. Faye InddR LbRa oo — ¢
. . - Can . ) . P
S2). Tt is not 2n offer of appointment in CSIR temporary or
.otherwise, It is 3 contractusl engzgement for the Pro;ect/Scheme
funded by the =bove sponsore. It would therefore, not confer 3ny
right/clzim implicit or explicit for your consideration 13g3inst
any C3TR post.

22.‘ Your engigemcat on contrict is for = specific period of
__,i9352_§35§35_3§}X:LLWuaw~n.N“~-wﬂw__~ which m1y be extended or :
curtailed depending upon the stitus of the spoasored Project/

" ..Scheme. In 3ny event, your engigement shall be co-terninus with
. the durition with the 3bove mentioned spongored Project/Scheme.
“only. .

4), The contrict >f engngement m1ly be terminzted by giving
“one month's notice in writing by either sice. ' '

‘. ’ B
5). N5 trivelling 2llawznce will be piid to you for reporting
for duvy, ' ,



o | 2
[2e 7 -(2)- *

\ e
6). Your ehgﬁgemént Moconirict will be subject ty the pro-
duction 0f‘the§follawinq docunencs it YOUr expenses 1t the |pime
2f your feporting for duty, |
¢ . i

_ 9/-3). FIDIC AL CERTIFIQ\?Q °f he:lth ang physicil fitness| fop _
Service issyued by the Comnetent medic-) uthority in the prescrij-
bed raet, if not slrexdy so medict1ly examined the liter gaso
2 Certifieq

C22y 2f the relevint me
furnished.

b). Documentiry evigence
__EQLEEQEELﬁﬁi-

7). . ny service
be determined'by the.Director,

RRL,
be fin:] 1nd binding

’

If you ire willing t» Ccept the

UE terms ang ¢onditions,

, terms : You miy nleisge Coamunicite yyyk iccents
e Within 5 wosk from the g

2tter not specificzlly stn

+

on both the pirties to the contract,

dicnl certifiezte shouli |be

In support of your DATE OF 3ITH &

i)

It

ted ﬁerein shgll

Jorhat whoge decision shily

_ |
¢ngrgenent sn thege

2tince
dite of receipt of thisg letter while
Intimzting probable dite oHr YOUr reporting for duty, .
: S S |
|
. Yours fﬁithfulEy,
i - —
~N ! .
o D7 ,;///
SR OF | WA Thmarioy,
D -
.%5m : 1. Accounts Sec tio
o 2. BIlls Section,
| 3.  Pers3n11 file.
] “-5 He3d of Divigion™/ P.I, Dr, R.K. Mathur, ' py, Directer,
— ..V.*_..“__._Jg‘?_;i.jg.maz-éL__;i_.,"t..W._._ |
O
) : ("“\\ey§ -
SONTROLLER o DTSR T0r, ]
| | . T ST
| ! "
I.o5s [
N
fou
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Ph. 20353, 20315, 20317 | Gram: RESERCH, JORHAT o

J RECIONAL RESERCH LABORATORY : JORHAT : iS5, W

(Council of Scientific & Industrial Research)

~ No. RLJ-9(2)-Estt/95 ' Date __30-05-1995 .

From : The Dlrectaf
Regional Reseqrch Laboratory,
Jorhat-785 006. (Assam)

To :
Shri- Pharat Buragzshain °

Geo=Selence Divisisn. SN
A
' Reﬁlanal Research Laoorauory
Jorhat ~ 6.

SUB.: Offer for engagement‘iq_a'Sponsbred Egpject/Schemé.

sir, ' R \
g ‘With reference to your requested dated_ z.4-95 . you are

hereby intimated that the. Director, Regional Neseirch [3Aboratory,
~Jorhat on behalf of the sponoore 2of the PPOJect/Scheme n?mely

e

\

—-——ien-a

has been pleased to offer you on

cantract basls to work as _ Preject Assigtant . an 3
consolidated amount of Rs _1,800=00 anlvy P.M. (flxed) Rupees One
thousand eizsht hundred onlv ' on the following terms andcand i~
tions :- .

1), Your engigement is for the Project, namely

.
funded by

e em—— —

2). Tt is not an offer of appointment in CSIR temporary or
otherwise. It is a cbntractual’ engigement for the Project/Scheme
funded by the above sponsore.'wIt would therefore, not confer any

- right/clzim implicit or exp1101t for your consideration agiinst

any CSIR: past

~ %), Your engagement on contrict is for = specific period of

6 (le) months w,e.f, 24-4-95 which mly be extended or
curtiiled depending upon the stitus of the sponsored Pro;ect/
‘Scheme. In any event, your engigement shall be co-terminus with

. the duration w1th the above mentioned sponsored PrOJect/Scheme

only.
4). The contrict of engqgement may be terminited by giving
** one month's ‘notice "in writing’ by ‘either side.
5) ~ No travelllng allows nce w1ll be Dald to you for reportlng
for duty. ,

\

Contdo u“'c.oo’cc.(é)'oc-'o,-t

o— 1 — . L4 26
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196), Your engagement on contract will be subject t9 the pro- k

. : | : :
'j@uct;pn.of the following documents it your expenses 2t the:tlme _
of your reporting for duty. : _ - :

)l MEDIC AL

CIRTIFIC\TE of he:lth and physicil fitness for -

service issued by
bed formet, if not
i certified copy of
furnished. -

“p). Documentary
HALIFICATIONS,

37)._§ ~dny service
be determined;by the
be fin:l Ind binding

If .you are w
terms and conditions

within 3 WEEK from the

intimiting

N>/ il

) | COUTROLLER_OF ™ MINFSTR ATTON.
‘ T2 L
S ?
-4 fAéEéudtslsectian; Expenditure isLdebitable‘tE
2. Bills Section. P-2 Lab-budget. % o ;
3. Personil file, - ' | i

4

the competent medic=1
3lreidy so medicilly

probible dite 2f your reporting for duty.

+ He3id of Division / p.T

ruthority. in the prescri-
eximined the: liter ¢c1ise,
‘the relevint medical certifieite”should: be

evidence in support’5f your DITE OF BIRiE &

m2tter not specific:lly stated herein sh3ll
Director, RRL, Jorhat whose decision
on both the pirties to the contract. |

illing to iccept the @pgigeﬁent on thesd -

» YOU My pleise communicite your 3cceptince
dite of receipt of this letter while -

‘Yours faithfully,

. i
+De MY Sitaram, Head, Geb-Science Dy

I.95

shzll 3

y

CONTROLLER OF 4D

: ha )

~==~000=~-

F
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~ Ph. 20353, 20315, 20317 Gram: RESEARCH, JORHAT

- REZIONAL RE3EWCH TLABORATORY : JORHAT : AS3'WM, Q@?
%‘i (Council of 3cientific % Industri?l Research) \
No. RLT=-0(2)=Eatt/95 ' Drte  1%,07.1995.

From : The Director, -
Regional Research Liaborzitory,
Jorhat-785 006. ( Assam)

To . ,
Shri Dipankar Karmskar

C/Q Shri T,1. Karmokar 3
LISON CHE&}CALS, MG Read
Machkhews

GUA AHATI - 781 009,

.

- r————

SUB.: Offer for engigement in 3 3ponsored Project/Scheme,

Sir, \ ' ' .
- Yith reference to your reguested dated 23,05,95. __vyou are
hereby intimited that the Director, Regional Reseirch Laboratory,
Jorhat on behalf of the sponsore of the Project/Scheme, nimely

Steresspecific synthesis.. . ... _— - : ’

' _ hias been pleised to offer you on
contrict bisis to work 1s Junier Project Fallew ' on 1
consolidited amount of Rs 2500/ ®,M. (fixed) Rupees Twe ‘
Zheusand five humir-d_sniy) — on the following terms 2ndcandi-.
tions :- : -

7). Your engaqeﬁent is for the Project, namely o
gtereespecific synthesis funded by“3%
2). It is not 2n offer of appointment in CSIR temporary or

otherwise. It is 7 contractuil engigement for the Project/Scheme
funded by the 3bove sponsore. It would therefore, not confer any
right/cl2im implicit or explicit for your consider3ation 3giinst
any CSIR post.

3).  Your engigement on contrict is for 2 specific period of
6 _(8ix) menths enly. _ which miy be extended or

curtiiled depending upon the stitus of the sponsored Project/
-Scheme. Ig iny event, your engigement shill be co-terminus with
the duration with the ibove mentioned sponsored Project/Scheme.

only. ,

‘ 4). The contrict of engigement m1y be terminated by giving

or 0018 MOnth's notice in writing by either side. :
5). No travelling 3llowznce will be viid to you for reporting.
for duty. ’

Contd. v.vvviennnee(2)ennnn.. e
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6).

duction of the fallowine documen . s
/ 2f your rsporting for duty,
5 4 |

1),

bed foraet, if not lreixdy so medic:lly
3 certified cooy of the relevint medic
furnished,

b).

QJALIF T2 ATIONs,

7).

be determined by the Director
be fin:l =:nd bindingz on both th

terns
within 1 WERK from the
intimzting probable d:t

L AL CERTIFIC and physicil fitness for
‘service Issued By the

.3 :_

Your. engigement on contract will be subject t9 the pro-
Y 1t your expenses 2t the time

MEDIC AL  CERTIFIC A\TE 2f hez:lth

competent medicel uthority in the prescri-

examined the 1iter Clse,

1l certifieste 'should b

D

~

Documentiry evidence in support of your DiTE_pF 3IRTH. 8

Wy service matter not specific:1ly stated hefein sh3ll

» RRL, Jorhat whose decision shill
e prrties to the contrict,

If you 1are willing to “ccept the en

gigeaent on these
ind Cconditions,

yau miy pleise comminicste yodur i3ccentin
dite of receipt of this letter while
e of your reporting for duty,

[®)
D

Yours fﬁithfulli,

\\i:& /ﬁg%.”
v Qﬁkfrr‘

Co:TRoLLER  OF " nip{famearroy. |

4

w0 le L os v (As3aEK)

) / . ' .i‘
é4{ji~chaunts Section, i
2T Bills Section.
-
7  Personil file,

L5 Haid of Divigion / P.T,

B

. ~
————— e+ -

Cm——

1.35

===200~~<

1!
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J ' REGIONAL. RES A RCH LADIRATORY : JORHAT ¢ ’\S AN : \
Council of Scientific ¢ Tndustrial Rese arch),
N RLI-13848 )-Estt/95 ‘Dated §4,8,99
OFFICE 14EHOR LANDUR
In pursuance of offer of appcintment in sponscored Project
Schene vide letter No,RLJ-9(2)-£:+t/95 dated 13,7,99
Shri Ddcenkar Korvakais reportes for duty on _ 2,8,9%  (FN)
s Junior Projzct Fellow on a ccnsolidated amount of PBs.2500/-
«uueos two thou.and five hundred Dnlv) per wonth for a period of
(WSJA) months.
///‘.
SECTION CFRICER
To

Shri @lrankar Kormekay,

_JeF.Fy ' ARL,Jorha%

‘Copy to:- 1. Accounts Scoti

cCaCtTLONn.

A< Bills Section.

3. Library

L, Medilcel _entre

g. Recruitment cell
« P.S, to Sirector,

7

. Office covy.

[ o
522}3’ oLng ) 2:;1:':(&::1 .



S T e GIS TERED T AWEseRs & 171
. =fh! 203837, 20315, 20317 Gram: RESE‘RCH, JORHAT ~+
) RETTONAL RESE®RCH LABORATORY : JORHAT : 4538, e
~ S (Counsil of Scientific & Industrisl Resesrch) (;\
No. RLS-C(20-Tstt/25 Dite  13-07-1995 __\\)54

From : The Director, .
Regional Reseirch Liboratory,
J2128-785_996. (As57m)

To
Shri Shyamal Chandra Mandal

C/Q 8hri 8.K, Mandal -
_Accountant, Office ef the Supdt, Telegraphiz,Trafio,

Bengaigaen Divisien
Bengaigaen,

- —

SUB.: Offer for enqgigement ip"9“§pgg§9£§gwﬁgpject/Snggg.

Sir, , : ‘ -
S With reference to your regquested dated_24ele1 you ire
herebv intimited that the Director, Regional Researc aboratory,

Jorhat on behalf of the sponsore of the Project/Scheme, nimely

_16=-DPA pilet plank . . ’
L his been pleised to oifer you on
contrict bisis to work as. Junler.Preject Fellew on 13 |

consolidited 3mount of Rs_2 500/= PM D M, (fixed) Rupees
thousend five hundred enly, on the following terms ?ndconai~

)

tions :-

DR Your engivemrent is for the Project, namely__ 16- DPA
Pilet plant L ,_ : funded by __
M/8. Maye Indda Ltda . e

2). It is not 2n offer of appointment in CSIR temporary or

otherwise. It is 7 contractuasl eng2gement for the -Project/Scheme
funded by the zbove sponsore. It would therefore, not confer 3ny
right/clzim implicit or explicit for your consideration 1g2inst
any CSIR 'post.

22.' Your engigement on contrict is for = specific period of
(six) menths enly, which miy be extended or
curtiiled depending upon the stitus of the sponsored Project/
.Scheme. In iny event, your engigement shall be co-terminus with
the durition with the 1bove mentioned sponsored Project/Scheme.

only.

4, The contrict of engigement miy be terminzted by giving
one mouth's notice in writing by either sice.

..‘
5). No triavelling 1llowznce will be piic to you for reporting
for duty. o
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6). Your engigement on contract will be subject t5 the ro-

pI
/&¢y duction of the following documencs 1t your expenses ?tlthe t}me
f4>of your reporting for duty, |

a

, ' | -
‘). MEDICAL _CERTIFICATE of he:lth and physicil ;itness for
service issued by the competent medic=1l ~uthority in tqe prescri-

bed fornet, if not ilreaxdy so medic:1ly exmined the liter c%se,A”_
3 certified copy of the relevint medic2l certifie?teis ould be
furnished, ‘ |

~————

b). Documentary evidence in support of your DlTELQﬁ 3IRTH &
W ALTFIZ \TIONS.

T 4 m——

7). Any service matter not specific:lly stated herein sh:ll
be determined by the Director, RRL, Jorhat whose decision shill
be fin:l s3ng binding on both the pirties to the contraclt,

- - . If you are willing to :ccept the engigenent on these
.« terms and coinditions, you M3y pleise comminic:te yauri 3kcept?nce
o Within 2 WESK frog the dite of receipt of this letter while '

intimiting probable dste °f your reporting for duty,

Ay

|

|
e - K 'Yours fﬁithfulex<
~Q -

5 - . .

7.L/ﬂécounts Sectio |
- 2.1-Bills Section, ‘
3.(_2Personil file,

i
| !
]

A.L(Head of Division™/ P.I. Dr, R.K, Mathur, Dy. Directer,

e RRLL Jorhat-6, N
a . ; 7
UL _0f  Dunssivirdor,
- %, T PN
. . | °
I.95 i )
e i

e

>
Gh _-...!"h.rm.’:‘_\.\—; ,i ) .
Breoweny 3iBO s s
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| ol REGIUNAL RESEA RCE LARORATORY :JORHAT :ASS AN
(Council of Scien*ific ¢ Tndustrial Re;QUJLh)

115, RLJ-13( 818 k. t/95 Dated V68493

10 e e v o e et

OFFICE EIIORAN)UN

In pursuasce of offer of appcintment in sponsored Froject
3chome vide letbor No.RLJ-Q(2)-Es1t/95 dated ?3¢7099
Shri Shyemal Ch.landal reported for duty on _ 14893 . (pn)

as Junior Project Fellow on a2 consolidated amount of Bs.2500/-

(Rupees two thousand five hundred only) per month for a period of,
6(olX) nenths,

A

/

/
/

SECTfS;/OFFICER

"" (./
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ri- Shyamal CheMandal
Jepqt‘ ¢
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Copy to.- 1, &€counts section.
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FMedical centre
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F.S&. te Directar,
Olfice zopy.
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“Ph, 20353, 20315, 0317
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" From : The Director,

- hereby intimated that the Director, Regzionil

Gram: RESERCH, JORHAT

REZIONAL 'RESEWRCH LABORATCRY : JORHAT : 33 WM.
 (Council of Scientific % Industrisl Research)

No, RLJ-9(2)-Estt/95 Dite = 13-07-95,

. e STyt e

Regional Research Livoritory, |
Jorhat-785 006. (Assim)

!
Shri Sanasza Ulem Mangang
Pishumthsng-Xheng
Izphal 795 001,

Hanipur,

To

-

3UB.: QOffer for enziagement in 2 Sponsored Proiect/Schewe.

Sir, . .

#ith reference to your requested d3t8d”§£:g&f _you 3re
Reseirc aboratory,

Jorhatkon{gaﬁﬁ&f of the sponzore of the Project/3cheme, nimely

Ssrirm v an i

T "has Heen plelsed to orfer you on

D e SR

contrict bisis £0 work 1S Jn  prejaqt Fellew on 3
consolidated Imount o Rs - ©.M,(fixed) Rupees_ Tye

theusand five hundced solyl . on fthe f51lowing terss 2ndcondi-

¢ions 1~

1). Your engizement is for the Proizct, nimely  18-BP4

{ e s 5 e e = e et e 2o o funded by _
AL Nayg Todie Ltd. e e e e e 2 e e e -

2 {t 1s not 2n offer of sppointment in CSIR temporary or

otherwise. It is 3 contrictuil engzzenent for the Project/Scheme
funded by the above sponsore. It would therefore, ndt confer ny

-right/cliim implicit or explicit for your consideratiosn igiinst

iny CSIR post.

2?. Your engigement on contr-ct is for = specific period of
(8ix) menths enly " unjch may be extended or
curtiiled ‘depending upon the stitus of the sponsored Project/

‘Scheme. In any.event, your engigenent shill be co-terminus with

the durition with the :bove mentioned sponsored Praject/Schene.
only, . g
4y, The contrict of engagement m2y be termin2ted by giving

one wmonth'!s notice in writing by éither side.

- 5).°% 1 travelling 1llowince will be pi3id to you far reoorting

for duty.
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6).

L AR R L ] A "r - - -

our engigenent n sontrct il ¢ [aibyect t the -
duction of the {o1idvins doo i+ o v dxperiies e b v
of your reocrtiang for datw,
1), AEDIC \L JER?LF[CI"’ of Berlte ol ghvsy 0] titadae fop
- SRS,

sarvice Issued by th
bed firaet,
3 certifia
furni~hed.

e Lent 1
if not ‘)lr‘e‘dy 59 el
t

releyiat

D). D,Luientiry evidenne in s
SILIFTS IONS.

7). ny szrvice mitter not
be determined by the Director, =
be finl nd blumlnv an both thc

If you ire willing
terms nd cinditions,
within v WEZK from
intim+ting nrobable

£> =cc

the dz:te

dite »f your

llL
Heid »f Division /

D&nh n ,]

R e et P

Dr.R,K, Mathur, Dy,

.35

rmad i 1)

ydu mity pleise commanfic:
2f rec

Lulrul Wthority in the!nrescr
1lv exinined the 1iter crap
Sertifierte should o

Zic:

<o e R

upport

S f l”“' DIEOF BIATH 3

pecific:llv|stared hLPPlﬂ 31l
RL, Jornit whose decision Sﬂnll
prriias to thegcantrqctn

ept  the eng:ize: ent on thcsL

it your accentines
letter while

¢ipt of tnis
wroduty,

replriing [
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TROLLER JOF S ITITSTRATICH,
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TeleDp M

Orz., Chew,
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Director, ERL,Jorha
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DANAEs0 e - 27 s
LI TVE R URE - I

= REGIONAL RiszA RCH LABQRATCW%!JDRHAT:ASSN“ \g\
: (Council of Scientif-ic ¢ Industrial Researah)
N3 RLJ-13( 848 -Es tt/95 Dated 1648093

OFFICE MEMORANMDUM

In pursuarce of offer of appcintment in sponsored Project

3cheme vide lettep No.RLJ-9(2)-Estt/95 dated 13¢7.98

Shri ﬂQanmJ!lanLﬁﬂngang._ reported for duty on 9.8, (EN)

as Junior Projzc= Fellow on a consolidated amount of Ps. 2500/ -
(lunees two thousend five hundrzd only) per month for a period of
b(six) months, '

_ SECTION OFFICER
To |

| Shfi Suzsnem Ulen Yanzang ,

| ———

JePaFe 3R, Jorhat

Copy to:- 1. Accounts Section.
k//?f’B@lls Sectuion.

3. Library

. Medical :entre

. Recruitment cell

. F.S., te Cirector,

. Office copy,
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